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LEGISLATIVE ASSEMBLY
Friday, 22nd February, 1946

The Assembly met in the Assembly Chamber of the Council House at Eleven

of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar), in the
Chair. -

DISPENSING WITH QUESTION HOUR
Mr. M. Asat Ali (Delhi: General): Sir, there is a general sense of agreement
in the House that on the next four days when we shall have the Railway
Demands the question hour should be suspended. This has been the practice in
the past not only in connection with the Railway demands but also the General
Budget Demands. 8o if there is no objection from any side of the House I
would request you to suspend the question hour.

Seth Yusuf Abdoola Haroon (Sind Muhammadan Rural): What happens to
short notice questions?

Mr. M. Asat Ali: They stand in a different category.

Mr. President: The request that has been made is only with regard to the
ordinary questions. Short notice questions are taken after those are finished.

Seth Yusuf Abdoola Haroon: Are these questions which are fixed for these
four days to be held over till next week?

Mr. President: They will be treated like unstarred questions and answers
and printed in the proceedings. But I should like to know if Honourable

Members who have put down questions are agreeable to this, in which case I
can suspend the question hour.

Several Honourable Members: Yes, Sir.
Mr. President: Then we will dlspense with the question hour.

STARRED QUESTIONS AND ANSWERSt
WRITTEN ANSWERS
CoAL PRODUOTION BEFORE AND AFTER WAR

435. *Mr. Manu Subedar: (a) Will the Honourable Member for Industries
and Supplies please state the production of coal in India before the war and
in subsequent years?

(b) What steps did Government take to increase this production?

(¢) How much of the machinery promised by the Hydari Mission for the
increased production of coal has arrived, and what effect did such machinery
" have on production generally?

(d) What were the scales of wages of coal miners before the war, during .
the war and at present?

(e) What was the price of coal at pit’s mouth before the war, during the
war and at present?

The Honourable Mr. A. A. Waugh: (a) A statement showing the coal produc-
tion in India for each year from 1988 to 1945 is laid on the table.

(b) The main measures taken by Government to improve, cosl production
were :!

(1) Financial inducements to Colliery Owners.—These included (i) E.P.T.—
free bonuses on increased production over targets fixed for each colliegy.
(ii) bonuses on total output, (iii) loans for capital expenditure, (iv) accelerated
depreciation allowance at 50 per cent. on the written-down value of specified coal
mining machinery.

(2) Provision and stabhilisation of colliery labour.—This includes (i) the provi
sior: of labour from Gorakhpur, both in quacries and underground, (ii) restriotions

+The question hour for the dny having been dispensed with, the answers were laid on the
table of the House —Ed.

(1319 ) A
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on the employment of miners on other work, and (iii) welfare measures, e.g.,
provision of consumer goods and food grains at concessional prices, and the grant
of bonuses to miners based on attendance.

(8) Operation of collicries by Government.—This includes (i) the organisation
of Open Cut Coal Mining, (ii) increased production from railway collieries, (iii)
the working of certain market collieries under Government control.

(4) Assistance to colliery owners in the procurement of machinery from
abroad..—Bulk indents were placed by Government on the U. K. in 1944 and on
U. 8. A. for the supply of urgently required mining equipment, in advance of
trade orders, procurement and distribution being arranged by the Coal Commis-
sioner’s Organisation according to priority requirements of the collieries.

(¢) The Honourable Member probably refers to the bulk indents placed bg
the Coal Commissioner on U. K. in 1944, which were subsequently progresse
by the Hydari Mission. Most of the machinery ordered under these indents
has arrived and is now in use. It is not possible to assess the exact effect on
raisings attributable to this machinery in particular, but total raisings in 1945
were 2-6 million tons more than those of 1944, and 8:2 million tons more than
those of 1948.

l(d) and (e). Statements giving the necessary information are laid on the
e

STATEMENT IN REPLY TO PART (a)

Year Total Coal Producition in India
(Tons) '

1038 . . . . . . . . 28,842,906

1939 . . . . . . . 27,769,112

1040 . . . . . : . . 20,388,404

1941 . . . . . . . . 20,463,742

1942 . . . . . . . . 29,433,258

1048 . . . . . . . . 25,511,909

1044 . . . . . . . 26,124,155

1945 . . . . . . . . 28,746,678

STATEMENT IN REPLY TO PART (d)
Average daily earninge—Jharia Coalfield

Year Underground Open Workings
o Hincse Loaders Miners Loaders
Rs. a. P Rs. A. »p. Rs. a. ». Rs. a. p.
1936 07 86 063 08 0 073
1037 09 3 080 086 06 9
1u:8 09 6 083 089 070
1989 099 089 09 0 073
1940 096 08 6 099 06 6
1941 010 0 090 09 3 080
1942 011 0 010 0 010 9 08 6
1943 013 9 012 9 013 6 012 0
1044 118 108 1 23 1038
1045 1168 106 1 23 103




STARRED QUESTIONS AND ANSWERS 1321
Average daily earnings—Raniganj Codﬂfld :
Year Underground (:)pen Workin'gs
Miners Loaders Miners Loaders
Ra. A.‘P. Rs. a. . Rs. 4. P, Rs. a. P,
1938 0 7 3 0 6 9 0 4 3 0 38 9
1937 0 9 0 079 0 8 9 0 6 6
1938 0 9 8 0709 0 8 6 05 9
1939 0 9 0 079 0 8 6 0 6 3
1940 0 8 9 0 786 070 073
1941 0 9 3 0 8 0 0 8 6 0 709
1942 010 9 0 9 3 011 9 0 6 9
1943 014 38 012 8 014 O 012 C')
1944 1 29 113 015 38 015 8
1945 1 29 1 13 015 3 015 3
Average dasly my’ngo—?w’ob Coalfield
1936 013 3 010'('!' 11 015 6
1937 015 9 01¢ O 1 00
19;88 1 0 6 1 09
1939 014 O 013 3 0 6 0
19'40 614 3 014 3 .
1541, 014 3 014 3 .
11@42 1 60 138 13809
1943 2 09 115 9 '
l§44 213 3 215 0 1 80 2709
1945 2138 3 215 0 1 80 7
Average daily wingafﬂalm Coalfleld
1938 0 9 38 0 9 3 0 8 O
1937 010 8 010 6
1938 010 9 010 9 09 0
1939 0 99 010 6
1940 0 9 9 011 6 014 3
1941 010 6 0 9 9
1942 110 9 110 @
1943 2 6 0 2109
1944 2 40 219
1945 2 40 2109

(]
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Average daily earnings—Giridih Coalfield
Underground Open Workings .

Year Miners Loaders Miners B Loaders

Rs. 4. P. Re. a. P Re. a. P Rs. 4. P
1936 28 0 07 3
1937 010 3 0 9 0
1938 0 9 9 011 6 0 3 0
1939 010 0 011 9
1940 0 9 3 010 9 0 8 0
1941 0 9 3 010 6 0 6 9
1942 013 0 010 9 0 6 0
1043 014 6 011 3 0 8 0 0 9 ¢
1844 010 6 011 9 014 6 012 8
1945 014 6 011 ¢ 014 @ 012 6

Average daily earnings Assam Coalfield
1936 1 00 0156 9 R
1937 110 1 00 015 0 010 0
1038 1 00 1 00 1 00 011 ©
1939 1 0 @ 1 0 3 110 012 ¢
1940 1 2 6 110 1 3 0 014 9
1941 1 0 6 1 00 1 3 6 015 0O
1942 1 8 6 1 2 ¢ .o 110
1943 1 7 86 110 6 1 88
1944 2 59 114 6 111 ©
1045 2 5 9 114 6 . 111 0
Average daily earnings Pench Valley Coalfield—(Central Provinces)

1036 012 0 0 6 9 010 3 07 3
1037 011 9 07 3 0 9 3 05 0
1038 013 0 07 3 0 9 9 0 6 0
1039 012 0 076 010 0 063
1940 014 0 0 76 011 O 05 9
1941 014 8 079 010 3 07 8
1842 015 9 09 9 012 9 017 9
1943 113 010 8 014 38 0 8 0
1944 l 2 6 011 0 015 6 010 9
10.15 1 286 011 0 0115 8 010 9
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STATEMENT IN REPLY TO PART (E)
Price per ton of Coal at Pithead.

Bengal Bihax C.P.
Year Assam Baluchistan | (Raniganj (Jharia |(Pench Valley| Punjab
Coalfields) | Coaldfields) | Coalfields)
Re. o. .| Rs. o. .| Rs. A. P.| Re. o. .| Ra 4. P.| Re. 4. a
1938 815 0 6 6 0 4 00 3 70 311 0 5 9 0
1939 8 10 610 0 312 0 3 ¢ 0 310 0 5 00
1940 814 0 6 7 0 311 0 3 560 312 0 5 4 0
1941 9 5 0 770 313 0 3 60 3 4 0 515 O
1942 9156 0 1311 0 4 8 0 4 0 0 5 8 0 13 4 0
1943 1212 0 17 7 0 614 0 6 5§ 0 613 0 24 6 0
1944 20 0 0 1712 0 9 8 0 9 8 0 10 4 0 20 0 O
to to to to’ to to
30 0 0 2012 0 13 4 0 13 ¢ 0 14 0 0 22 0 0
1945 20 0 0 17 12 0 9 6 0 9 5 0 10 1 0 20 0 0
to to to to to b
30 0 0 2012 0 13 5 0 18 6 0 14 1 0. 22 0 0

DISPOSAL OF AMERICAN SURPLUSES

436. *Mr. Manu Subedar: (a) Did the Honourable Member for Industries
and Supplies ask for the surplus of American goods in India, or did the U.8.A.
Government make this offer?

(b) Who initiated these negotiations, and what was the object?

{¢) What was the amount involved? )

(d) By what methods are these goods to be disposed off?

(e) Do Government propose to circulate to the Indian Chamber of Com-
merce the list of the materials available so as to enable producers and
manufacturers in India to avail themselves of such equipment as may be useful
to them?

(f) What is the organization for the disposal set up by the Government of
India, and what will be its general policy?

The Honourable Mr. A. A. Waugh: (a) and (b). No, Sir; the United States
Government, through their Deputy Foreign Liquidation Commissioner, made the
offer. The objects were:

(1) to enable the Government of India to exercise systematic control over the
distribution and sale of all surplus articles located in India of whatever origin;

(2) to enable both Governments to further the joint aim of making the
surplus serve the general welfare ¢f India;

(8) to accelerate the evacuation of U. 8. troops.

(c¢) The value of the surpluses has not yet been determined.

(d) Goods will be sold in accordance with the policy described in (f) below,
either by transfer to Departments of Governments and States or by sale by
zuction, advertised tender, limited tender, or by negotiation.

(e) Yes.

(f) The Directorate General of Disposals will deal with all surplus property
{ocated in India of whatever origin. The main principles of disposals policy are:

(i) To release stocks at a rate which, while fast enough to get the goods into
the hands of consumers where they are most needed, will not cause the internal
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market to be so flooded that there are adverse effects on internal economy or
production ;

(ii) t2 ensure that the goods are sold to the ultimate consumer at prices which
are reasonable in comparison with cwrent prices of similar articles, and to
prevent an unnecessary number of intermediaries or profiteering by middlemen ;

.(iil) as far as possible, to use the normal trade channels for distribution, with
a view to ensure that the usual traders or manufacturers as well as the ultimate
consumers in different parts of the country get their fair share of the quantities.
available ; and

(iv) to consider the requirements of the Government of India, the Provinecial
Governments, and of States for their own use before releasing goods to the civil
market.

HieH PrIOBS OF CEMENT

487. *Mr. Manu Subedar: (a) What steps have been taken by the Honour-
able Member for Industries and Supplies to release cement for civilian purposes?

(b) What was the price of cement before the war, during the war and at.
present?

(c) 1s it & fact that cement prices in India are fixed by the A.C.C. and
Dalmia Group and are in the nature of a monopoly? 1f so, what steps have
Government taken to increase the supply and to bring down the monopelistic
prices which are rigged up against the consumer?

(d) Are Government aware that, while the cement prices are high, building,
operations cannot start and a large number of men expected to be employed
on such operations cannot find employment?

The Honourable Mr. A. A. Waugh: (a) Since the last few months, approxi-
mately 90 per cent. of the entire output of cement has been made available for
civil use, of which rather more than half is for the public, and the rest is for
Civil Government purposes.

(b) The average price of cement in 1937 was, Its. 40 at Bombay. Madras and
Karachi, Rs. 48 at Calcutta, Rs. 47-8-0 at Delhi, Cawnpore and Coimbatore and
Rs. 58-8-0 at Lahore. Just before the War the price ranged from Rs. 26 to-
Rs. 47. The price of civil cement was first controlled in March, 1944 ut lis. 70
per ton f.o.r. any destination. Subsequently the price was revised to Rs. 68-12-0
from 1st December 1944, and to Rs. 63-12-0 from lst November, 1945.

(¢) No, Sir. Since March, 1944, civil cement prices have been controlled by
Government.

(d) There has been a general rise in the cost of building materials and the
rise in the cost of cement does not compare unfavourably with the rise in costs of
other materials.

SuppLY OF CEMENT TO CIVILIANS

438. *Mr. Manu Subedar: (a) Will the Honourable Member for Industries.
and Bupplies please state the total amount of cement produced in India before:
the war, during the war and at present?

(b) Is it a fact that the supply of cement for the civil population was.
heavily curtailed during the war period and continues to be curtailed even now?

(c) Is it a fact that even now military requirements consume a consider-
able portion of the output? If so, for what purposes are military buildings
still continued to be built?

(d) How much stock of cement do the cement companies carry, and how
wnuch unused stock have Government got?

The Honourable Mr. A. A. Waugh: (a) In 1985, roundly 0-8 million tons; in
1989, 1-5 million tons; in 1945, 2-1 million tons.

(b) The answer to the first part is that civil supplies were heavily curtailed
from the middle of 1942 in the interests of military requirements. The answer to
the second part is that since the last few months military requirements have
greatly declined, and are about the pre-war level.

(¢) No, Sir. Military requirements are consuming approximately ten per
cent. of the output. The second part of the question does not arise.
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(d) About 90,000 tons, or roughly two weeks production are carried by the

cement Companies. Accurate information as to the stocks held by Government
Departments is not available but the quantity is not be believed to be large.

PrODUOTION AND IMPORT OF PAPER

439. *Mr, Manu Subedar: (a) Will the Honourable Member for Industries
and Supplies please state the total production of paper in India before the war,
and how much is the production now?

(b) What was the total import of paper before the war?

(c) How much has been the import of paper during the last twelve months
for which figures are available? ,

(d) What was the price of paper before the war, and what is the price of
paper now, both for Indian production and for the imported article of like

nature ?
(e) What special measures are Government taking to improve the produc-

tion of paper in India and the supply from overseas?
(f) What special measures are Government taking to supply coal, transport
for moving the raw material and the finished article, and generally to ease the

paper situation in India? .

The Honourable Mr. A. A. Waugh: (a) to (c). I lay on the table a statement
giving the required information in respect of the produdtion and imports of paper
other than newsprint.

(d) A statement showing the prices of certain broad categorjes of indigenous
and of imported paper immediately before the war and at present is laid on the
table of the House. The qualities of indigenous and imported paper differ, and
the categories are not fully comparable. Reliable statistics of pre-war prices of
paper whether imported or indigenous are not available, and the figures given are
approximate. The present controlled prices of indigenous and imported papers
are given in the schedules appended to the Paper Price Control Order 1945 and
the Paper (Prices of ITmported Paper) Control Order 1944, copies of which are
available in the Library.

(6) A Paper Production Commissioner was appointed, in November, 1942.
He was replaced in April, 1944 by the Establishment of a Paper Directorate for
promoting production as well as obtaining better supplies from abroad. The
Directorate has assisted Paper Mills in securing raw materials and chemicals, in
the import of essential maintenance parts of machinery, and of pulp and other
raw materials, in the distribution of supplies of coal, in zoning raw materials and
securing transport priorities, and with technicel advice. Under the Paper
Control (Production) Order issued in August, 1944, the production of paper by
Indian Paper mills has been restricted to certain specified varieties so as to secure
the maximum output. All these steps have resulted in increasing the production
of paper, excluding strawboards and mill boards from 54,000 tons in the 8 years
preceding the War to 108,000 tons in 1945. India is now almost self-sufficient
in strawboards and mill boards.

Side bv side with expansion of indigenous production, Government
endeavoured to obtain larger imports of paper from abroad. The Director of
Paper was sent to the U. 8. A., Canada and U. K. in the summer of 1945 to
endeavour to secure shipments of paper required by Government and by civilian
consumers against pending indents and orders on the U. 8. A. Through his
efforts Government were successful in obtaining an allocation of paper from
Scandinavia for supply in the months ending June, 1948.

(f) The allocation of coal to the paper industry is reviewed every month. The
allocation bas risen from 80,000 tons & month in January, 1944 to 38,000 tons a
month in January 1948.. The coal supplies are distributed to all units in propor-
tion to their requirements. Everv effort is made to provide transport facilities
for moving essential raw materials to Mills. Tn order to avoid cross-haulage and
wasteful use of transport, a movement and allncation programme of paper frcm
the Mills to different Provinces and areas ir drawn up everv quarter and high
priority in despatch has been allotted to paper. 7
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Average
Annual Pro- Annual aver
duection ofm Prod importe ot;1
per on roduction per on the | Imports duri
P;uuoftha ing is of the mym "8
figures of the | year 1945 figures of the 1945
three pre-war three pre-war
years 1936-37 years 1036-37
to 1038-39 to 1838.39
1 2 3 4 ]
Tons Tons
(1) P.Esh other  than 53,600 84,250 37,300 21,900
and Board,
(3) Eraft . . Nil 9,550 10,300 250
(8) Boards other than 200 14,200 11,900 3,870
strawboards,
(¢) Btrawboards . . Nil 168,100 15,800 negligible
Total . 53,800 124,100 75,300 *26,020
* These imports were on commercial account, In addition, a quantity of about 8,000
tons was imported during the 1945 on behalf of the Depurtmant of Industries and Civil
Bupplies for non-Government Civilian consumption,

Statement shoizing the pre-war and present prices of paper bofh O'ﬂdig'znom and imported

Pre-War Prices per 1b. Present C:n:.;nl.led price
1038-39 per 15,
B, No, Description Indigenous | Imported | Indigen ous | Imported
paper paper paper paper
) Re. a. p. |Re. a. p. | Re. a. p- Ro a, p.
1 | Bleached Printing Paper - 0 3 4 0 3 4 0 7104 011 1
. to to
03 9 015 8
2 | Bleached Writing Paper
(») Cream wove or laid 0 3 5 0 38 7 0 7 I0} 010 ¢
to
0 3 9
(b) Bonds and Ledgers| 0 3 10 05 8 0 7104| 012 9
to to to
0 4 0 0 11 104 1 810
8 | Badami . . . 0 2 8 0 7 3%
4 | White Cartridge .| o3 3 040 0 7104 | 01411
to
038 65
5 | Kraft Paper . 0 210 078 011 8
to
0 3 3
6 | Brown Wrapping 0 2 4 021 07 1}
to
0 2 7
7 | White Blotting . 0 4 4 0 3114 012 4¢ 0:3 10
to
0 4 9 1 6 4
8 | Boards other than Btraw- 0 3 2 0 2 4 6 0 07717
board, to to to
0 8 38 0 8 012 7
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INDIAN NATIONALS INTEREST IN FRENCH INDO-CHINA

440. *Sri T. A. Ramalingam Ohettiar and Sri V. O. Vellingiri Gounder:
Will the Foreign Secretary be pleased to state:

(8) the arrangements made for the safety of the properties of the Indian
Nationals in Indo-China, and the facilities given to those persons to return to
India;

(b) whether representation was made to the Government of India to that
effect; and .

(c) whether instructions werg given to the British representative in‘Indo-
China to negotiate with the French Authorities to secure all facilities in the
interest of the Indian Nationals since the occupation of the French Govern-
ment is completed ? .

Mr. H. Weightman: (a) During the war, the interests of Indians in French
Indo-China, as of other British subjects, were in the charge of the Swiss Consular
suthorities in that country, and since the surrender of Japan have reverted to
the care of the Representative of His Majesty’s Government at Saigon. During
the Annamites disturbances damage was done to property, including property
belonging to Indians, and claims for this are being registered with the French
authorities.

The question of the repatriation of Indians now in French Indo-China and in
other territories in South East Asia is receiving the urgent attention of the Gov-
ernment of India, und 8. E. A. C. Headquarters have been addressed on the
provision of shipping for-this purpose.

(b) Letters have been received from persons in India expressing concern
about their property in French Indo-China.

(c) In the normal discharge of his functions, His Majesty’s Government's
Representative at Saigon takes all steps necessary to ensure that Indians receive
fair treatment in all respects. Matters affecting the Indian community were
discussed with His Majesty’s Government’s Representative by Mr. Aney during
his recent visit to Saigon.

ExXOHANGE FAomITiES TO INDIAN NATIONALS IN FRENCH INDO'CHINA TO SEND
Mo~Ney TO THEIR FAMILIES IN INDIA
441. *Sri T. A. Ramalingam Ohettiar and Sri V. O. Vellingiri Gounder:
Will the Foreign Secretary be pleased to state:
(a) if it is a fact that the French Authorities in Indo-China refused to
allow Indian Nationals to send money to their families in India on account
of the blockade imposed during the war by the Government of India;

(b) if so, whether the Government of India is prepared to cancel the
blockade and to take immediate steps to impress upon the French authorities
to have exchange rates and to allow remittances to India in the interest of
the Indian nationals and their families in India;

(c) whether any representation was made by any individual and by the
then member of the Assembly, Mr. T. T. Krishnamachariar, on the above
points; and if any information is forthcoming whether the same will be
placed on the table of the House for the information of the public; and

(d) the arrangements made by the Government of India for securing priority
in passage facilities for the Indian nationals stuck up in Indo-China to come
to India and for persons in India owning properties there to go there to look
after the same?

Mr. H. Weightman: (a) and (b). On the capitunlation of France in 1940 (when
French Indo-China fell under hostile domination) the balances of the Indo-China
Bank in India became vasted in the British Indian Custodian and operation on
these balances was stopped. As a retaliatory measure the Inspector General of
the Bank of Indo-China forbade remittances by Indians in Indo-China to India.
On the occupation of Indo-China by the Japanese, French Indo-China became
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an enemy territory under rule 2(2)(a) of the D. 1. R. and all normal remittances
between that country and India were suspended. In a few idividual cases,
however, small remittances were allowed through the agency of the Swiss
representative at Baigon. Though French Indo-China is no longer regarded as
enemy territory remittances through frozen balances in India cannot be permitted
pending the conclusion of a debt settlement agreement between India and France
which 18 now under consideration of the Government. In the meantime, it is
expected that as a result of representations made by His Majesty’s Representative
at Saigon provisional arrangements will shortly be made for remittances of
limited amount in India.

(¢) Enquiries on matters relating to Indians in French Indo-China have beer
received from various parties including Mr. T. T. Krishnamachariar. Informa-
tion on the points raised is contained in the reply- to parts (a) and (b) of this
question and in the reply to question No. 440. :

(d) The question of the repatriation of Indian nationals now in French Indo-
China and in other territories in South East Asia is receiving the urgent attention
of the Government of India, and 8. E. A. C. Headquarters have been addressed
on tha provision of shipping for the purpose. Steps are also being taken, in
consultation with Headquarters, Allied Land Forces, South East Asia, to arrange
passages for Indians desirous of going to liberated countries in the Far Fast. A
copy of a press note issued on the subject iz laid on the table of the House.

NOTIFICATION
Passages from India to the Far East and Burma for Civilian Personnel

In order to meet the urgent desire of evacuees now in India to return to their homes, of
others to rejoin families and of musinessmen to proceed to Far Eastern countries, it is
necessary. till such time as shipping conditions returns iv normal, that all passages to the
Far East should be controlled by the Government of India.

2. To this end, a bid for shipping has been made by the Government of India to ALFSEA,
and it in hoped that, very shortly, a certain number of ships will be made available.

3. In the meantime, in order to bring all intending passengers on to one central list, per-
song wishing to proceed to the Far East should, if they have not already done so, make
application as shown in detail below :—

(a) Evacuees from Far Eastern British possessions (Malaya, Hong Kong, etc.),

Buch evacuees, if they have not already done so, should register themselves for repatria-
tion with C. D. Ahearne, Esq., C.M.G. Malayan Representative's Office, Monkwa Building,
Outram Road, Bombay.

(b) Evacuees from Far Eastern Countries other than British possessions

Applications should be made to the Secretary to the Government of India, External Affairs
Liepartment, New Delhi,

(¢) FPersons other than evacuces wishing to proceed to British possessions in the Far East for
business or other valid reasons )

Applications by such persons should be made to the Controller of Priority Passages for
the Far East, Government of India, Commonwealth Relations Department, New Delhi.

(d) Persons other than evacuees desiring to proceed to non-British possessions in the Far East.

Such persons should apply to the Secretary to the Government of India, External Affairs.
Department, New Delhi.

(e) Evacuees from Burma,
Registration of evacuees wishing to return to Burma is now proceeding, and registered
persons will, in due course, be called up when shipping and other conditions permit.
(f) Persons other than evacuees wishing to proceed to Burma.
Such persons should apply in the first instance to the Secretary to the Government of
India, Commonwealth Relations Department (Burma Repatriation Section), New Delhi.
(g) Released Civilian Internees from the Fur East desirous of returning to countries in the
= Far East, whether British possessions or not ‘

Releued civilian internees who are not resident in the Malayan Transit ‘Camp, Bombay,
should make immediate application to the Controller of Priority Passages for the Far East,
Government of India, Commonwealth Relations Department, New Delhi.
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N ‘ CoaL ProDUOTION

442, *Mr. Vadilal Lallubbai: Will the Honourable Member for Industries.
and Supplies be pleased to state:

(8) the figures of our total coal production ever since 1939 onwards, year
by year;

(b) whether any new coal mines were started during this period; if so, the:
percentage of their production to the total coal production;

(¢) if the reply to (b) be in the affirmative, whether the quality of coal
produced from the new mines is inferior to that of the old ones; if so, to what.
extent; and

(d) the actual extent of the shortage of coal, in view of the coal require--
ments of various industries, and the figures of the total loss of production due-:
to shortage of coal as per different industries and as per different industrial
centres?

The Homourable Mr. A. A. Waugh: (a) The attention of the Honourable-
Member is invited to the reply given to part (a) of starred question No. 485,
answered today.

(b) Yes, Sir. A statement giving the necessary iuformation is laid on the-
table.

(¢) The quality of the coal produced from the new mines is generally inferior,
chieflv Grades III-A and III-B. .

(d) From November 1943, when the coal rationing scheme came into force,
to January 1946 against a target of 57.6 million tons, 53.-4 million tons, or 92-7
per cent. of the target, were despatched to all consumers. It is not possible to.

assess the total loss of production. due to the shortage in greater detail or to-
specify ths industries or industrial centres concerned. The shortage was spread

over all consumers and over the whole country.

Smémem

Percentage of
Number of |output of new:
Year new coal mines mines
opened to total
output
1939 . . . . ¢ . 7 0-05
1940 . . . . . 10 0-01
1941 20 0-06
1942 101 0-76
1043 31 015
1944 57 06
1945 95 06

PeTROL RATIONING
443. *Mr. Manu Subedar: (a) Will the Honourable Member for War Trans-
port please state how much petrol was imported into India during the nine-
mon.lhs of 1945,468 ending the 81st December, 1945, in comparison with simi-
lar import during the nine months of the years 1938/39?
_ {b) How much of this petrol has been reserved for, or used in connection:
witk, defence purposes? -
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(c) Why have Government found it difficult to make a more substant.ia.l in-
crease in the basic ration than they have done, or to restore the cut in the
supplementary ration which was made? . » .

(d) Is the policy in the matter of petrol rationing for civil population laid
down Centrally, or is it independently evolved by the Provincial Governments?

(¢) Do Government propose to give some facts about the present position
and some assurance about relief to motorists in the matter of petrol in the near
future

The Honourable' Sir Edward Benthall: (a) and (b). It is not in the public
interest to furnish the information asked for.

(c) The position has already been explained in a Press communique issued on
January 1st, 1948, and I have further explained it in replies to previous ques-
tions in this House. The reference to the cut in the supplementary ration is
.ot understood. )

(d) The poliey is laid down eentrally, but administered provinecially.

+ () As I have already stated in reply to a similar question in this Houge, the
supply of petrol tu India, as to other countries in the sterling area, is regulated
by the availability of supplies and tankers both of which are restricted by the
need for the conservation of dollars, and I regret 1 cannot give any assurance
about relief to motorists in the near future. The Honourable Member may, how-
ever, rest assured that our demands are being pressed and that relaxation or

complete withdrawal of the control will be effected as soon as the supply position
permits. )

GRIEVANCES OF PERMANENT STAFF OF LATE SUPPLY DEPARTMENT

444. *Mr. Gauri Shankar Saran 8ingh: (a) Will the Honourable Member for
Industries and Supplies please state if it is a fact that a number of Superintend-
ents of the Purchase Branch of the Department of Supply holding permanent
service under the Government of 1lndia were promoted to the rank of Purchase
Officers during the war time;

(b) if it is fact thut the work allotted to them was the same and in no way
inferior to that given to the temporary Purchuse Officers recruited direct for the
«duration of the war;

(c) if il is & fact that selection of Permanent Officers for the Procurement,
Development and other Branches of the Directorate-General of Industries and
Bupplies are being made almost entirely from among the temporary officers
recruited direct in preference to the ofticers selected from among the Superin-
tendents;

(d) if it is fact that there is disappointment and dissatisfaction among the
permanent employees of the ®urchase Branch of the late Supply Department
-due to their rightful claims having been thus overlooked; and

(e} in view of (d) above, do Government propose to review the case and in
consideration of the long and satisfactory service put forward by them, allocate
a fair percentage of officer posts in the Directorate-General of Industries and
Suprlies to the permanent staff of the Purchase Branch of the late Department
-of Supply?

The Honourable Mr. A. A. Waugh: (a) Yes, Sir. BSixteen Superintendents
‘were temporarily promoted.
(b) Yes.

(3) I;\Ilo, Sir. Selection has heen made on merits and suitability.
(d) No.

(e) Does not arise.

WAR ORDERS PLACED WITH INDIAN FImrMs

445. *Mr, Vadilal Lallubhal: (a) Will the Honourable Member“for Indus-
tries and Supplies please state the aggregate cost of total war orders placed
with firms in India (commercial and industrial) separately, on behalf of the
‘Government of India, His Majesty’s Government and the U.8.A. Government?
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ib) What is the cost of goods so ordered,, separately, according to cate-
gories, namely (i) manufacture of goods in Indian factories ete. (ii) supply of
raw materials, (iii) goods that could be procured without recourse to factory
production, and (iv) imported goods?

(¢) What is the proportion of these orders as expressed in terms of value
placed with Indian firms to those placed with non-Indian firms?

(d) What is the share in the supply of these orders of (i) Government fac-
tories, (ii) industries established during pre-war period, and (iii) new industries,
it any?

(»Y Wera any of such orders responsible for setting up altogether new indus-
tries? If so, will he please state the particulars aBout these new industries?
Do the Government of India propose to safeguard the interests of these new
industries in future? If so, in what way?

(E) Are there any instances of war orders which could have been executed
in India for the forces stationed here but which were diverted to other countries?
If so, why were they not accepted by Government for Indian firms?

The Honourable Mr. A. A. Waugh: (a), (b), (c) and (d). A statement of war
supplies obtained in India is being prepared and will be laid on the table in due
course. I am afraid, however, that it will not be possible in that statement %o
analvse the figures exactlv in the form desired by the Honourable Member.

(e) Yes, Sir. The Honourable Member's attention is invited to the answer
I cave on the 19th to his question No. 850. War orders were largely responsible
for the growth of the industries mentioned in that answer. .

(f) Yes. Sir. The object of Government in diverting certain war orders to
other countries was to enable Indian firms to produce civil goods which were in
short supply.

INDUSTRIAL CONTROLS DURING WAR

446, *Mr, Vadilal Lallubhai: (a) Will the Honourable Member for Indus-
tries and Supplies please give a list of various industrial controls issued during
the war time?

N (b) How many of these, if any, are cancelled subsequently, and what are
they?

(¢) What will be the probable duration of the controls which are retained?

(d) Do the Government of India propose to reduce these controls to the
minimum at an early date?

. bl‘l'ho Honourable Mr. A. A. Waugh: (a) and (b). I place a statement on the
able. -

. (c) Most of the controls will be withdrawn véithip seven or eight months. It
will be necessary to retain a few for a longer period, but it is not possible at
presaat t> say for how long.

(d) Yes, Bir. The position is being constantly reviewed with that objeef.

List of Industrial Controls
8. No. Natutre of Control When When
Introduced Abolished
1 2 3 4
1 | Control over distribution of wattle bark and 1044
wattle extract imported at Madraa.
2 | Control over distribution of Crude Tar . . 1844
3 | The Bulphuric Acid Control Order . . . 1947
4 | The Chorome Compounds Control Order . 1941
& | The Coal Tar Products Control Order . . . 1045




1332 LEGISLATIVE ASSEMBLY [22xp Fme. 1946
1 2 3 4
6 | Bleaching Powder and Chlorine Control Order . 1945 "
7 | Control Over distribution of Road Tar and Bitu- 1943
8 Jx\:t? industry Essential Stores Control Orders 1943 .
‘9 | Control over Selected Tenneries . 1943 .
10 | Control over distribution of Cement . . . 1942
11 | Control over distribution of Diesel Oil . . 1942
12 | Control over distribution of Furance Oil . 1842 1
13 | Control over distribution of white spirit 1942
14 | Control of Imported Engineering Store Order . 1943 .-
15 | Factories Control of Production Order . . 1942
16 | Paper (Production) Control Orders . 1944 oee
17 | Machine Tool Control Order . 1941 o
18 | Non-Ferrous Metals Control Order . 1941
19 | Ferro-Alloy Control Order 1943
20 | Iron and Steel (Control of Production and Distribu- 1941
tion) Order (including Price Control).
21 | Steel Import Control . . . . 1940 .
22 | Steel Export Control - . . . . . 1939
23 | Iron and Steel (Scrap Control) Order (including 1943
Price Cmml).
24 | Colliery Control Order (inoluding Price Control) 1944
. 25 | The Coal Production Fund Ordinance . 1944
26 | Factories (Control of Dismantling) Ordinance . 1943
27 | Cotton Cloth and Yarn (Coatrol) Order 1945
28 | Textile Industry (Control of Production) Order . 1943 .
29 | Cotton Cloth (Control of Printing) Order 1045 .
30 | Indian Cotton (Control) Order . . . . iOﬂ .
31 | Foreign Cotton Control Order . . . . 1945
32 Texéi::;erlndustry (Misoellaneous Articles) Control 1945
33 | Btarch Control Order . 1945
44 | Cotton Textiles (Dyes and Chemiocals) Control 1945 .
Order.
356 | Zine Chloride Control Order . . 1945
36 | Hydrosulphite of 8oda Control Order . . 1946
37 | Ootton Textle Bizing snd Filling Control Order 1945
88 | Cotton Movements Control . . . . 1945 .
39 | Indian Woollen Goods (Control) Order . . 1944
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1 2 3 4
40 | Rubber Control and Production Order - 1942
41 | The Raw Cinematograph Films (Control of Distri- 1943
bution) Order.
42 | Control of footage of Cinemat ograph film 1942
43 Brass and Copper ('Cont.rol) Order 1945
44 | Aluminive Utensils (Control) Order 1945
45 | Paper (Prices of Imported Paper) Control Order 19_44
46 E@tisl Drugs (Census) Order .I ' 1941 1045 .
.47 Aéu Control Order 1842 19l45
48 ,Coni?rol over certain glgu factories 1944 1945
49 Sul‘phate of Alumina Control Order 1943 1945
50 | Steario Acid Control Order . . 1044 1045
"51 | Cement (Movement by Rail) Control Order . 1045 1945
52 | Cement (Movement by Water-ways Control Order 1945 1945
58 | Hides (Movement by Rail) Control Order . 1944 1946
54 | Timber Control Order (Bombay) . . 1946 1945
55 | Rubber Manufactures Control Order 1044 1945
56 | Paper (Packing of Cotton Taxtiles) Control Order . 1948 1045
87 | Footwear Control Order 1044 1946
58 | Control Over distribution of sole leather 1845 1946
59 | Control over prices and distribution of grindery lﬁ“ 1045
60 | Control over the tanueries producing sole leather 1044 1945
in Madras. : .
61 | Control over movement of leather from Vizaga. 1845 1943
patum to any destination other than .
62 | Sisal and Aloe Fibre Control Order . 1943 1945
63 | Iron ond Steel (Movement by Rail) Order 1942 1945
64 | Iron and Steel (Movement by Road or River) Order 1942 1945
65 | Cotton Baling Hoops (Control of Movement) Order 1943 1945

TRANSFER OF CLERKS TO RATLwAY BoarD

447. *Hafiz Mohammad Abdullah: Will the Honourable the Railway Member
please state:

(a) whether it is a fact that a large number of clerks, Class I, grade 1 or 2
were transferred to the office of the Railway Board from the various Railways
under their control;

(b) whether it is a fact that these very junior clerks were not selected and

recommended by their Railway Administrations on their merits for transfer to
the Railway Board; ‘

(c) why the Railway Administrations were not asked to select and recom-
mend suitable clerks for transfer to the Railway Board’s Office, keeping in
view their order of seniority and suitability;
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(d) whether it is a fact that these very junior clerks were promoted to the
posts of Assistants in the Ruilway Board’s office raising their emoluments to
more than double or treble their substantive pay without holding any selections
by competent Selection Boards; '

(e) how many of these clerks transferred to the Railway Board’s office on
promotion as Assistants were Hindus and Muslims; and

(f) whether the Honourable Mcmber proposes to have these cases locked
into to see whether the communal proportion fixed for the Muslims was observed?

The Honourable Sir ‘Edward Benthall: (a) Yes. 134 clerks of different
grades have been transferred to the office of the Railway Board from various
railways during the ‘past three years. ‘

(b) Yes as it is not necessary for Railway Administrations to make selec-
tions in such cases. Clerks transferred to the Board’s Office from Railways are
generally those who can be spared from among suitable volunteers.

(¢) Does not arise.

(d) Some of these clerks were promoted to posts of Assistants in the Board's
Office a5 a result’ of selection by a Selection Board and gained a substantial
ingrease in their emoluments.

(e 74 of whom 49 were Hindus and 18 Muslims.
(f) No, 8ir.

MISMANAGEMENT ON BROACH-KAVI RATLWAY

448, *Mr, Mohammad M. Killedar: (a) Will the Honourable the Railway
Member be pleased to state if it is a fact that the management of the Broach-
Kavi Railway, a tributary of the B. B. and C. I. Railway was handed over to
the Government of His Highness the Gaekwar of Baroda during the war? If
80, why was not public opinion invited before handing over this Railway?

(b) Is it not a fact that the whole territory through which this Railway
line runs is a British Indian Territory?

(c) Are Government aware of the resentment created amongst the public
uffected by this transfer, and the mismanagement and the irregular timings of
the said Railway?

(d) Have the Railway Board or the Gaekwar authorities received represen-
tations from the public in connection with the Broach-Kavi Railway, and what
action has been taken or is proposed to be taken in the matter?

(e) Are Government aware that, owing to irregular- timings and mismanage-
ment of the said Railway, the postal service in the area of Jambusar Taluka

of the Broach District is delayed and disorganised and the trade of the district
hampered ?

(f) Are Government aware that, at present, a Railway passenger from Broach
to Kavi takes 12 hours to cover a distance of 46 miles?

(8) When do Government propose to take the Railway Line back?

The Honourable Sir Edward Benthall: (a) Yes. The Broach-Jambusar
Railway with extensions to Kavi and Dahej was sold to the Baroda Govern-
ment in October 1942. The Bombay Government were consulted and they
agreed with the transfer. The fact of sale was, mentioned to the Assembly in
my speech introducing the Railway Budget for 1043-44. The reasons for hand-
ing over the lines to the Baroda Government were purely administrative.
That Government having a N. G. Bystem of over 350 miles in their charge:
colsely linked up with these lines, and workshops and other facilities, are in a
more favourable position to work these lines than the B., B. & C. I. Railway
(Broad Gauge) is, to work and isolated Narrow-Gauge Section.

(b) 1t is a fact.

(c) to (f). Information is being sought from the Barods Governmens.
(g) I'be question does not arise.
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MusLiM PoSTMASTERS GENERAL

449. *Nawab Slddique Ali Khan: Will the Secretary for Posts and Air be
_pleased to state: ]

(8) the number of posts in the cadre of Post-Master-General; and
(b) how many of these posts are now held by Muslims?

Bir Gurunath ‘Bewoor: (a) lileven, plus one temporary.

(b) None at present.

PERMISSION FOR ISSUE OF MONTHLY AWAZ.I-ABBAS. DELHI

450. *Nawab Siddique Ali Khan: (a) Will the Honourable - Member ‘for
Industries and Supplies please state whether in the course of war sgme mags-
zines were stopped for want of sufficient paper?

(b) Is it a fact that some of the papers that were made to cease publication
during the course of war were not allowed to be restarted on application?

(c) Do Government propose to grant permission for the issue of Monthly
Awaz-i-/Abbas, Delhi, whose publication has been authorised by Government
previously, in view of the fact that the war has now come to an end?

The Honourable Mr. A. A. Waugh: (a) Represenfations to this effect have
been made to Government from time to time.

(b) The Honourable Member’'s attention is invited to clause 9(a) of the
Paper Control (Economy) Order 1945 under which, except under the authority
in writing of the Central Government, no newspaper or periodical can be pub-
lished which was not being regularly published during the period immediately
preceding the 7th November 1942. Applications for the revivat of defundt
newspapers and periodicals have been rejected in recent monthg on acecount of
scaroity of both newsprint and paper, save for exceptional cases.

(¢) Government will be prepared to consider the matter afresh if applica-
tion is made furnished information on the size of the monthly and its antici-
pated circulation.

HOWERAH AND BENARES CLAIMS OFFIOES -OF EAST INDIAN RAILWAY

451, *Shri Satya Narayan 8inha: Will the Honourable the Railway Member
please state:

(a) if it is & fact that there are two claims offices on the East Indian Rail-
way, nanmely one at Howrah and the other at Benares under one Deputy Chief
Commercial Manager; _

, (by the area served by the offices at Howrah and Benares, separately;

(c) are Government aware that the office at Benareg is- most convenient and

serves the public better than the one at Howrah; and

(d) whether Government .propose to shift the claims office at Benares to -
Calcutta; if so, why?

The Honourable Sir Edward Benthall: (a) There is only one olaimg office on
the E. I. Reilway under the direct control of the Chief Commercial Manager
which is at present located at Benares. Two Branches of this office are, how-
ever, located at Howrah and Calcutta respectively.

(b) The claims office at Howrah deals with claims arising out of goods con-
signments booked to Howrah and Calcutta stations. The Benares office deals
with claims arising out of traffic booked to stations on the E. I. Railway other
than those on the Howrah Division of the E. I. Railway.

(c¢) No.

(d) Yes. For reasons of general efficiency of the claims office as a whole.

SHIFTING BACK OF CLAIMS OFFIOB, EAST INDIAN RAmLway, HOWRAH

452, *Shri Satya Narayan Sinha: Will the Honourable the Railway Member
please state:

(a).if it is & fact thab a portion of the East Indian Railway claims office
had to be moved out of Calcutta when the city was directly threatened by the
Japemese, if not, what the fact is;
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(b) if it is & fact that Government propose to bring back that office to Cal-
cutta in March, 1946; if not, what the fact is; .

(c) are Government aware that residential accommodation for the nom-
gazetted staff is not available in Calcutta and will not be available for some
time; if not, what the fact is; and

(d) if it is & fact that the Director of Accounts, Railway Board, has issued
instructiors to the Chief Accounts Officer, East Indian Railway, not to oring
back the Accounts Office to Calcutta till such time as the Railway Board bave
given ite approval; if so, whether the said instructions are applicable to the
claims office also, if not, why not?

_ The Honourable Sir Edward Benthall: (a) The main claims office originally
situated at Calcutta was temporarily evacuated to Benares as a war measure.

(b) It is intended to bring back the main claims office to Calcutta but no.
date has beeu fixed as yet.

(6) The position as regards residential accommodation for the staff at
Celcutta was very acute during the war but is now generally improving.

(d) No official instructions have been issued by the Board. The second part
of the question does not arise.

SHIFTING BACK OF CLAIMS OFFIOE, EAST INDIAN RaiLway, HOWRAH

453. *Shri Satya Narayan 8inha: Will the Honourable the Railway Member
please state:

(a) the number of the staff in each category of the East Indian Railway
Claims Office, who had to be moved out of Calcutta when the city was directly
threatened by the Japanese;

(b) the number of the staff in each category who are to be brought back to
Calcutta in March 1946;

(c) whether residential accommodation for the staff to be brought back to
Calcutta has been arranged; if not, why not?

The Honourable Sir Edward Benthall: (a) Detailed information is not
readily available, but Government understand that 183 permanent clerks
originally tramsferred from Calcutta to Bepares are working in the Claims and
Refunds Office and the Transit Section at Benares and that 15 permanent and
85 temporary clerks have been engaged since the moving of the office to
Benares.

(b) and (c). The intention is to bring all the existing staff of the office to
Caleutta in convenient batches as and when office and housing accommodation
becomes available. There is no intention of bringing the office back in March

1946,
SHIFTING BAOK OF CLatMs OFFIOE, EAST INDIAN RAmLWAY, HOWRAH

454, *Shri Satya Narayan Sinha: Will the Honourable the Railway Member
pleasa state:

(8) if it is & fact that both the merchants and the public have represented
against shifting back to Calcutte of the East Indian Railway claims office a8
Benares; and

(b) if the reply to (azI be in the affirmative the action taken on the representa-
tion; and if no action has been taken, the reasons therefor?

The Honourable Sir Edward Benthall: (a) Some members of the local %ublio
of Benares and certain sections of the mercantile communities of the U. P.
made representations rgainst the return of the E. I. Railway claimg office at

{Benares {o Calcuttia.

(b) The Government have considered these representations and have decided
to return the office to Calcutta in the interests of general efficiency of the claims
office as & whole.
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LBGISLATION TO NATIONALIZE INDIAN CoAL MINES

465. *Sardar Mangal Singh: Wil] the Honourable the Member for Industries
and Supplies please state whether Government contemplate to take suitable
steps to enact necessary legislation to nationalise the Indian coal mimes?

The Honourable Mr. A. A, Waugh: As the Honourable Member is aware
the Government of India have recently set up an ‘‘Indian Coalfields Com-
mittee’’ to report on what administrative measures are necessary to deal with
roblems of Indian coal mines. An examination of the economics of the coal
industry is included in their terms of reference, and it is not proposed to con-
sider th: question raised befcre the report has been received by Government.

SoarorTy AND EXPORT OF CLOTH vis a vis CONTROL ORDERS

456. *Shri Mohan Lal Saksena: (a) Is the Honourable Member for Industries
and Bupplies aware of the fact that notwithstanding the Cloth Contro]l Order
the people are not getting cloth and a large quantity of cloth finds its way to
black markets?

(b) Are the Government aware that the control order instead of helping the
consumers has rather added to bribery, corruption and favouritism?

(c) Are the Government aware that there is an incessent demand to abolish
the Control Order as it is working at present? If so, what action if any, do
Government propose to take on the representations made by the public as well
as business community regarding the modification of the Control Order?

(d) Is it a fact that even now about 25 per cent. of the mills production is
commandeered by Government to be sent abroad, quite unmindful of the acute
shoirtage of cloth in India? '

The Honourable Mr. A. A. Waugh: (a) No, Sir. The periodical reports
from Provinces and States indicate that the great bulk of cloth sent from pro-
ducing areas to consuming areas finds its way to the people. Black-marketing
is usually in the finer qualities of ecloth, which are scygree because India’s pro-
duction of them is smnall.

(b) This is not the view of Government.

(c¢) There is pressure by some merchants and other vested interests for the
abolition of the Control Order. But it is clear to Government from the mass
of innumerabls correspondence received that the consuming public as a whole
do not wish to have the Control Order abolished in the present circumstances
of cloth shortage. The cloth control scheme is administered on the advice of
the Textile Control Board, which includes representatives of industrial, commer-
cial, labour and consuming interests. This Board has not so far recommended
the abolition of the Control Order. In December last the Government of India
enquired from Provinces and States whether T would be possible to introduce
some measure of relaxation in the cloth control scheme. The unanimous deci-

sion of Provinces and .States was that it would be premature to do so a#
present.

() Mill production in the year 1945 was about 4,700 million yards. 600
million yards or rather less thun 18 per cent. of mill production were allotted
for exports. This g'ear the export quota has been fixed at 250 million yards
for the firsy half of 1946. The quota for the second half of the year will be
decided after a review to be made next month.

MoVEMENT OF CLOTH AND ITS DIS TRIBUTION BY PROVINOIAL GOVERNMENTS

457. *Shri Mohan Lal Saksena: (a) Will the Honourable Member for In-
dustries and Bupplies please state if it is a fact that cloth, a commodity as
essential as food, has been placed in the 5th class for booking purposes, result-
ing ir locking up of goods and interference in free movement causing great hard-
ehip to the consuming public? :

(b) Is it a fact that the adoption of Rationalisation Scheme has resulted
in the production of unmarketable and inferior varieties of cloth?
fe) Is it a fact that the Textile Board is not in favour of the distribution of
cloth by a Provincial Government? If so, what steps have Government taken
to eliminate distribution by Provincial Governments?
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The Honourable Mr, A, A, Waugh: (a) It is correct that Class V includes
“‘general movements of cotton piece-goods’’. But Cless II ineludes ‘‘move-
ments under priority orders, general or specitic, of cotton piece-goods’’. This
meuans that, in cases where it is necessary to avoid holding up of goods, Gov-
‘ernment can declare cloth consignments ag ‘‘Priority’’ and get them moved
wunder Class II.

(b) No, Sir.

(¢, The control scheme is administered on the advice of the Textile Control
Bourd, and the distribution scheme, which includes distribution ot cloth u.der
Provincial Governments’ arrangements, is an essential part of that scheme.
The Textile Control Board has not recommended that distribution of ecloth
under Provincial Governments’ arrangements should be discontinued.

ML, RETAIL SHOPS

458. *Shri Mohan La] Saksena: (a) Will the Honourable Member for Indus-
tries and Supplies please state if it is a fact that there has been a long corres-
pondence between the Central Government and the I’unjab Government and
other Provincial Governments on the subject of mill reteil shops? If so, will
Government lay it on the table?

(b) 1s it a fact that mills have been prohibited from opening new retail
shops .

(¢) Is it a fact that at miil retail shops outside mill premises, prices are
much below the market rates? If so, why is not permission given for opening
more retail shops by mills especially in places where there are complaintg of
black marketing?

(d) Is it. also a fact that a majority of the Members of the Textile Control
Board in July, 1944, opined in favour of opening of retail shops by mills?

The Honourable Mr. A, A, Waugh: (a) There was correspondence, brief,
not long, between the Central Government and the Punjab Government last
sutumn, as & result of which the Central Government, in agreement with the
Punjab Government, passed orders that only mill retail shops which were in
operation before the 30th June 1944 should be permitted to continue. The
correspondence was demi-official, and I do not propose to lay it on the table.

(b) Only those mill retail shops which were in existence before the 80th
June 1944 may operate.

(¢) Mill retail shops are permitted to sell cloth at the same price as ordi-
mary retail shops. Sometimes mill retail shops sell their goods at prices below
the retail ceiling prices, but it is not the policy of Government to allow an
expansion of mill retail shops which might undercut und drive out of business
the ordinary retail shop-keeper. The total margin of profit between ez-mill
prices and ultimate retail prices fixed by Government, namely 20 per cent.,
18 not excessive.

(d) No, Sir.

FaciLiTies To MR. KEsHO RAM SABARWAL STRANDED IN PEIPING, CHINA

459. *Shri Mohan La] Saksena: (a) Will the Foreign Secretary be pleased
to state if his attention has been drawn to the editorial note and letters of Mr.
Kesho Ram Subarwal at present stranded in Peiping, China-without money
and a passport to get back to India, published in the Frontier Mail of February
3, 19467

(b; What action have Government taken or propose to take to help Mr.
Saburwal to return to this country?

(c) Hus the Premier of the North West Frontier Province drawn the
attention of the Government of India in this respect?

Mr, H, Weightman: (a) Yes. _

(b) The attention of the Honourable Member is invited to parts (b), (c) and
(d) of the answer given to Pandit Mukut Bihari Lal Bhargava’s question No.
871, on the 19th February, 1946.

¢e) No.
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SMaLL INDUSTRIAL UNDRRTAKINGS

460. *Shri Mohan Lal Saksena: (a) Will the Honourable Member for Indus-
tries end Bupplies be pleased to state the number of Industrial undertakings:
(i) employing less than 20 persons; and (ii) employing more than 20 persons?

(b) Is it a fact that the number of persons engaged in small industries is
70 per cent. of the total number of industrial workers in this country?

(c) What is the extent to which the small industries have developed during
the war, and what steps have been taken to maintain their present position as
well us to develop them further?

The Honourable Mr, A. A. Waugh: (a) (i) and (ii). The information avail-
able relates only to industrial undertakings which are registered as factories
under the Factories’ Act 1934. At thc end of 1944, up to which period figures
are available, there were 14,071 such factories employing 2:5 million workers.
Thesc factories employed 20 persons or above but the figures include also a
very small percentuge of registered factories employing 10 per cent or ahove.
Complete information relating to industrial undertakings emploving lesg than
20 persons is not available.

(b) 1 have no exact information. .

(¢) The policy of Government in the matter of giving assistance to indus-
tries was explained on 19th February, 1946, in reply -to Mr. Vadilal Lallubhai’s
question No. 350. I place another copy* of that answer on the table. As
compared to 1943, there was an increase of 3,500 registered factories in 1944.

DIRECT RECRUITMENT TO SUPERINTENDENTS' P0OSTS IN DIRECTORATE GENERAL OF
INDUSTRIES AND SUPPLIES

461. *Mr. Gauri Shankar Saran Singh: (a) Will the Honourable Member for
Industries and Supplies pleasc state if it is a fact that direct recruitment to
the post of a Superintendent in the various Departments of the Government
of India Secretariat and Attached Offices is never made, and that the same
is always filled by selection from among the Assistants serving in the Depart-
meut concerned?

(b) Is it a fact that Government are considering to fill some of the posts of
Superintendents in the Directorate-General of Industries and Supplies from
amoug officers who have held gazetted rank during the war time, but. have
had to be or are likely to be retrenched owing to the termination of hostilities?

(¢) If answer to (b) above is in the affirmative, will the Honourable Mem-
ber please state the reason or reasons for making this departure from stand-
ing practice? .

The Honourable Mr. A. A. Waugh: (a) No, Sir.

(b) No. Sir. Some men from the ministerial staff were allowed to officiate
in (azetted posts during the war, and are now likely to revert to ministerial
posts. including that of Superintendents.

(¢) Does not arise.

REMARKS ABOUT MAHATMA GANDHI AND CONGRESS BY SIR GIRJA SHANKAR BAJPAI

462. *Seth Govind Das: (a) Will the Foreign Secretary please state if it
is a fact that Sir Girja Shanker Bajpai, Indian Government’s Agent-General
in the United States of America, had declared that Bengalis had always been
dying of famine and there was nothing new or unusual about the famine situa-
tion in Beugal and also that there was plenty of food in India at that time?

(b) Is it also a fact that the same gentleman had also depicted Congress as
a fascist organisation and its leaders including Mahatma Gandhi as the agents of
Japan? )

(c) It the answers to (a) and (b) are in the affirmative what arrangements
Government propose to make for contradicting these reports by external
publicity ?

Mr. H. Weightman: (a) and (b). No such statements have been made by
the Agent General for Indix in the United States of America.

(¢) Does not arise. .

*See Legislative Ammbiy Debates, dated the 18th February, 1846.—Ed. of D.
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BROAD GAUGE RAILWAY CONNECTING NAGPUR AND JUBBULPORE

463. *Seth Govind Das: (a) Will the Honourable the Railway Member be
pleased to state whether he is aware of the fact that the two biggest and fore-
most towns in the Central Provinces and Berar, i.6., Nagpur and Jubbulpore are
not connected by a short direct Railway route?

(b) Is the Honourable Member prepared to consider the claims of the said
Province in post-war planning and development to connect these towns by a
broad gauge railway, passing through Seoni as was contemplated und planned
after the first world war of 1914 and is recommended by a committee set up by
the Central Provinces Government which is carried on under Section 98 Gov-
ernment of India Act?

The Homourable Sir Edward Benthall: (a) Yes.
(b) The Govemrnment are aware of the recommendations made by the Pro-
vincial Industries Committee, C. P. and Berar, 1945. The Local Government

have not, however, asked for this line to be included in the post-war plan of
railways. '

TrIAL OF RAJA MAHENDRA PRATAP IN JAPAN

464. *Sardar Mangal Singh: Will the Foreign Secretary please state:

(8) whether Raja Mahendra Pratap is being tried as a war crimins] in
Japan; '

p?b) whether the Government of India was informed of this decision;
whether there are any arrangements for his defence; and

(¢) whether proper facilities will be given to any of his relations or friends
who may wish to go to Japan for his defence?

Mr. H. Weightman: With your permission, Sir, I propose to answer ques-
tions Nos. 464 and 465 together,

The attention of the Honourable Members is invited to the answers given by
me to starred questions Nos. 132 and 238, by Shri Mchan Lal Saksena and
Pandit Sri Krishna Dutta Paiiwal, on the 8th and 18th Februdry, respectively.

WHEREABOUTS OF RAJA MAHENDRA PRATAP

1465, *Pandit Mukut Bihari Lal Bhargava: (a) Will the Foreign Secretary
be pleased to state if Raja Mahendra Pratap has been brought to India under
arrest? If so, where and under what conditions is he being kept at present?

(b) If the reply to (a) is in the negative, do Government propose to disclose
his present whereabouts?

(¢) Are Government aware that Raja Mahendra Pratap has all along been
an advocate of world peace, and has always worked for humanitarian and
pacitist policies like the establishment of a World Federation ?

(d) If Government have any information that the Aryan Army founded by
Rajs Mahendra Pratap was not an army to take part in the war but a body
of volunteers and pacifists to work against all wars? .

(e) In view of the changed political circumstances and public opinion, and
particularly, in view of the Government's policy regarding the I.N.A. men,
do Government propose to remove restrictions on the free and unhampered
movement of Raja Mahendra Pratap in India?

UNSTARRED QUESTION AND ANSWER

ToTAL INDUSTRIAL ProODUCTION

47. Mr. Vadilal Lallubhai: Will the Honourable Member for Industries and
Bupplies please state the figures of the total industrial production in respect
of the major industries, for which the figures are collected by the Government
of India dor the years 1939-40, 1940-41, 1941-42, 1942-48, 1943-44, 1944-45
and 1945-46 upto date expressed hoth in terms of value and quantity?

The Honourable Mr. A. A. Waugh: I place a statement on the table show-
ing the production quantities of certain selected industries for which figures
are compiled by Government. Information for the year 1945-46 is not avail-
able, nor is information regarding values of goods.

+For answer to the question, see answer to question No. 464.
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SHORT NOTICE QUESTIONS AND ANSWERB }
New Derar R. I. A. F. AIRMEN'S STRIEE

8ri M. Ananthasayanam Ayyangar: (a) Will the War Secretary please state-
if a strike of the R.I.A.F. airmen is going on at New Delhi? If so, for how-
many days past, and how many persons are taking part in it?

(b) How many of the strikers have gone on hunger-strike? If so, for what
reason?

(c) Has the military police been called in and are the strikers coerced to
resume work?

(d) Have the strikers submitted a memorandun complaining of:

(i) low pay as compared with the total emoluments of similar ranks of
British personnel employed which is five times ag much;

(ii) difference in quantum of war gratuity, the one offered to an Indian being
Rs. 1-12-0 for every month of war service whereas the gratuity per month of
war service to British airmen on similar service is about Rs. 10;

(ii1) resettlement scheme;

(iv) clothing allowance;

(v) family allowance;

(vi) unemployment pension; and

(vil) conditions of travel, asccommodation and food?

(e) Have Government considered the memorandum? If so, with what
resuit? If not, why not? '

(f) Have Government already appointed a Committee to inquire into their
grievances and will the Government sympathetically consider the elimination
of all discriminatory treatments?

Mr, P. Mason: (a) Certain airmen were in a state of indiscipline for varying
periods from 15th to 21st February. The total personnel involved wag 537.
‘I'bey have now resumed duty.

(b) None.

(e) The normal complement of Air Force Service Police established on the -
stations concerned has been on duty. No special Military Police have been
called in nor was any force used.

(d) Yes, Bir.

(e) The memoranduin was presented to me personally on the 19th Febru-
ary only. 1t is now being considered.

(f) Government have appointed no committee to inquire into their alleged
grievances which will be considered in the normal manner through service -
chacnels. In fact. the Air Officer Commander-in-Chief issued an order to the
effect that the men must return to duty by 8-80 hrs. on 21st February, which
they have obeyed.

Sri M, Ananthasayanam Ayyangar: Is it a fact thet the people who have
struck work are not officers but only the subordinate ranks? .

Mr, P. Mason: Yes, Sir.

Seth Yusut Abdoola Haroon: Is it a fact that eighty of these ratings have.
been arrested yesterday in Delhi?

Mr. P. Mason: No. Sir; “‘rating’’ is a term that ig applied to the naval ser-
vice. Their case—if that is what the Honourable Member has in mind—will
be dealt with in the next question.

Bri M. Ananthasayanam Ayyangar: Is it a fact that special police were
indented upon for the Palam station here?

Mr. P, Mason: No, Sir. .

Sri M. Ananthasayanam Ayyangar: With regard to part (d), may I know
whether these differences do or do not exist between FEuropean and Indian:
similar ranks, in regard to pay, war gratuity, clothing and family allowances,

eto. ? -
(1343 )
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Mr, P. Mason: Yes, Sir. As I endeavoured to explain in answer
t0 8 question on this subject the otbher day, which I am sorry to
say was not reached for orxl delivery, there is a very considerable
difference.  between  the emoluments of British service uairmen and
other ranks—and Indian. And I suggested that that was a very
important question indeed. If the rates of pay of the Indian airmen, soldiers
and naval ratings were raised to the British level it would have an effect, I
suppose,—though I am not an economic expert,—on the wage level throughout
the country; and it would certainly mean that the size of the armed forces
which India can maintain would have to be very considerably reduced. It is
‘not, therefore, a question which can be decided at short notice or in connec-
tion with the complaints of individuals, and I suggest that anything which
-encourages the idea that such an increase could ever be made is very strongly
‘to be deprecated.

Mr, Manu Subedar: Have Governent ascertained if there is any connec-
tion between the strike of the R.A.F. and the strike which we are discussing?

Mr. P, Maoon: I think there probably is a connection.

Mr. M. Asat Alj: Sir, with reference to the last answer but one I should
like to know the view of the Govermmnent of India with regard to the strength
«of the army that India is expected to maintain in case the British personnel is
completely withdrawn from India. I take it that in that case more than half
the expenditure now incurred on the fighting forces will be saved which we can
spread over the rest of the forces that we want to maintein; in fact we can
increase that number.

Mr. P. Magon: I do not think that question really arises out of the short
wotice question passed; but the answer really is that the whole problem will be
one for the tuture Government to decide.

Mr. M. Asaf Ali: Precisely; I simply want to contest the point which the
Honourable Member raised about the strength of the forces. Ile said that if
these questions were considered, the question of a rise in pay and allowances
would mean a reduction in the size of the forces. I say there will be nothing of
the kind, because if the British forces are withdrawn from India the expenditure
incurred on them will be saved to us and we can always readjust the whole
thing.

I quite realize that if the Government is going to hand over power after a
short time and we are going to take over the entire forces, we can decide the
whole thing ourselves—I can understand that. But that is not the answer.
"The point is if the demands that are made today are conceded, it would mean
the reduction of Indian forces. I do not agree with that.

Mr, P, Mason: I am not quite sure what the question is.

Mr. M, Asaf Ali: My question is very simple. Is the Indian Government
mow prepared to consider the question of withdrawing the British forces from
Indiu altogether and as quickly as possible?

WMr. P. Mason: No, Sir. I have already stated more than once in the
«course of this Session that a definite decision in that respect has to be taken
by the future Government.

Mr, M. Asat Ali: If the matter is left to the future Government, then I
take it that they are not prepared to consider this matter at all.

Mr, P, Mason: That was the answer which I gave to the question.

8ri M. Ananthasayanam Ayyangar: How then he proposes to avoid this
racial discrimnination between one community and the other?

Mr, P. Mason: It cannot be avoided.

Sri M. Ananthasayanam Ayyangar: May I know if the Honourable Member'’s

Department has not induced Graduates, Double Graduates, and M.As., to join
Defence Services on a pittance of Rs, 70 a month.

Mr, P. Mason: I require notice of that question.
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Bri M. Ananthasayanam Ayyangar: May I know if for similar ranks a Euro-
pean is given Rs. 300 a month,

Mr, P. Mason: I require notice of that also.

Mr. M. Asaf Ali: Muy I ask snother question which I think is intimately
comnected with the question that has been asked. Is there any news about the
strike spreading to other units stationed elsewhere?

Mr, P, Mason: Yes, Sir. There is news of a non-violent demqnstratiou—l
wili 1ot use the word ‘strike’—I dislike it very much and I don’t think it should
be applied to the armed forces—at Lahore this morning, and somewhere else,
but 1 am afraid I have not got it in writing. There are however, further
instances that have come in this morning,

Mr. M. Asat Ali: In view of what has happened, und in view of the fact
that strike is spreading, is the Honourable Member prepared to appoint a
committee immediately to go into the whole question?

Sri M. Ananthasayanam Ayyangar: Including non-officials.
Mr, P. Mason: To go into what question? The question of pay?

Mr, M, Asat Ali: Everything concerning these services. Because, after all,
the whole thing is assuming large proportions and it appears that the whole
thing is being mishandled, and, therefore, T should like to know what exactly,
the Government of India proposes to do in respect of the epidemic spreading
throughout the country? .

Mr. P. Mason: With regard to pay a committee has already been appoint-
ed to consider the matter. They will be collecting evidence of ‘every kind, and
enquire into this question, which I may say is one of extreme complication and
they will be reporting, I should imagine, sometime during the summer by which
time, 1 hope, that there will be another Government to consider their report.

Mr, M. Asat Ali: May I know whcther the Government is prepared
to refer the whole of this question to the Defence Consultative Com-
mittee which was proposed only yesterday. Let the Defence Consultative
Cornmittee consider the whole question in its entirety and advise the Govern-
ment as to what steps they should take under the circumstances. As the Gov-
ernment is not handling the situation properly, and it is being resented
throughout the country as far as I know I want close association of the repre-
sentatives of the country—of representatives of this House—with the whole of
this question. Let the Defence Consultative Committee take up the whole
matter and thrash it out.

Mr. P. Mason: I agree; it is anlexcelle_nt idea that the Defence Consulta-
tive Committee should discuss this mafter thoroughly.

Sri M. Ananthasayanam Ayyangar: May I ask the Honourable Member to
give un assurance that none of the strikers will be victimized?

Mr, P,-Mason: If by ‘victimized’ the Honourable Member means punished,
1 could not give such an gssurance.

Diwan Chaman Lall: As the Honourable Member considers the suggestion
made by my Honourable friend, the Deputy Leader of the Opposition, to be an
excellent one, may I know whether he is prepared to let this House know, and
how soon, whether that suggestion has heen accepted by Gvernment?

Mr, P, Mason: Yes, Sir,

Diwan Ohaman Lall: How sonn?

Mr. P. Mason: As soon as I know.

Mr. President: The next three questions may be put one by one, and then

thettWar Secretary will answer them together as they deal with the same
matter.
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’ S1rIEE ON H. M. 1. S. TALWAR AT BoMEAY.

Seth Yusu Abdoola Haroon: Will the War Secretary please state:
(8) since when the strike started in H .M.1.8. Talwar at Bombay;
(b) whether the Government has made any enquiry into the matter;

(c) whether the Government contemplate appointing any enquiry committee
to find out the reasons for this strike;

(d) whether it is a fact that the strike in H.M.I.S. Talwar was due to some
of the ratings being arrested;

(e) whether it is a fact that these arrests followed because of the trainees
shouting political slogans and the I.N A. slogans;

(f) whether it is a fact that they were harshly treated and  given severe
pumshment;

(g) if the answers to (d) to (f) are in the affirmative, what action Govern-
ment contemplate saking;

(h) whether the strike in H.M.I.S. Talwar was due because of rigorous
punishment awarded to some of the ratings on account of their interest in poli-
tical matters;

(i) whether it is a fact that the Otficers-in-Charge of the Establishment were
unduly and unjustly rude to them; and

(j) what action Goverument contemplate taking against the officers, in ques-
. tion?
Strike oN H. M. 1. 8. TaLwar aT BoMBay.

Mr. M. R. Masani: "Will the War Secretary be pleased to state:

(a) whether it is a fact that on the evening of the 17th February, 1946,
ratings of the H.M.I.S. Talwar of the Royal Indian Navy stopped drawing
their rations and on the morning of the 15th struck work;

(b) whether the cause of their action was the insulting and abusive language
used by Comumanding Officer King of the H.M.I.S. Talwar on the 15th instant;

(¢) whether on and after the 18th instant the ratings in the other units and
establishients in Bombay of the Royal Indian Navy also desisted from drawing
their rations and joined in the strike;

(d) whether ratings of ships at sea have also joined in the strike;

(e) whether the number of strikers now exceeds 15,000;

(f) whether all the strikers have jointly set up a Central Naval Strike Com-

mittee to negotiate with the authorities for the redress of their grievances and °
th= settlement of the dispute;

(g) whether the grievances include—

(i) insulting and abusive language used by Commander King of the H.M.I.8.
Talwar,
(li) bad treatment generally by officers, '

~ (iil) arrest and punishment of two of their members for expressin.g their poli-
tical sympathies,

(iv) bad quality of food;
(v_) delays in demobilisation and uncertainty of future employment;
(vi) fresh recruitnient of British personnel; and

’(h) what measures Government have taken and are taking to remove the
grievances of the ratings and to secure an amicable termination of the dispute?

RovaL INDIAN Navy TrouBLE IN BoMBAY AND KARACHI
‘Mr, D, P. Karmarkar: Will the War Secretary please state whether he has

any information and, if so, what, regarding the Royal Indian Navy trouble in
Bombay and Karachi?
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Mr. P. Mason: Sir, I have three questions on this subject and two of them
are of some length. If you give me permission, Sir, I propose to reply by a
lengthy statement in which I will state the information that we have up-to-
date on the whole subject.

Mr. Predident: Yes, the Honourable Member may.

Mr, P. Mason: On Monday the 19th of February, at 12-00 hours, that is
‘mid-day serious trouble broke out in H.M.I.S. Talwar, the R.ILN. Signal
School in Bombay. All ratings, except Chief Petty Officers and Petty Officers
refused duty and refused tc listen to their officers. The establishment includes
.about 1,100 ratings. The Flag Officer, Bombay at ouce took over charge of this
.establishment himself and visited it, but he was unable to find out that day
what men’s grievances were. The Flag Officer Bombay came to the conclusion
however that the Commanding Officer of the H.M.I.S. Talwar, should be
replaced and he was replaced by a senior and very experienced officer.

On Tuesday 19th February, the trouble spread to the R. I. N. Depot and
‘Castle Barracks, Bombay, and the ships in Bombay Harbour. There was con-
siderable rowdyism in the streets and the civil police made some arrests of
ratings involved in acts of violence. During the course of this day, the Flag
‘Officer, Bombay, visited Talwar and he met, fourteen ratings who came forward
a8 leaders or spokesmen, and then for the first time he found out, what the
.demands of the men were. They were as follows:—

(1) No victimization of the so-called strikers.

(2) The release of R. K. Singh, telegraphist from Arthur Road prison imme-
-diately ;

(8) Speedy demobilization according to age and service groups with reasonable
jpeace-time employment;

(4) Immediate disciplinary action against Commander King for his behaviour
-and insulting language used by him to the personnel of Taiwar.

(5) The best class of Indian food.

(6) Royal Navy scales of pay, family allowances and travelling facilities and
'the use of Navy, Army and Air Force Institute Stores.

(7) No kit to be taken back from R. I. N. personnel at the time of release.

(8)- Imirediate grant of war gratuity and Treasury pay on men being released.

(9) Good behaviour of officers towards the lower deck men.

(10) Quicker regular promotion of the lower deck men to officers and all new
-officers coming from abroad to be stopped.

(11) A new Commanding Officer for the Signal School. Cemmander Cole,
‘who had been the previous Commander to be reappointed.

(12) All demands were to be decided by the authorities concerned through a
national leader whose name would be given.

Ihe four.t.een ratings also wished to make u protest to the Government of
India regarding (a) I. N. A. policy (b) firing on the public in various places and
(c) the use of Indian troops in the Middle East and Near East.

On the 19th February some 120 ratings in Calcutta staged, what was described
4as 8 sit-down mutiny with somewhat similar demands. During the night 150
ratings led by an officer proceeded from Marve to Bombay and tried to break into
the Central Communications office. They were not successful and were locked
up on their return to Marve. On Wednesday, 20th February there was no
-gerious rioting during the morning although the streets were crowded with ratings
who refused to do their duty or obey orders. The Flag Officer, Bombay, issued a
message in the afternoon which was read verbally to all establishments and
ships’ companies by their Commanding Officers and announced in the harbour
by loud hailers. This ordered all ratings to be in their ships or establishments
by 15-830 after which any found outside would bc liable to be arrested.
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By this time the mutiny had spread to other establishments in the neighbour-

bood ‘of Bombay but in these establishments the ratings were not, and still are
not, using violence. It is notable also that the dockyard workmen have refused

to join in the trouble.

On the 21st February, at 21-40 hours, ratings who in accordance with the
arrangements of the 20th were confined to their barracks, began to try to break
out of their barracks and a Guard from the Maharatta Light Infantry who had
- been posted on the Barracks were compelled to open fire which they did with
gingle shots. The Guard was stoned by the ratings who then obtained rifles and
ammunition and returned their fire. Shortly afterwards a report was received
that ships in the harbour were raising steam in oder to hoist the ammunition for
the four-inch guns. Rifle fire from the ships to the shore contgnued during the
morning and & few. rounds of light shell fire, I think from Derlikons, :whhlo_h fira
small shells, were fired towards the town. One small shell caused injuries to
several civilians.

At 14-80 hours, the Flag Officer, Bombay, proceeded to the dockyard and
met the leaders of the mutineers to whom he gave a very serious warning, telling
them that no conditions other than unconditional surrender would be accepted,
that the troops would in no circumstances be withdrawn and that overwhelming
force would be brought to bear if the mutineers persisted in their present attitude.
The Fiag Officer Commanding broadcast about the same time a messag:, which
probably all Members have seen in the newspapers this morning.

Sri M. Ananthasayanam Ayyangar: A threat.
Mr. M. R. Masani:, It is a disgrace.
Diwan Chaman Lall: Offering *o blow up the Navy.

Mr, P, Mason: After that the ccase fire order was hoisted and there was not
more firing from the ships during the afternoon but later in the day there were
sporadic outbursts of firing in the Castle Barracks area. There are, however,
indications that the situation is still very serious. An outbreak of indiscipline of
this kind cannot be regarded in the same way as a trade dispute and must be
dealt with firmly although not vindictively. Of the demands of the men, that
for improvement in the quality of food was met as soon as it was made known,
although the standard of rations in this service is already considerably above the
Army standard.

Sri M. Ananthasayanam Ayyangar: Wretched quality.

Mr, P, Mason: I have seen the food itself.

8ri M. Ananthasayanam Ayyangar: Did you take that food.
Mr. Progident: Order, order; Let the Honourable Member finish.

Mr. P. Mason: Of the other demands, those relating to individual officers.
and men are being enquired into. No one has yet heard what it is that
Commander King is supposed to have said. He himself is quite definite thaf
he used no insulting language. The question is however being enquired into.
Nor ig it known in Delhi what was the charge against R. K. Singh. Telegraphist
Dutt was dismissed from service for writing slogans on H. M. I. 8. Talwar. This
18 & simple disciplinary action and no service can proceed if the acts of
Commanding Officers are to be called in question by ratings. Of the remaining
demands those which appear to be the most important relate to rates of pay and
gratuity. As 1 have already explamned in connection with the R. I. A, F. the
rates of pay in this service as in the Air Force are considerably higher than those
in the Indian Army. If you raise the pay of the Navy you would certainly have
to raise the pay of the Army with inevitable repercussions on the wage level
throughogt'the country. I put it to the House that it is at present impossible
Wlﬂ‘{ India’s finances fo; her to accept the proposal that the wages of Indian
servicemen should be: raised to the level of the British service which are related
to the wage levels in the United Kingdom. If such a demand” were to be
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accepted, it would mean that the size of the armed forces would have to be very.
considerably reduced. i

In the light of this general statement, I turn to the detailed question..

Before that I would like to give some more recent news which has come in.
this morning.

Seth Yusut Abdoola Haroon: The Honourable Member has not referred to-
Karachi. '

Mr. P. Mason: I am going to do that.

Here is a report from Karachi received this morning. Himalaya, that is the:
Gunnery School, Chamak that is the Radar School, and Bahadur which is one
of the two Boys' Training Establishments, and all three of which are on Manora.
Island, are quiet although they are affected. It remains to be seen if they return
to their duties this morning. They were addressed last night and received the-
address of their Commanding Officer in a reasonabie spirit. The sloop Hindustan
is in the hands of the mutineers. It has a personnel of about 800 ratings. The.
position regarding this ship was that yesterday a number of ratings from the shore-
establishments tried to reach the ship. They reached the ship and my informa-
tion, which is slightly different from that of the press—but I am not quite sure
which is 1ight as I have not had my information confirmed—is that military
police went to the ship to arrest those who had left the shore establishinents to
go to the ship und they were fired on from the ship. They then returned the
tire of the ship and thereupon the Hindustan opened fire with all her yuns. the
firing lasted about ten minutes. This morning the Hindustan is perthed along--
side and Commodore Curtis, who is the naval officer in charge, is going to the
ship this niorning in a final attempt to make them see reason. If they do wnot,
force will have to be used. The shore establishment, Dilawar, another boys’
training establishment at Karachi, which is on the mainland is unaffected.
Another sihore establishment Valsura, the Torpedo School is also unaffected. AllL
small arms and ammunition have been removed from the Manora establish-
ments and it is expected that these establishments will return to duty-today.
Commodore Curtis spoke to them last night and he received what is described
as an “‘ovation’’. That is the position in Karachi.

The latest news from Bombay is that by 8 o’clock last night all available small.
arms and ammunition at Castle Barracks were surrendered to the naval officers-
who entered the barracks. The ratings in the dockyard and ships still have arms.
There was much talk between the ships by signal during the night. This is &
point to which I would draw the particular attention of the House. It appearzd
from these radio signals between ships that there are two parties among them.
The majority of the mutineers were impressed by the warning given to them by
the Flag Officer Commanding the Royal Indian Navy and by the Flag Officer,
Bombay, and would like today to come to terms. There is, however, a small
perty, who advocate continued violence. They say that the support of all political
partieg is behind them: therefore they should proceed in their attempt. They
say that the case is going to be discussed today in what they refer to as ‘Parlia-
ment’, which I think may mean the Assembly.

Mr. M. Asaf All (Delhi: General): When they say ‘Parliament’, why do you:
imagine it means the Assembly? :

Mr. P. Mason: It is only a surmise.
Mr. M. Asat Ali: You would do well to leave that out.

Mr. P. Mason: Very well. There was a little rioting in the city during the
night, which, T do not think arose out of these disturbances as it does not appear
that the ratings were taking part in it. I think the goondas of the city were:
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taking part in it. One sub-lieutenant of the R. 1. N. V. R. was killed by a bullet.

There was no wide-spread disturbance at Bombay and the ships were flying the
‘Cease Fire’ flag. In all the shore establishments the sitpation is _that the
majority of the men are in the establishments and are quiet but are refusing work.

Karechi, I have given you the position. At Jamnagar, Valsure the ‘l'orpedo
‘School, is unaffected. Cochin is unaffected. Madras: 80 ratings marched
through the streets in sympathy with the Bombay men but returned quietly to
their barracks on the advice of their officers. Vizagapatam: The position is the
-same as in Madras. 150 ratings demonstrated but returned quietly. Calcutta:
Four hundred ratings still refuse to work. In Delhi, about which my friend asked,
39 men yesterday refused duty and were arrested. That is the news I have.

Perhaps it would help the House if I read out the whole question part by
part and repeat the answer. -

First Question.—(a) When the strike started ?

This has been answered.

(b) Whether Government made any enquiry and .(c) whether Government
contemplate appointing any enquiry committee.

Answer to (b) and (c): The first thing is for the men to return to duty. When
this has been done a full enquiry will be held.

(d) Whether it is a fact that the strike was due to some of the ratings being
.arrested : (e) whether it is a fact that these arrests followed because of the
trainees shouting political slogans and the I. N. A. slogans.

Answer: One of the causes alleged by the men, though I should say I do not
believe it, is the punishment of two men, R. K. Singh and P. C. Datta: but this
-does not appear to be the main cause.

(f) whether it is a fact that they were harshly treated and given severe punish-
‘ment: (g) and the action Government contemplate taking: (h) whether the strike
‘was due because of rigorous punishment awarded to some of the ratings, (i)
‘whether it is a fact that the officer-in-charge was unduly and unjustly rude to
themt : and (j) what action Government contemplate taking against the officers in
-question.

The answer to all these points is that the information is not available at
pres]:nt but the matter will be enquired into fully as soon as the ratings return to
‘work..

Second Question.—(a) the date on which the ratings struck work: (b) whether
the cause of their action was the insulting and abusive language used by
Commander King: (c) whether on and after the 18th instant the ratings in the
«other units and establishinents ceased work—1 have answered that—: (d)
whether ratings of ships at sea have also joined in the strike.

Answer: No, Sir. As far ag is known, none.
(e) Whether the number of strikers now exceeds 15,000.
Answer: It is rather less than 12,000.

'tEf) Whether all the strikers have jointly set up a Central Naval Strike Com-
Tittee. '

Answer: Yes, Sir.
(g) and (h) refer to grievances, which I have explained at length.

(h) asks what measures Government have taken. To that the answer is
that a full enquiry will be made as soon as the men have returned to work.
Mr. M. R, Masani: Will the Honourable Member kindly state if it is
" - a faot
‘that, as reported in the Free Press Journal of Bombay og February I9th, the

language used by Commander King to his rati i ike “‘son
of coolies’’ and ‘‘sons of bitches’’? g s ratings mc}uded phrases .hke sons

- Mr, P. Mason: T have not seen that report but as I said, the questi f wh
L o . ) t
he said will be inquired into and is being inquired into question of wha
positive that he used no insulting language. q into and he himself ig quite
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‘Mr. M. Asat Ali: I recognise, after the long statement the Honourable the
War Becretary, has made on the floor of the House and the information he has
given, that the situation is extremely grave. We would therefore be most reluot-
@nt to say or do anything which might make the situation, which is already bad,
worse. 1t is not a suitable occasion for questions, quick-firing replies and retorts:
it is .a matter which requires deep, deliberate and very serious consideration.
‘Therefore, as my suggestion has already been characterised by the War Secretary
.as an excellent one, my suggestion being that the whole question should be
referred immediatetly to the Defence Consultative Committee, I feel that s
definite assurance should be given to us on that point; and pending the deter-
anination of these issues under the advice of the Defence Consultative Com-
mittee, all other action should be suspended, whether it is in the nuture of
immediate .steps that the Government now propose to take or others. I say so
for a very good reason.—I hope I shall be excused for making this statement—I
88y 80 because the situation 18 becoming more and more grave every moment.
I see the following reperte in the newspapers. The War Becretary has referred
to Vice.Admiral Godfrey's broadcast. Let me tell him that but for certain
Jbortions of that broadcast, I would not have given notice of the sdjournment
motion which I have given to him. The words he used were:

“To continue the struggle is the height of folly when you take imto account the over-
whelming forces at the disposal of the Government at this time and which will be used to
their utmost even if it means the destruction of the Navy of which we have been so proud".

I want the House to note the words ‘‘even if it means the destruction of the

navy of which we have been so proud”’. On top of that has come another piece
-of news from London to this effect. :

“Certain vessels of the Royal Navy are proceeding towards - Bombay, said Mr.
*C. R. Atlee, Prime Minister in the House of Commons today, after Mr. Henderson Stewart
had moved adjournment of the House on s matter of urgent public im?ortmcé, namsly, the
:grave extension of mutiny among a section of the Royal Indian Navy'.

The broadcast of Vice Admiral Godfrey and this item of news point to & very
serious situation, namely, that the British forces are going to be used to
destroy the Indian navy. Is that a situation which we can contemplate with
equanimity? We cannot, the army is ours, the navy 1s ours. The Indian fighting
forces are ours; we want to maintain them intact; and therefore the sooner we
can bring about s peaceful situation the better. There can be some objection to
Political parties outside the House interesting themselves in this affair. Bu#
there can be no objection to the Defence Consultative Committee, on which
would be represented the various parties as well, taking notice of this question and
advising the War Department to take proper action in the circumstances. Let
us be seized of the whole question; let us go into the whole matter, and let us
see how we can bring about what may be both in the interests of the coun
iteelf and these three services. After all we want to maintain a good fighting
machine, but at the same time we want to maintain s patriotic army; we do not
want a purely mercenary army. It may be a good ideal for those who want to
use such a machine, a mercenary machine—I do not wish to use that term in
any derogatory sense whatsoever, I am using that term in a particular context
and with great reluctance. I can assure you that I dislike using that expression.
But I wgnt to make it perfectly clear that the country will certainly back its
army right down to the last man only if the army is patriotic; and I also make it
perfectly clear that I would not like to see the army torn by party politics. That
I want to make perfectly clear. That is not our objective. But at the same
time I say, do not rhishandle the situation. Please let us look into the whole

question carefully, and in the meantime do not take any action which may make
matters worse.

Mr. P. Mason: On behslf of Government I agree to the roposal that th
Defence Consultative Committee should consider this as soon l:s ponsibla.a Th:
only point I would make is what exactly is meant by as soon as possible. I
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‘suggest it should be by agreement between the War Department and the re-
presentatives on that committee of the parties with the largest number of mem-
bers or whoever they may like.

Prof. N. G. Ranga: And in the meanwhile all reprisals should be stopped.

. Mr. President: So I understand the position now to be that, in view of what
bas fallen from the Honourable the Deputy Leader of the Congress Party and
also from what has been said by the War Secretary, there is no occasion now to-
bave any supplementary questions over this short notice question. 1 entirely
share that view; and the delicate situation need not be mishandled by any kind
of discussion, which may not be, after all, necessarily conducive to a peaceful.
settlement of the whole question. Then what about the adjournment motions ?'

MOTION FOR ADJOURNMENT.

Mr, M. Asaf Ali (Delhi: General): The object of the adjournment motion of
which I gave notice was exactly the same. The terms in which I couched it were-
as follows:

Miss Maniben Kara (Nominated: Non-Official): With reference to the
that, has. acise 1o espoct.of the Tndsun Navy, aflehing practiaily the whele of T a4 s
’ arisan 1o T (o) ndian & & Tac
result of mhhwdlin?l:; the immedi:.to sut?;ritiea oonoel:'ned". v of ity s 8
... 1 made .a point of putting the adjective ‘‘immediate’’ there—immediate-
.authorities concerned. The statement we have here from the War Secretary
makes it perfectly clear that the situation was mishandled in the beginning. Had.
it not been mishandled in the beginning, the more serious developments: would

-pot have taken place. It is perfectly obvious to my mind that the fire of
igrievances was smouldering, and it is an amazing thing that those who were
immediately in charge of the situation did not take notice of those things: it is.
8 matter of two months since a certain arrest took place of R. K. Bingh—it was
-sbout two months ago that R. K. Singh was arrested and the authorities did
+not even know of it. They are still waiting to find out why he was arrested,
-and what were the actual causes of hie arrest. That shows how utterly ignorant
the immediate suthorities were on that oocasion; they did not realise. . . . . .

- Mz, P, Mason (Government of India: Nominated Official): May I explain
-oh a point of fact? What I said was that we in Delhi did not know why he was
-arvested or why he had -been punished, because there has been a considerable
~measure of decentralisation in all these matters affecting the armed forces;
-otherwise this General Headquarters would have to be even more vast than it is
now.

Mr. M. Asaf Ali: I accept the explanation of the Honourable Member,
What I am trying to point out is that the immediate authorities who were in
charge of the navy, particularly of those units, where these incidents took place,
were utterly ignorant of the feelings of their men. It is the most amaring thing,
and if you ask me it is & monstrously scandalous thing that the authorities who
ought to know the feelings of their men from moment to moment were not aware
of the fact that political feelings were running high, the political feelings of the
men who were there, and they took action which set s match to the whole
situation; and when the conflagration started they started taking action. What
is the meaning of all this? This was followed by another arrest of Datta, the
chief telegraphist . . . .

Mr, P. Mason: Ordinary telegraphist.

Mr. M. Asat Ali: Whoever it may be—that took place some time ago. Even
that was not quite such a serious grievance, when subsequent events developed.

With regard to the attitude which C. O. King adopted, whatever may be

the information of the Government here, our information is that he misbehaved

. himsélf in many ware—the way he handled the men, the way he spoke to the

men. His language was atrocious amd that brought about the beginning of the
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trike. Even then it was possible to deal with the situation a little more tact-
ﬁdjﬁ and discreetly. It wes not done and when the trouble spreads, they
suddenly bring down their guns and want to blow up the whole Navy. (Inter-
ruption). .
I am not thinking in terms of money. I am thinking in terms of feeling,
in terms of humanity, in terms of my country. Money is of no consequence 0
me. I am thinking of the deeper feelings of the country. I am thinking of the
eneral effect it is going to have throughout the East. Do they realise thad
day we find the whole East absolutely aflame. We know what is happening
in Cairo, in Egypt, in Indonesia. Don’t they see a family rescmblence in all
these? These are not of our creation. It is the creation of the last five years of
war and we ought to take note of them. Are they so unimaginative that they
cannot realise that a new world has arisen. We are going through a travail and
it is through this travail that we have got to steer our bark as carefully as
possible. This highhanded attitude will not do. We must take note of the new
feelings in the world and in view of these facts, I suggest that although I have
given notice of this adjournment inotion, I will not press it today, provided what
I have said is carried out, namely, that a peaceful settlement of the whole thing
is decided upon as & matter of principle and in the meanwhile let the Defence
Consultative Committee .be consulted and let these people be informed that. the
whole question is being referred to the representatives of the people in consulta-
tion with whom the War Department will formulate its policy of the future.
Let them be informed about this. I even go to the length of saying, if the
House agrees and if the House will allow me, that I am prepared to go and have
a talk with these people. I am prepared to do that. I do not lay it down as &
condition or anything of that sort. I have already made a suggestion. Let tha#
suggestion he carried out and I hope the whole thing will be gontrolled in an
smig:ble manner and in these circumstances I shall not move my adjournment
motion.

. Biroarion re STRIRE AT BomBAY AND KARACH! BY R. I. N. RATINGS
adjournment motion before the House I feel . . . . . .

Mr. President: There is no adjournment motion before the House now.

o oéo:'ant to know what the Honourable Member meant by ‘not pressing the

Mr. M. Asat Ali: I shall not it today, pendi
going to be mude. move i ay, pending what arrangements are

Shri Sarat Ohandra Bose (Calcutta: Non-Muhamnmadan Urban): After whab
my Honourable friend Mr. Asaf Ali said, it is hardly necessary for me to say
more than a few words. The position is serious beyond words; and we on this
gide of the House feel that it has been -bungled by persons who ought not to
have been placed in the positions they have been placed. But I entirely agree
with my Honourable friend Mr. Asaf Ali, the Deputy Leader of my Party, that
we should not say anything '%oday which might make the situation more difficuls.
At the same time I feel, Sir, that having regard to the latest news that we have
got, that the situation has worsened in Bombay and also in Karachi, we cannot
be a party to dropping the adjournment motion altogether. I therefors have s
suggestion to make following what Mr. Asaf Ali said just now. If is open to you
either to fix a time today or fix a time on Monday next. If you leave the matter
open, we atl.lal] stu::y tl;le ts]:tnrzt‘ion Ilglmafl.tlly and come up before you agsin with
our suggestions as to whether the adjournmen i i
House and if so when it should be 'tLl:en up ¢ motion should be taken up in the

Mr. P. Magon: I donot think, it is correct to sa i i
. » 8 ¢ y that the situati
worsened. I believe by yesterday evening the situation was very mucl': boerilibel:?s

Prof. N. G. Banga (Guntur oum N . Non. _
is the situation now? ( ellore: Non-Muhammadan Rural): What

c2
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Mr. P. Mason: It is very much better. I think there is very good hope of &
_reasonable solution being reached in the comrse of today. I can “quite under-
- stand my friend not wanting to withdraw his motion. It might mean that he

would be told on Monday, that the matter was mo lenger urgemnt; but the Gov-

- ernment will not oppose the taking up of the motion o Monday if the matter is-
- considered urgent.

~ Mr, President: Then I understand that the Honourwble Member, Mr. Asaf Ali,.
.yant; the motion to be admitted but agrees that the comsideration may be post--
_Pponed.
Mr. M. Asaf Ali: That is exactly my position.

_ Mr. Pretident: The motion is in order. It has to be admitted. I admit.
ut but the discussion of it will take place on Monday. I think that will satisty.
the Honourable Member.

Mr. M. Asaf Ali: Thank you.

. Mr. M, B. Masani (Bombay City: Non-Muhammadan Urben): May 1 know
what happens to my adjournment motion?

Mr. President: It is the same motion?

= Mr. M. R. Masani: Before you come to a decision on that, may I be allowed
fo sdy something on this matter?

Mr. President: So far as admissibility is concerned, I wish #o make my posi-
tion clear. Both of them deal with the same subject. What the Honourable
Member wishes to say with reference to his adjournment motion can be said
during the course of the discussion of the other adjournment motiom.

Mr. M, R. Masani: There may be certain circumstances which might make-it
‘more desirable that this matter should be brought wp again at 4 o’eloek today.
A suggestion has been made by my Leader and Deputy Leader, and I am: natur-
ally in their bands. It was decided that the Comsultative Committes would be
seized of the matter. The Honourable the War Secretary thought that the
matter may be amicably settled by the evening. If that is the esse, I should:
have thought that the more desirable procedure would be to fix the motion of
my Homourable friend Mr. Asat Ali for this afternoon and to request the Cousul-
tative Committee to meet in the meanwhile and to come to this House with an.
agreed solution. I am told that the Committee is not even oonstituted. I
candess I feel very embarrassed at the procedure suggested.

While I naturally defer to the decision of my leaders, I do feel that in view of
" the threats of force and violence held out against our ratings, it is undesirable
that we should keep silent while action is being taken against our men. In
this morning’s newspaper, I find that the British Parliament is going to be seized
of the matter today. If the British Parliament can discuss this matter without
insecurity to the Empire or to the armed forces, I find it difficult to understand
why the Assembly of this country, to which the Navy in question belongs,
should be considered a danger if it discusses this matter. At the same time, the
British Parliament is interested in an entirely different point of view. Thab
being the case, I do ask my Leader and Deputy Leader whether some way oan
not be found of bringing up this matter this afternoon. The motion ean be
tabled for the evening, but it may or may not be pressed at the time. This
procedure will certainly be more in the national interest as well as fairer to
these men whose point of view has not been mentioned at all.

My Honourable friend the War Secretary has been very fair. He has given
a factual statement and I know he has done his best in an impartial and detached

way, but naturally his information is all one-sided and the 12 or 15 thousand
men involved have also a say in the matter.

. The word ‘mutiny’ has been used to browbeat us. After all there have
been other mutinies in our history and we have come to be proud of them.
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Prol. N. G. Ranga: There will be many more.

Mr. M. BR. Masani: I want to urge that there is another side to this questioa
and I trust that an opportunity will be given to representatives in this House te
discuss it.

Mr. President: I quite appreciate the Honourable Member’s point of view.

12 N But there are many hurdles. The first is that his adjournment
%9 motion comes next in the order to the adjournment motion of the
Honourable the Deputy Leader and no two adjournment motions can be taken
up on one single day. That is the first hurdle which it is impossible to cross
over. As regards the other point it is not for me to enter into any arguments.
But the Honourable Member himself has said that the point of view of the
British Parliament in discussing an adjournment motion is entirely differen$
from and perhaps contradictory to the point of view which this House may
have. Therefore, it is better not to have a discussion 8o long as therc is a hope
of a settlement. The Defence Consultative Committee will be constituted on
the 26th and that is also another reason. I suggest that it may be put off for
Monday. But consultations may go on informally between Members and, if
necessary, it may be put off even after Monday unless something happens in the
meanwhile which compels—I shall not say the mover—but the Deputy Leader
to press his motion on Monday. R

Mr. M. R, Masani: If the Defence Consultative Committee meets on the
26th I fail to understand how on Monday we shall be in a better position to
discuss the matter.

Mr. President: The question need not be argued further.

Dr. 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, you have given a ruling and it bac been accepted. Where
is the need for the Monourable Member to discuss it further?

Mr. President: It is therefore that I say that no further discussion is
necessary.

Mr., Manu Subedar (Indian Merchants Chamber and Bureau: Indian Com-
meree): Sir, the word ‘‘mutineers’’ should be dropped by the War Secretary in
the interests of peaceful settlement. According to himself there is only a small
fringe of men who are affected, but he has constantly used in his statement the
word ‘‘mutineers’’ for these boys. I suggest that in the interests of peaceful
settlement, of which we are all anxious and of which he is himself anxious,
the use of the word ‘‘mutineers’ as applied to these boys may not be made.

_ Mr. P. Magon: I have two points to make on that, Sir. The first point, 8ir,
is & technical one. Apyone who refuses to do his duty is a mutineer. In regard
to the second point, since we are not going to discuss it further, I won’t use the
word any more today.

Pandit Govind Malaviya (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural): In view of the whole situation, is it not possible for us to decide
that we meet tomorrow morning again instead of on Monday so that, if there
be need, we might take this up for discussion? )

" Irh President: Tomorrow is earmarked for Bretton-Woods, unless it falls
rough.

Pandit Govind Malaviya: It has fallen through.

Mr. President: Then we have a holiday.

Pandit Govind Malaviya: I do not wish to suggest anvthi
arrangement which has been agreed to. But in vigegw of t.l{:h l:rgge:ocyu};sne; g::
importance of the matter, is it not possible that we should forego our holiday
tomorrow and meet here so that, if the situation is such that something has to
be done immediately, we might discuss it? Otherwise we might adjourn.

Mr. President: The House does not seem to be inclined to sit on Baturday.



JI-'-"'-.
1358 LBGISLATIVE A#SBMBLY [22xp Fms. 1946
[Mr. President}

Moreover it is better to take it on Monday as, in the meanwhile, mare informa-
tion will be available as to how far the negotiations have progressed and ‘what
the facts are. There need not be any further discussion or point of order. Is it
certain that we are not meeting tomorrow for discussing Bretton-Woods?

" The Honourable Sir Archibald Rowlands (Finance Member): No. We have
agreed that Saturday should be & holiday and we. need not determine today as
to when the Bretton-Woods discussion is to take place.

THE RAILWAY BUDGET—LIST OF DEMANDS
SECOND STAGE
Demanp No, I—RaiLway Boarp

The Honourable 8ir Edward Benthall (Member for Railways and War Trans-
port): I propose to move Demand No. 1. 8ir, I move:

“That a sum not exceeding Rs. 33,74,000 be granted to the Governor-General in Council
to defray the charges which will come in course of payment during the jear ending the 3lst
day of March, 1847, in respect of ‘Railway Board’."

Mr. President: Motion moved:

“That a sum not exceeding Ra. 33,74,000 be granted to the Governor-General in Council
to defray the charges which will come in course of payment during the year ending the 3lst
day of March, 1647, in respect of ‘Railway Board'.”

Before the cut motion is formally moved, I should like to know as to whether
Honourable Members would not like to have a time-limit for each cut motion.
There are, I understand, six cut motions and two days are allotted according to
the agreement of parties. Is it the desire of the House not to have any time-
limit at all about any particular cut motion? I am not referring te the time-
limit for speeches; that is a different matter.

Shri Satya Narayan Sinha (Darbhangs cum BSaran: Non-Muhammadan): We
have got six cut motions. . We will manage to have these cut motions go through.

Sir Mohammad Yamin Khan (Agra Division: Muhammadan Rural): It has
been the practice in this House that when the time is given to a particular
party and they move their cut motions, then they arrange for themselves as to
when to ask for closure. They should be allowed a free hand to ask for the
closure whenever they like.

Mr. President: The point is when once a cut motion is moved the whole
House is in possession of it. Therefore I wanted to know as to what procedure
was to be followed. Otherwise the position may be that only one cut motion
will be discussed. But if parties are willing to arrange it themselves, then it
is all right.

Shri Satya Narayan Sinha: We shall see that the cut motions which are
allotted to our party are gone through. )

Mr. President: T am not anxious that they should be all gone through. I
merely raised the point.

The House will now discuss the Demands for Grants in respect of Railways.

I understand that the time-table agreed to by all the Parties and Unattached
Members in regard to the moving of Cut Motions has been circulated to
Honourable Members.

As regards time limit for speeches, the usual practice has been to fix a limit
of 15 minutes for all speakers including movers of the cut motions and 20 minutes
for the Government Member replying. I trust this suits Honourable Members.
The 'Congress Party will now move their cut motions. '

Mr. Leslie Gwilt (Bombay: European): B8ir, before Mr. Neogy moves his
eut motion, as questions were dispensed with this morning, may I know whether
this convention is going $o be followed for the remainder of the days during which
the ocut’ motions will be taken up? o g ' ' .

" Mr. President: Technically spesking, it cannob be decided todsy for the
remaining “thiree days. I &m using ‘the word *teckinically ' spedkitig™ bechtse,
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-unless all Honourable Members who have put questions are agreesble, we do not
«drop the question hour. But this morning, that point was considered and it
-was decided to drop the question hour for all the four days, and the House seemed
to be agreeable for all the four days. For all practical purposes, it may be taken
that all Honourable Members will agree; and on each day I do not propose to
‘put that question again unless some Member raises any objection.

Engquiry into present system of management of Railways.

Mr. K, 0. Neogy (Dacea Division: Non-Muhammadan Rural): Sir, in the
‘tense atmosphere that prevails in the House, I venture to ask for its indulgence
for a few minutes in order to enable me to place before it the cut Motion that
-stands in my name. 8ir, I move: )

“That the demand under the head ‘Railway Board’ be reduced by Ra. 100."

I have sought to indicate the points that I propose to raise in moving this cut
‘motion and they are as fo'lows: :

“Enquiry into the present system of management of Railways in its principal aspects,
such as Control of the Eegis]lt.ure, Indianisation of the Railway Board and Railway Bervices,
‘Railway Finances, Relations between the Railways and their customers, Railway policy
regarding development of the cowntry, including Rates policy, and development of Railway
rindustries.’” .

Sir, it is not possible for me to do justice to all the various points that T hava
indicated, in the few minutes at my disposal. Btate management was decided
upon at the instance of this legislature about 20 years ago, not without some
-amount of opposition from the government of the day.. Those of us who proposed
the adoption of State management and state ownership of railways as a national
policy, had before their minds eye, the vision of a vast co-operative organisation,
-exclusively owned, controlled and manned by the children of the soil and run
exclusively for the benefit of the people. Let me make the confession that we
‘have failed to realise this dream. Now that we are assured that a popular Gov-
-ernment ig just round the corner, I call upon the Government to render accounts
-of British stewardship of our railways. It is with that view that I have ventured
to occupy the attention of the House this morning. S8ir, the first point that
naturally arises is as regards cortrol exercised by this House as representing the
‘interests of the people for the running of the railway system. We have been
-allotted four days, and we are expected to vote about 200 crores in the course of
about 18 or 18 hours, and this amount is spread over nearly twenty different
-demands. Tt is impessible therefore to claim that the legislature is doing justice
‘to its responsibilities in thir matter. It is true that the Standing Finance Com-
mittee has considered the various items; but judging from my own personal
experience in the past, it cannot be said that the Standing Finance Committee

that goes into details of railway expenditure can possibly do justice to the res-
ponsibilities of its task. 8ir, the present system is mainly based upon certain
recommendations made by what is known as the Acworth Committee which re-
ported in 1820-21. While the Acworth Committee stated that it would be for
‘the Legislative Assembly to issue orders to the Railway Department—I think the
words used are: give orders to the railway executive—they also provided for
detailed and effective influence being exercised over railway policy and railway
‘management through different Advisory Councils. One such, the principal one,
namely, the Central Advisory Council, which has been constituted under a con-
vention of this House, differs materially from the composition as also the funo-
tions that were contemplated by the Acworth Committee. I have no time to
develop this point any further, but I do maintain that the usefullness of this
body has been materially affected by the departure so made. Likewise, the
composition and powers contemplated for the Local Advisory Committees are
nothing like what they were contemplated by the Acworth Committee. The
Acworth Committee on the analogy of such bodies in Prussia and Poland said

t they would be serving as a vital link between the people and the Railway
-administration;. and .would,‘bring .to :-bear upon: the BRailway administration the
yiew point, of the pyblic in regard, to sll important mptters of reilway administra-.
Goa. " Roferring o the hodies on the Continent, they said they had, o powers,
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but really they had great power. I should like to know fromr those Honourable
Members who are on the Central Advisory Council, who may heve sat on that
body for more than a year or so, as to whether they answer that description.
Sir, intimately connected with the question of the control of the legislature is
the question of Indianisation of control. Honourable Members are aware that
‘this is covered by the financial convention, the convention under which railway

finances were separated from general finances, and this is the clause relating to
this matter:

“This Assembly further recommends that the railway services should be upidi'y Indianised
and further that Indians should be appointed as Members of the Railway Board as early

~ as possible.”

" 1 should like the House to note that the word ‘members’ is used in the plural.
This was laid down on 20th September 1924, more than 20 years ago, mot because
the children of the soil has a natural right to man these high offices, but also
because, those who had anything to do with the shaping of this Resolution (and
I claim a very humble share in that) those of us who had-any hand in this matter,
felt that the success of State management of Railways was dependent upon
the spirit in which the controlling authorities went about their business. It is amr
irony of fate that we had to entrust State management to those who did not
believe in it. They had no community of interests with us. There is thus a
vital link between Indianisation of the Railway Board and the higher services,
and the separation of railway finances from general finance on which is based
the entire system under which the State management is being worked.

Sir, I understand the Honourable Member in charge said in the other House
yesterday that the question of seniority has got to be considered. When were
questions of seniority considered in the past? I remember that about six Indian
officers have occupied the position of Members of Railway Board in the past,
only one of whom actually served the full term, the others being more or less
stop gaps. I remember thdt in most of these cases, the question of seniority did
not arise. But I understand that is the plea-on which the all-white character of
the present Railway Board is sought to be justified. 8ir, T am told by my
Honourable friends from Behar that the present General Manager of the Bengal
Nagpur Railway owes his present position to the policy of supersession, super-
sesgion over Indians. I understand that he was considered specially fit for this
appointment because of the exploits in which he indulged after the August dis-
turbances of 1942 in shooting down Indians indiscriminately.  That is the
technical qualification which I understand this Officer specially possessed

The Honourable Sir Edward Benthall: That is quite inaccurate.

Mr. K. O. Neogy: ...... to justify the supersessien of Indian officers.
8ir, this is the spirit in which Indianisation has beer proceeding. ‘‘Where
there is a will, there is a way’’, is a saying that applies not merely to the people,
but also to Viceroys and Governments.

Sir, T have to run through the various other points that arise. The utility
of the railway services would primarily consist in the contribution that they
might make towards the development of the country; and when the railway
system is completely State-owned and State-managed that responsibility is very
much increased. We have heard about the necessity of revising the financial
Convention. Before any revision of the Convention has to take place, we have
first of all to determine what is to be the policy of the railways in India in future.
And in this connection might I draw attention to the declaration of policy of the:
South African Railways, which lays great stress upon the development of the
country, special mention being made of agriculture? It is on the basis of the
policy which is to govern the Indian railway administration that the details of
the future financial settlement have to be worked out. 8ir, it is a well-known
fact that, far from helping in the development of the country, the railways by
the adoption of an anti-Indian rates policy favoured in the past the exportation
of raw materials from Indias and the importation of manufactured goods from
abroad. My Honourable friend in his statement said thas the rate structure was

......
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under careful examination. It is not the structure that should determine the
policy. What I say is that the railways must adopt a national rates policy, and’
it is on that policy that the structure should be based. In that connection, T
must give expression to my regret that the Railway Rates Tribunal as contem-
plated by the Acworth Committee has been truncated in such a fashion as to lose-
all its utility. Now that the railways are State-owned and State-managed, the
question, of converting the so-called Rates Advisory Committee into a full-fledged’
tribunél . be taken up without any further delay.

8ir, I shall briefly refer to the question of railway industries before I conclude..
Mr, President: The Honourable Member has only two minutes more.

Mr. K. 0. Neogy: I will try to finish within two minutes. The very firs¥
Legislative Assembly in 1921 stressed the necessity of making the railways self--
sufficient in the matter of all the essential articles that they required, including:
rnilway engines; and it is an irony of fate that after a quarter of a century we
have to depend upon foreign countries for the supply of these essentials,—foreign-
countries including Australia which developed her heavy industries during the-
last five war years. And what is the position about the locomotive industry?”
My Honourable friend the Member in charge in his speech last year had assured’
the House that the lay-out and equipment for the manufacture of locomotives:
at Kanchrapara were being finalised, and so on. Now, just after one year had’
elapsed, the Chief Commissioner of Railways, speaking on the railway budget
in the other House, said very much the same thing.

‘‘Progress is being made with finalising the plans and estimates of the mew locomotive:
building workshop in Kanchrapara.”

But something more mysterious I have yet to place before the House, and’
that is this. This is what I find in the report of the Standing Finance Committee-
for Railways of this year, page 65, in which in & memorandum it is stated that
finalising of plans cannot proceed. Here is a situation where the progress:
cannot proceed,—very typical of the Railway Department’s activities in many-
ways. Sir, let the Honourable Member remember that the bona-fide of the-
railway administration are in question, and let him also remember that if really:
there is going to be a change-over of Government, and if Government are going-
to hand over this great national asset to popular representatives, they are eun--
titled to ask for a review of the past administration; and it is with that object
that I move this cut motion, and my suggestion is that a committee of this
House should be appointed to go into all these various aspects of railway adminis-
tration under State-management with the help of experts, if necessary, and’
then let us have a complete picture of how things have fared under British-
management.

Mr. President: Cut motion moved:

*That the. demand under the head ‘Railway Board’ be reduced by Rs. 100.”

8Sir Mohammad Yamin Khan: Sir, I support this motion and I agree witin
the Honourable Mover on at least two points. One is that a committee should
be appointed at once to go into the whole question of railway administration and.
railway finance. As 1 hinted the other day in course of the general discussion,
the picture looks very gloomy to me and & warning should be given to the House:
and to the railway administration before it is too late. I think the matter re-
guires serious attention and that attention could be given not by the Standing-
Finance Committee but by an ad-hoc committee with the help of cxperts, if:
necessary, as suggested by my Honourable friend Mr. Neogy, to go into the
question of future policy and future annual expenditure. Unfortunately, as the:
House knows very well, the Standing Finance Committea have not got any
power at all to initiate anything. They only deal with matters which are placed:
before them and can make no suggestions about new matlers to be taken up.
Their power relates only to things brought up before them, and to those new
items of expenditure which are placed before them. The other items of expendi-
ture which have been sanctioned in previous years are taken for granted and
only new additional expenditure can be scrutinised by the (Jommittee. In pask



u 9 LEG éunvn ASSEMBLY 22nvp Frp. 1946
msiy Mohammad Yamin Khii'ii]' I [23wp Fes

years our expenditure has been going very high and we do not know whether i

18 necessary at present to have that expenditure or not. The Standing Finance
~Committee cannot say anything about this and so a committee of this House
. assisted by experts should go into this whole quegtiog, I think, Sir, before it-is
too late a policy should be devised by which we pould- make our railways quite
.independent of the foreign countries and build our own engines, locomotives,
-rolling stock and everything else, instead of importing them from outside. This
“was emphasised by me in a railway debate about ten years ago, and at that time
“the Railway Member Sir Muhammad Zafarullah Khan pooh-poohed the ides.
But he did not know that this necessity will arise soon. At that time he thought
“that my suggestion for building engines and so on in this country was too much
-of an exaggerated idea. I warned him at that time that if the war broke out, the
Indian Railways would not be able to meet their requirements from abroad, but
he thought that I was ¢alking about something which was not likely to happen.
But it did happen within two or three years, and we found that our existing stock
-of engines became too old and either we could not get fresh stocks from abroad or
we had to pay an exorbitant price for it. Naturally the prices on account of
war conditions went up as they did in this countrv. But it was not so much
“the question of price as it was of availability; we could not get the rolling stock
when we required it. We had to export a lot of our rolling stock and engines for
war needs, and we could not replace them. If at that time we had our own
factories where we could build engines and rolling stock, we would have been
‘independent altogether. Not only that, but we could have supplied to other
-countries; India would have bocome a market for these things instead of
Burope and America being the ‘markets. Sir, if we require engines to a limited
- degree. there are many other countries which are building new railways—
-countries like Burma, Indo-China, probably China, Persia, and others—and
‘they will require so many locomotives every year which we can supply at com-
‘petitive prices. At the same time we can employ a large number of labourers.
‘Skilled labour will be available in this country and at a much cheaper rate than
‘it is available in Europe or in America. Therefore, I say that this policy of
‘making the Indian railways independent of European countries and Amedrica
"in respect of engines and rolling stock, must be supported by everyone.

8ir, I agree with my Honourable friend, Mr. Neogy, that the Advisory Com-
-mittees are not allowed that hand which was contemplated by my Honourable
friend in 1924 The Provincial Advisory Committees, with the exception of.
.one or two, have been practically monopolized by trade interest, and they had
‘no idea of what facilities should be provided for the travelling public, but mostly
-they were concerned with the particular trade in which they were interested, and
:they have been always advocating the cause of or getting the maximum benefits
‘for the trade in which they were interested. BSo far as the development of Bail-
.wavs was concerned, neither were they consulted nor were they keen to give
:sn§ advice. For the last few years, the Central Advisoyy Committqe has started
“sending its representative to the Local Advisory Committees, and since then the
‘atmosphere has changed. I had the honour to sit in many Provincial Advisory
- Committees, and wherever I went I found that they were sticking to the old
ideas. I had to change their procedure and methods and tried to bring them
‘info line with the Central Advisory Committee and the Railway Board.
Bven now there is & great deal of scope for improvement in this direction. The
- Central Advisory Committee deals, as the Honourable Memb_er knows, with very
‘limited questions, and they cannot use their initiative. 1 :thmk'Members of the
Central Advisory Committee should be given the power to bring forward sny
points and to make any suggestions that they wish to, .

The Standing Finance Committee should also have mere powers, and their
powers should not be Timited to desl with the items which are new but it should:
. ettend to the budget as s whole. Although it is said that the Committee passes
+the budget, but may I tell you when fhey receive it? '‘Only a night befove it 8-

sented to the House. I# is impossible to go through all those books: and:
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“literature’ within a few hours. And the whole thing is so- eemplicated that I
will bow before them if even members of the Railway Board ean tell'me what is
wcontained in the Budget; they will not be able to explain where the item is ta be
found. They have to refer to many other books, which will not take days but
weeks to.go through before one can understand the idea of the Railway Budget.
As vou know, Sir, the budget includes many items, and how can the Standing
Finance Committee deal with them all in & day or in two hours time; this is
practically impossible. Then, Bir, it is taken for granted that because the
‘Btanding Finance Committee ten years ago agreed to a certain item, that it must
find its place in the Budget this year also. My Honoursble friend, Mr. Neogy,
was very ably advocating that we should not under the changing circumstances,
. let the time pass, but we should take cognizance of all the factors in order to
develop our Railways in the best manner possible. I think the Railway Board
‘has been failing in their duty in this respect, and they have not been taking the
Indians into their confidence.

Sir, T do not want to take any further time of the House. With these few
observations which I have made, T fully agree with my Honourable friend, and
T give him my support.

Babu Ram Narayan Singh (Chota Nagpur Division: Non-Muhsemmadan):
8ir, T rise to support the cut motion so ably moved by my worthy colleague,
Mr. Neogy. Sir, it is an irony of fate that when all the world is resounding
with the words, sounds, echos, and re-echos, of freedom and independence, we
Indians, in this country, are talking of Indianization, this reform, and that
reform in this department or in that department of the Government, because
these departments, especially the Railway Board, are almost monopolized by
the Britishers.

Sir, this Railway Board came into existence in 1908. In 1901, one Mr.
Thomas Robertson was asked by the Secretary of State for India to enquire
into and report on the administration and working of Indian railways and also
to suggest ways and means for their better management. He made extensive
tours in the country and studied the question very minutely. In this connection
he visited also Canada and the United States of America to study the railways
there and as the result of all these investigations, he submitted a report to the
British Parliament in 1908. In that he suggested that a Board consisting of
three Members ought to be established with full power to administer the railways
of the country, subject, of course, to the contrcl of the Governor General in
Council. 8ir, he said that to begin with, the Board should consist of men of
home training. He had given his reasons, right or wrong—but to my mind
wrong for this his suggestion. But he admitted that there was no want of
Indians qualified for membership of this Board. Now forty-three vears have
passed. Several changes have come over the eountry. ‘Even the number of
the Members of the Railway Board have increased from three to five. But up
%ill now no Indian has got any access to this Board. .

The Honourable Sir Edward Benthall: Question.

Dr. 8ir Zia Uddin Ahmad (United Provinces S8outhern Divisions: Muham-
madan Rural): At present there is none.

Babu Ram Narayan 8ingh: The obstinacy with which the Britishers stick to
the Railway Department reminds me of an incident which I witnessed in' my
boyhood. One day, along with other companions I went to a river side to catch
fish. As soon as we entered the water and began fishing, one of my companions
jumped out of the water crying, ‘‘Leech, leech’”. After he was out of the water,
it was discovered that s leech had caught ho'd of one of his feet. It was"
difficult to get rid of this leech. In any way with difficulty it was removed'
from the foot but when the fellow began to throw it out, it was found that the'
leech had already got a hold on his right hand. When thé right hand was
freed, he found that the left hand was also caught. This process of riddancs
continued for some time. Then other'people carhe to his ‘help, the lasch ‘was
thrown away. O N



1362 LEGISLATIVE ASSEMBLY [22%D FxB. 1946

8hri 8ri Prekass (Benares and Gorakhpur Divigsions: Non-Muhammadan
Rural): What about the fish?

Babu Bam Narayan Singh: Every one was oonfused with the trouble over
the leech. In the same way, let every Member in this House and all our
countrymen outside it know that it is not a very easy task to get rid of the
Britishers. We may get self-government, all the places on the Treasury
Benches may be occupied by Indian representatives, but like the leech they
will stick to other departments and it will be difficult for us to get rid of these
people from there.

The Honourable 8ir Edward Benthall: Put salt on their taiis!

Mr. President: Order, order. The Honourable Member is perhaps now going

to another point. It is time for the House to adjourn. The Honourable Member
may continue his speech after lunch.

The Assembly then adjourned for Lunch till Quarter Past Two of the Clock.

The Assembly re-assembled after Lunch at Quarter Past Two of the Clock,
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

Babu Ram Narayan 8ingh: Sir, before the House dispersed for Lunch
1 was referring to the obstinacy with which the Britishers are sticking to the-
Railway Board. This Railway Board is the watchdog to take care of British
commercial interests in this country. The -underlying policy in constructing
the railways in this country was already iramed and this Railway Board was
meant only to follow the policy strictly. The first policy, so far as I understand
and think, in constructing the Indian railways was to connect all parts of the
country by a network of railways, so that British troops may be easily and
speedily moved from one part of the country to another and the people may be
kept in perfect and permanent subjection. At that time there was anxiety in
. British circles as to the outlets for the investment of British capital. The

construction of railways was regarded as a profitable outlet for the investment
of British capital. These railways were also meant to carry British goods into-
the interior of the country. Sir, had the Railway Board meant to serve the
country, they might have manufactured engines, wagons and all other railway
materials long ago in this country. But this is not the case. Even now, after
80 many years of British rule, the position is that all materials necessary for
the railways have to be purchased from their British cousins at home. If you
analyse the situation critically, you will find that railways are administered and
worked simply to help the British interests and in no way to help the interests
of India. In the construction of railways they do not care for the local interests
of the people. Every where imperial purposes prevail. In order to make
this clear I may give the example of Chota Nagpur, a part of the province of
Bihar. There is no direct railway to connect Chota Nagpur with other parts.
of Bihar. There are railway lines which pass through Chota Nagpur but they
are all meant for imperial purposes. Even matters of ordinary local interest,
are not attended to. In North Bihar, Sitamarhi is an important sub-divisiona
town. There up and down trains come in the afternoon and are of very little
use to the litigants and the general public. For-the good of the public some
trains at least might be allowed to run in the morning.

Besides, the B. N. W. R., now called the O. T. Railway has for the last
six years been managed by the Railway Board but all the corruptions, mis-
managements and other disadvantages which were prevailing in the days of
the company are still prevailing there. This is the railway of which it can
be very well said and it has been said many times, that in the trains there is
no water, no light and no latrines. So far as the workers on the O. T. Railway
are concerned, every thing which prevailed in the time of the company is
continuing. All the stations are rotten and even the station masters who were
notorious for corruption and other things are there. Even though this -railway
has been taken under the direct menagement of the Government there has
been no improvement.
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There are many other things which can be said as regards this Railway
Department. In short, I can say, as I have already said, that this Railway
Board must go. The administrative heads as well as all other posts must be
manned by men of the country, who have been born and brought up in the
«country and who are permanently interested in the welfare of the country.
But these people who man the Railway Board now, and are administering the
Railway Department are all foreigners and as I have said, they are the watoh-
dogs of British interests. These are the matters which ought to be considered
by the House and so far as I understand, no Indian member of this House will
vote against the cut motion and I think even the Honourable the Railway
Member also, who has taken the salt of this country so long, will support the
cut-motion and will not challenge it. With these words, Sir, I resume my seat.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
.madan): Bir, the scope of the motion is wide enough but I do not propose to
‘traverse on all aspects of the question that can be brought under this motion.
The mover has very ably expressed the anxiety of the Indian representatives
.to see that the Railway Board and the whole railway is Indianised, which will
-mean that it will be then only that we can really call it & national asset of this
.country. We had this idea In our mind when we thought of nationalising the
railways and as the Mover has pointed out, we feel disappointed up till now
.in this part. But on thig subject I want to say something more. It is true
that as Indians we have that grievance, but as a Muslim representative my
-grievance is probably more than the others. Unfortunately even as regards
‘that much share in the Railway Board or in the higher services which has gone
to the Indians the position of the Muslims remains most miserable. You will
motice from the figures supplied by the Railway Member that the percentage
of the gazetted service Muslims is not more than 5 per cent., although pro-

unises were made that we would get at least 25 per cent, share in Railway
Bervices.

Mr. Preq.dmt:. Order, order. I would point out to the Honourable Member
that that discussion will be more appropriate under cut motion No. 9: the

specific issue to be discussed there, is the non-observance of giving employment
to Muslims in different categories and classes of e cmpioym

) Railway services according to
ihe quota fixed for them. He will then have an opportunity of specifically
zeferring to these points in detail.

Mr. Muhammad Nauman: Yes, Sir. I only wanted to refer to this parti-
cularly as the Mover suggested that Railways should be nationalised. By
nationalisation I mean that it should be nationalised on lines where the
interests of the Muslims would be 83-1/8 per cent. It has been noticed that
Hindu officers are more prejudiced agsinst Muslim interests than the Britishers;
and sometimes, although it may be with all possible repugnance and reluctance,
we have to prefer a British officer in the Railway Board and elsewhere to a
Hindu officer as we fear we would not get the right and just treatment from
‘Hindu national. I am just referring to 4his position and say nothing more.

I would now discuss the question of priority mcvements which the Honour-
.able Member said was still being continued. In this connection I want to
stress the fact that no facilities were provided for the movement of raw cow-
‘hides and goat skins, and in this particular matter I think the Railway Board
has failed miserably. They placed this particular commodity in class g. which
.meant that the movement was much restricted and that the Muslim nationals
lost heavily on this trade all along.

The Honourable Sir Edward Benthall: I do not wish to interrupt but that

is the action of the War Transport Department, not of the Railway Depart-
ment,.

Mr, Muhammad Nsuman: Yes, but now the War Transport Depn'rtmen.t
tas not got any control and the railway priorities arrangement is being conti-
nued under the railway scheme of better movements; and I would ask the
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Honourable Member to see what has been the position of movements of other
classes of priorities in this country. 1 am told by the railway priority autho-
rities that hides and sking have been placed in class 4. This is not a very
satisfactory situation because the Honourable Member should realise that this
is one of those commodities which are perishable, I explained to him and to
the railway authorities that in last November many thousands of hides were
allowed to rot and perish because no facilities were offered for bringing them:
to the markets to which they used to go, I mean to Calcutta particularly. Our
association, the Hides and Skins Association of Calcutta is of 100 years’
standing and they pointed this out to the different controllers of railway priori-
ties there and -sent the correspondence to the Honourable Member here but
the situation did not improve to any great extent. I want to impress this upon
the Honourable Member, that this priority system is maintained for facility of
movements, and he should see his way to give higher priority to commodities
which are perishable, and hides is one of those commodities. I hope the
Honourable Member will appreciate my point. He should also note that
sometimes the booking staff, in spite of orders, do not act upon them, parti-
cularly for this commodity as he Imows Hindus are trying to ruin their trade.
I would like to tell certain sections of the House that a certain class of Hindus.
do not like to offer facilities for the merchants who are engaged in the hide
trade. This matter has to be carefully looked inte.

The third point I want to make is the one to which my friend referred,
about these advisory committees. Not on one occasion, but on many occasions.
the opinion of this House has been flouted. In the matter of catering this.
House passed a resolution that immediate action should be taken and that no
contractor should be allowed to have more than two divisions. This was ns
éarly as 1989. .The matter was taken to the C. A. C. and at that time the
C. A. C. gave the same advice; but it could not be acted upon and then we
were in the thick of the war and in the situation it was considered necessary
.nop to disturb things till the war ended. Now I want to impress this much,
‘that' this House gave a verdict a number of times that the catering arrange-
ment is hopelessly bad on all railways in the country. We want that it should
‘be taken up by the department and worked departmentally, without -caring
.whether they lose any money over it or gain any money out of it, because this
being a utility service it should provide a sufficient amount of comfort on the
lines when people travel. The system of giving the contract to the .highest
bidder is another mischievous system which eventually increases the rate and
reflects on the passengers liabilities. Recently they have been trying to stop
oontracts which have been in existence for 80 years or more and giving satis-
factory service, whereas they have brought in" new unprofessional contractors
for certain classes of commodities; and when that has been censured in this
House they would not act upon it and the only reply is that this is within the
discretion of the general manager. The Honourable Mover made it perfectly
clear when he said ‘‘we are anxious what influence or what hold the legislature
has on the management of railways, and under management lie all those
things to which I am referring. I do not want to indulge in individual names
or give individual instances. I only want to impress that this position has long
been existing and the Honourable Members in charge of this portfolio kave not
taken note of the feeling of the House and they adopted ways and means to
put us off to a day when probably things might come to their own way of
thinking. I strongly resent this thing and in future I would request the mem-
ber in charge to consider the possibility of accepting the views of this House
#s much as practicable—not only as much as is possible, but as much as is
practicable; and as the Honourable Mr. Neogy said, where there is a will there
is a way; everything is practicable and probably what we suggest
is always practicable, provided the Honourable Member makeg up his
‘mind to do so. I do not want to indulge in other matters now, with regard to
the other amenities to passengers, because I will have occasion to discuss it
on other cut modions. I certainly do appreciate the point of view givem out
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by the Mover and supported by my friend, Sir Muh4mmad Yamin Khan that
there should be a committee of enquiry who should go into the whofe matter
de movo, once again, and see what suggestions they can make in matters.
about which this motion has been brought before this House. = With these few-
words I support the motion.

Mr, M. A. ¥. Hirtzel (Bengal: European): Mr. President, 8ir, we on-
this side of the House are, I am afraid, finding this debate a little disappoint-
ing and it would not surprise me if the Honourable the Railway Member also-
perhaps complained that he was not receiving as much assistance from the
House on this particular issue as he might expect. If I remember correctly,
in reply to the general discussion the Honourable the Railway Member threw
out & challenge to the House and said that since there was no eriticism of the
financial position of the railways, he must assume that we members found
great difficulty in picking holes in it. We on this side of the House have no
desire to pick holes, but we have some constructive remarks to offer. When
we saWw a motion standing in the Honourable Mr. Neogy’'s name, we had’
hoped for a conmstructive contribution from his side also. Tf he will excuse-
me, I must say that he made a less impressive speech than usual. His motion
.is framed in very broad terms and that is my principal criticism of it. The
terms are in fact much too broad, particularly having regard to.the time which-
is normally occupied in inquiries in this country. I think perhaps the
.Honourable Member would agree that an inquiry of the kind he suggests would"
require a portentous amount of time; and that, we suggest, is not what is
really required at the present time. Such an inquiry. perhaps may one day be
.put in progress in relation to yet larger topics; but at the present tithe we feel
that there is no ground for complaining that India’s national aspitations have-
not been sufficiently protected by the Railway Board. I think I am correst:
.in-saying that over Re. 800 crores of railway indebtedness have been brought-
back to this country. - In addition India’s Railways have accumulated resorves-
of something like Re., 181 crores. That is without taking into account the-
very large contributions which have been made to the general revenues. Thht
is a picture on which all concerned deserve congratulation rather than condem-
nation. It is perfectly true that one might suggest measures by which the-
total might have been increased by . crore here or half a ecrore there. I am-
prepared to suggest one or two points myself but taking the picture az a whole-
I think there can be no doubt that all concerned must be congratulated.

What we are concerned sbout is the immediate future. There is certainly-
great cause for concern and we certainly are not disposed to view the future-
with complacency or to accept that the position as it has been so far will’
continue unchanged. Honourable Members for instance will have seen in the-
Explanatory Memorandum the enormous increase there has been under the
head of staff wages. Points of that sort certainly do justify Honourable
Members in saying that there should be a review of the position but I submit
on behalf of this party that it should be a review not of such long term and so
broad in its scope that it will never be completed. What we really need to be
satisfied is that the Railway Board are directing their immediate attention in a
verv practical way to the immediate problems. T hope, Sir, that they are-
directing their attention in a more practical way than what the Honourable
members of this House are perhaps doing. If one looks through the list of cut
motions, there is plenty to be seen about the amenities demanded but very
little indeed about who is to pay for them. Now, Sir, I am not suggesting
that the Railways should be operated on a purely commercial basis. That is-
s matfer'for decision by this House as to what the policy should be. But I am
suggesting that in order to arrive at a correct picture we need a strictly com-
mercial picture. We need to be told in plain unvarnished terms and in a
balanced manner exactly what our financial position is today. The Honoura-
ble the Railway Member would doubtless explain that he has in fact done that.
Perhaps as these debates go on, there will be an opportunity of elaborating our-
views and saying a little more precisely what we mean. If the: Honoursble-
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Mover of this cut motion had suggested an immediate practical inquiry, con-
ducted: by the personnel of the Railway Board, into what the immediate fu-
ture holds out, -I think we might have supported him but I do not think we
can support at this stage the formation of a committee with this enormous
scope. Sir, I oppose the motion.

Mr. A. O. Turner (Government of India: Nominated Official): I shall con-

fine my remarks to the question of the control of the legislature. First of all
there is the Standing Finance Commrittee for Railways. I may say that this
committee was appointed under the Resolution regarding the separation of
railway from general finances and that Resolution of course wasa Regolution
«of this House and the Resolution itself laid down the duties of that committee.
They read as follows:
.. “The Railway Department shall place the estimate of railway expenditure before the
Btanding Finance Committee for Railways on some date prior to the date for the discussion
of the demand for grants for railways and shall, as far as possible, instead of the expenditure
programme revenue show the expenditure under s depreciation fund created as per the new
rules for charge to capital and revenue.’

That was a fairly restricted scope; but I may say that in subsequent years
the Chairmen of that committee have extended the scope very considerably
and now we place before the committee all proposals for the construction of
mew lines, all proposals of purchase of railway lines, of projects of open line
'works the expenditure on which exceeds 20 lakhs, the works, rolling stock
and machinery programmes for the railways and all proposals for the creation
of permanent gazetted posts on railways. In addition it has been the gen-
«eral rule for the Chairman to keep the Committee in touch informally with all
major problems of railway finances as they occur from time to time. I would
‘here like to correct a wrong impression which may have been created this
imorning by the Deputy President of the House when he said that old expendi-
ture is not put before the Committee, and it is only items of new expenditure
that are put before the Committee. -That Sir, I may say, is quite incorrect. The
whole budget is put before it and discussion on the budget grants is by no means
limited to items of new expenditure.

Now, I heard it voiced that as this Committee has to go into all the
ananifold items of the Budget and consider them in detail, they are not given
enough time to discuss these matters. 1In 1948-44 the Standing Finance
Committee met fourteen times during the year, and in the year 1944-45 they
:met eight times. If members of that Committee feel that they are not
-getting sufficient time for discussing these matters 1 should be perfectly willing
‘40 have additional meetings at any time they wish to have them and allow the
meetings to go on for any length of time they want. I have no desire to restrict
the amount of discussion which the Standing Fimance Committee can indulge
‘in.,

-Prof. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Do
rthey indulge in discussions or do they carry on discussions?

Mr. A. O. Turner: Whichever term is preferred. Some people indulge in
‘discussion and others carry on discussion. 8o much for the Standing Finance
.Committee. This House exercises further control through its Public Accounts
Committee. As Members are aware, the Public Accounts Committee scruti-
..nises the Appropriation accounts every year and reports to the House to what
_extent money voted by the Assembly has been spent within the scope of the
_grant. Finally, a very important and powerful way in which this House can
control expenditure on railways is the voting of Demands for Grants. That, I
think every one will agree, is a very potent manner of control. It was suggest-
ed by my Honourable friend, Mr. Neogy, that insufficient time is being allowed
for the general discussion and for the voting of Demands for Grants. Well,
8ir, we are-now having as much time for this purpose as we have ever had,
.namely, one day for the general discussion and four days for the Demands for
. Grants. I have no doubt that if this House feels that it wants more time then
nthe future Government will consider the matter and may be willing to increase
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the peried allowed in future years. That is all I have to say on this subject

8ri T. A. Ramalingam Ohettiar (Madras: Indian Commerce): Mr. President,
8ir, I have been looking forward to a statement from the Honourable Member
in charge as regards the poiicy he is going to adopt in the general scheme of
planning and development about which we have been hearing so much, both in
the press and on the platform. Well, Bir, there is8 not a word said about
any change of policy that they are going to adopt. The old policy with which
they started, mamely to have lines connecting the ports for helping imports
and exports and having strategic railways, when the East India Company
ceased to exist and the Imperial Government came into existence, is
continuing. These are the two classes of cases for which the railways have
been built and worked. The development of the country as a whole found no
place in their programme except where they expected very large protits probably
as in the case of the Gangetic Plains. In other places the country's vast areas
have been utterly neglected. For instance, the southern portions of the country,
the Madras Province and some portions of Bombay, have no sort of railway
connection whatever. Until recently there was only one line passing from
Madras right up to Mangalore. There were no connecting links on either side,
& distance of three to four hundred miles comprised in the Province. That was
the sort of thing that was going on. Well, Sir, we protested. *We did our
best. We made representations to the Government of India. They would not
move. Then we undertook a novel procedure. We said that we would tax
ourselves by a cess on the land and would construct railways with the cess or
by getting money on the security of the cess. That was half-heartedly sanc-
tioned by the Government of India ir 1912-18. That was thirty years back.
Even then there was this complaint that the Government of India rever cared
for places in the interior and they never cared to develop areas which required
developruent. From 1913 onwards we taxed ourselves in the Madras Province.
We constructed certain railways. Altogether there were about three hundred
miles constructed by the District Boards. But there comes the order from the
Government of India ‘‘Stop all this construction. We do not want any more.”’
We in the district of Coimbatore first started with a line from Podanur to
Pollachi. We wanted to take up the other line to which reference was made
by the Honourable Member for the Plantation Districts of the KEuropean
Community the other day, namely, the Mysore-Satyamangalam raiiway.
Everything was ready. The objection came from the M. & S. M. Railway.
Because the S. I. Railway was going to start it they objected on the score of
short circuiting. For the last 25 to 30 years that scheme, which was adumbrat-
ed about the year 1920 or 1921, has been waiting sanction and being taken up.
I tried to do something for this. I asked the Dewan of the Mysore State
whether he would come to our help and construct the line up to the foot of the
hill so that we could take the line from that point to Tiruppur which was
expected to become a junction in those days. The Dewan said that there were
legal difficulties. He could not take it up. So, the whole thing has been held
up. What is the position now? I want to know whether the Government have
been considering this and whether they are going to take up questions of deve-
lopment. They are talking so big about developments. They want land deve-
lopment. They want agricultural improvement. They want industrial
improvement. They want electricity to be generated everywhere. How can all
this be done and how can all this be utilised if we have not got the means by
which they can be reached? In the Tennessey Valley scheme which has bean
quoted times without number by the Government of India in their communi-
cations, I find that one of the first proposals is to run a railway right through.
That is the way other countries consider as the means for development of their
countries. But here in India we find an utterly different tale. We have got
every railway going to a port, taking exports and bringing imports to market
places. The other areas are left in the lurch. That has been the position.
We hoped, 8ir, when the Railway Board came into existence that they would

D
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pay more attention- to the requirements of the country. But nothing of the
sort happened. They have been thinking more of the old theory of the returns.
They said about 5 per cent. ought to be the return on the capital that is spent
on each railway from the very start. They forgot for a moment that the railway
is an agency for development and that if the country was developed they will
get a better income as time goes on.

There were also indirect benefits about which they mnever bothered
themselves. Probably that could be justified at a time when these railways.
were owned by private companies. Now that the Government of India has
taken over most of the big lines, it is up to the Q(overnment of India to
consider not only this question arithmetically but also the real interests of the
country and see how they can develop the country as a whole, how they can
help industry and agriculture about which they are talking so much and how
people cun really be helped. That is what they will have to consider. My
complaint is that they have not done so. As I said, I expected two days back
an announcement from the Government Benches that they have changed their
policy, that they were following the lead of countrics like U.S.A. and that they
were going to have railway communications wherever they think that develop--
ment was possible or wherever they think they were going to develop the country
themselves. Such a policy has not been announced here and I censure the
Government for not considering this very important question which is much more
important than several other questions which have been raised both in the
Honourable Member’s speech the other day and elsewhere,

The other question is that the administration is run on very costly lines. 1f

there was a Government which was responsible to the people, then such a costly
administration would not have been possible. They will always be examining
whether there is room for economy in any field. For instance, the question of
making locomotives, wagons and other things has been referred to by the
speakers already. There is another important question, for instance the ques-
tion of electrification of railways which will release a large quantity of good
oal for other purposes. Mr. Ginwala, who was for some time the Chairman
‘f the Tariff Board has published a brochure in which he has examined the
~hole question at great length. I do not know whether the Government has
considered his proposal and have gone into the suggestions made by him and
if so, what conclusions they have arrived at. He says, ‘‘we are now using high
grade coal for locomotives which is unnecessary. Even as it is inferior coal
will be enough’’. He goes further and says, if the trains are electrified and
the coal is used for a thermal unit for generating electricity, there will be very
much larger saving and we can use very much inferior coal, and the coal that
is being wasted in several places,—and he mentions a number of places where
they are being wasted at the present moment—they can be utilised for the
purpose of generating electricity and for the traction of the railways. Such
questions never enter into the minds of the Railway Board. They thought that
whenever anything was required, give an order either to America or England
or to Australia. We are getting goods from all over and no attempt is made to
manufacture what we can manufacture in the country itself.

There has been the other question about Indianisation of services. That,
Sir, is not merely replacing one person by another. It means a lot. 'The
European sits there with an outlook of his own, and as I said, he is looking at
everything from an export and import point of view. He thinks which rats
will give a greater impetus for export of articles from a long distance to a port
and so on. He will argue with some show of plausibility that the agriculturist
is thereby helped. But as a matter of fact his idea is not the agriculturist,
but he has in mind the exporter at the other end. If Indians nre there, this
sort of outlook will cease. Besides, the European is always costly. There are
these two things. If we want any progress, either on the industrial side or on
the traffic side of the railway, then the Indian can be depended upon to take
the view that is advantageous to the public rather than that of either the
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comimercial interests or the profit making motive or looking to.the interests of
e x exports and imports. 8o, Sir, for all these reasons, Indianisation that

T has been going on is anything but satisfactory. It has been referred
to that at the present moment the Railway Board consists of all outsiders and
not a single Indian is there on it and many of the higher paid officers are also
non-Indians. I believe among General Managers, only one is an Indian and all
the other General Managers are Europeans. That is the sort of administration
that is going on. Is it the way to help us to govern ourselves, to look after our
own interests? What is all this talk of handing over the Government to our
honds? What is this talk of putting us in charge of our resources end helping
us to go forward? Is that since, I ask? These are matters which
should be seriously considered. The proposal has been made for the
appointment of an ad hoc committee to survey the whole administration of this
Railway Department from the time probably the Railway Board was brought
into existence. If that is done, probably it would be in a position to say what
exactly it has not done. I see very little has been done by way of improve-
motion is dvafted in very wide terms and the debate in consequence has rather
Sir, I do not want to take up more of the time of the House. I support the
cut motion of my Honourable friend Mr. Neogy.

The Honourable Sir Edward Benthall: Sir, it is rather difficult in the time
ut my disposal to deal with all the subjects that have been raised. The cut
motion is drafted in very wide terms and the debate in cosequence has rather
tended to be a general discussion. In replying, I shall adhere as far as
possible to the main points raised by the Mover. I would just like to make
one or two brief remarks about the points raised by my Honourable friend
Mr. Muhammad Nauman who spoke of the Muslim percentages, of priority
for perishables and of catering. The last question of catering. will, as I have
said, come up before the Central Advisory Council. The question of Muslira
percentages comes up on a cut motion further on in the course of these debates,
and the question of priority of perishables is one which is the primary concern
of the War Transport Department. He made the point that the Government
did not accept the findings of the House in the shape of recommendations of
the Standing Finance Committee and the Central Advisory Council, but that
I do not think is really a very fair criticism. I think if an examination is made
it will be found that with very rare exceptions, we do accommodate ourselves to
the views of these Committees. But the Government is responsible for
seeing through the policy and there are occasions when it feels it cannot accept
the responsibilities of implementing something which those Committees
recommend. But I think it is not very often so.

The last speaker referred to the unfriendly attitude of the present
administration to the development of undeveloped areas, in particular he
referred to the Mysore-Satyamangalam line. I have not the time to go into
the question of particular lines, and that again will I think come up before
the House under cut motion No. 8. But I would just like to say in that
connection that we have develobed what is really a new policy in the last
year or two, and that is to develop our railway programmes in close consul-
tation with the provincial administrations,—in much closer consultation than
in the past,—partly with the object of co-ordinating our railway development
with road development and partly also because we feel that the people in the
best position to judge what development of transport the province wants is
the provincial administration. We think that they are in a better position to
judge than we sitting up in Delhi.

Now 8ir, I would just like to say a few words, as I did yesterday in
* another place, on the subject of Indianisation. The Honourable Mover

suggested that we paid too much attention to seniority, arising out of the
report of some remarks that I made in another place yesterday. I pointed
out then that the position that we find ourselves in today is a historical position.
By that I mean that we inherit a position which arose not in the recent past
but as long ago as 20 or 80 years. I had taken out the pereentage 6f European
and Indian officers back to 1924, and in 1924 I find that out of 1888 officers
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there were then 1510 Europeans,—in other words, 80 per cent. And ten years
before that, for the same historical reasons, viz., that the railways in those
days were mainly officered by Europeans, he would probably find that in 1914,
90 per cent. of the officers were Europeans. Many of those officers are still
ou the railways; and naturally the officers of 1914 to 1924 are now at the ond
of their service and therefore at the top of the tree. And it therefore follows
that when we have to look at the claims of different officers and the experience
of the different officers, it is perfectly natural that 4/5th or 9/10th of the
officers at the top are in fact Europeans, and we cannot just rule them out
without doing injustice. But I can assure the House that no Indian ever
suffers from lack of the fullest consideration. ’

I must take exception to my Honourable friend Mr. Ram Narayan Singh
saying that we Europeans in the Railway Department and the Railway Board
have not got the welfare of the country at heart. The Honourable Member
knows himself that we are only too ready at any time to look into any com-
plaints; and in fact it was only yesterday that he was expressing his apprecia-
tion of our having looked into one of them. As regards railways in Bihar there
is, as he probably knows now, quite a substantial programme of railway deve-
fopment which will meet most of his personal wishes. It is also most unfair
to suggest that European officers on the railways have their eyes on nothing
but exports, as the last speaker suggested. Officers on the railways have their
eyes on their job and try to do it to the best of their ability and render the best
service they can to the railways and the country.

Coming to the Railway Board it is of course a fact that at the present
moment it is entirely European, but it is not quite fair to judge the position
exactly as it is today without looking to the past year. In the recent past we
have had, for the first time in the history of the Indian railways, an Indian
Member for Engineering, and if he had not voluntarily retired he would pro-
bably have been in the post still. That same officer held, for the first time in
the history of the Indian railways, the post of Chief Comumissioner during the
course of the year. An Indian officer was acting as Member for Staff and until
fairly recently also the Financial Commissioner was an Indian and would still
have been an Indian had that officer not elected to choose a post elsewhere in
an Indian Btate. And during my regime also the post of Secretary of the
Board has become Indianised. My Honourable friend Mr. Ram Narayan
Singh said that Europeans getting these posts stick there like leeches. Well,
three of the Members of the Board are not leeches; they will be going in the
course of the year and Government will be able to make further selections. I

" venture to suggest that in the years to come when the service which European
officers have rendered to the Indian railways is reviewed calmly and in times
of passionate political excitement, it will be generally agreed that they have
rendered good services to the country. They need have no hesitation, in my
opinion, in feeling that they have rendered a good account of their steward-
ship; and when the time comes for them to go, 95 or 99 per cent. of them can
" go with a very good conscience that they have done their best for this country.

Then, Sir, s suggestion was made by the Honourable Mover that we adopt
an anti-Indian rates policy and do not adopt what he or somebody else called
a national rates policy. I must deal with this extremely quickly. I think the
origin of this allegation lies in the special rates which were quoted many years
ago when industrial conditions were not as well advanced as they are today,
when only a relatively small part of India's requirements wére manufactured
in this country. In those days India’s trade was charactetised by large move-
ments of raw materials to the ports for export because they could not Le made
up in this country and large imports of finished goods which at that stage could
not he made in this cotntry. But, Sir, tariffs have been adjusted to meat the

.ehanged conditions -of Indian industrialisation, and if there are special rates
_quoted for the ports it is mainly because the ports are the chief distributing
.centres of India and because the/ports are also the chief manufacturing centres
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of India. And if Honourable Members will -care to look at the .:&c“"‘“;;h- ;‘T}""
mittee’s report of 1920-21 they will find that they effectively dmy;g*‘se- e
charge that the Indian railways had adopted a non-nationai pohicy. - v
said :

“Indian railways had in one respect at least refrained from fuilowing accéepted railway
practice in other countries, which is to concede for egorl. traffic through a sea port rates
which are not available to that sea port for local traffic and vice versa. Bombay received
from up-country large quantities of raw cotton, part of which was worked up on the spot
and part exported. Similarly Bombay di d of to up-country towns large quantities of
~gptton cloth, part.ef which was local manufacture and part imported. The raw cotion rates.
to Bombay port and to Bombay town are the same and so are the: manufactured cottop rates.
upwards. The same principle, we understand, is applied elsewhere in the case, for instance,
of the great Calcutta jute trade.” :

Spetial rates to the ports are still occasionally quoted, and I would instance
the special low rate for the export of manganese to Bombay, Calcutta, Viza-
gapatam, and for chrome ore from Baluchistan, because if they had not got
those special rates they could not compete in the world's markets with
manganese from other countries.

As regards the development of industries I think it is generally known that
the railways frequently have quoted special rates, appreciably lower than that
applicable from the ports, and in particular I can think of the case of sugar
and of iron and steel at Tatanagar, the rates given for which materially assisted
the early development of the steel industry in India. ' The Honourable Member
dwelt on the development of railway industries and both he and the Deputy
President pressed that we should become self-supporting. I entirely agree;
there is no difference of opinion there. I want to express my views on the
manufacture of locomotives and wagens, but I will not do so now because that
question comes up on cut No. 4, when we will have an opportinity of discuss-:
ing that fully. I will answer his point about finalising plans on that occasion.
But, Sir, I would like to point out the very big strides made in getting our
stores from this country, a policy which has been accelerated as a result of
the war, In the course of the war, we started industries for making wheels,
tyres and axles, vacuum brake cylinders and fire-box plotes. In addition to
that there is a greatly increased activity in such industries as train lighting
bulbs, train lighting belting, cotton canvas and rubber hose, cotton and jute
hessian substitutes for flax canvas, nails, split pins, rivets, .bolts and nuts.
Imports of paints have been almost excluded for railway purposes. The railway
workshops have been following a rationalized policy to ensure that their output
is used to the greatest general benefit of the railways and is co-ordinated to
the maximum possible extent, and as a result of it India hasz become largely.
self-supporting in bolts and nuts. Other industries which have been started or
developed as a result of railway help are electrode manufacture, grinding
wheels and abrasive manufacture, manufacture of high tensils stranded wires
for railway signalling purposes, the development of tool steels, the recondition.
ing of non-ferrous metals and the rerolling of bars from arsenical copper scrap.

In other words, it is the policy of the Board to do all they can to develop
these industries, and that has been effectively shown by the fact that whereas
the total purchase of stores of Indian manufacture or Indian origin just before
the war was 9 crores, it was 32} crores in 1945, which allowing for the price
rise probably means about 70 per cent. increase.

Finally, T would like to come down to the main suggestion muade by my
Honourable friend. He said, and the Deputy President supported the sugges-
tion, that the time had come for a review of state management of railways and
for that purpose the suggestion was made that a committee should be set up.
First of all, Sir, T should like to say that I hope that whatever committees are
set up will have their eyes on the future rather than be spending their time on
post-mortems other than for the purpose of drawing lessong from the past. T
do not% think the Administration has very much to fear irou. post-mortyms on
the whole, but it is obviously more profitable at this eritical stage of develop-
ment that we should have our eyes on the future. In one way T consider that
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it is extremely timely that we should consider this question of overhauling the
‘8¢t up of railways in India. In my Budget speech 1 said that during the next
Zyear it would be necessary for Government and the House—Il daresay through
its committees—to pay attention to such important matters as the revision of
the Convention and also to such important matters as the question of rates and
fares which again is linked with the question of payments to staff. I consider
that committees of the House will have to examine those questions and mnro-
bably we could deal with many of those points in the way we have dealt with
in the past. If the Standing Finance Committee is not suitable for examining
this question, we can revive the Convention Committee to go into the whole
question of the Convention on which in turn depends the constitution and func-
tions of the Standing Finance Committee and also I think the ‘Central Advisory
Council,

We also have other problems in front of us, problems arising out of the new
constitution. I have had occasion, Sir, in the past at a meeting of the Indian
Railway Conference Association to express surprise that India’s leaders had not
given more time to such problems as that of the future Federal Railway
Authority. A number of questions arise out of that. In the Government of
India Act of 1985 it is set out that the Railways should bz run on business
principles and a certain constitution for running the railways is set out. The
House will have to consider whether it wants the Railways to run on business
principles or whether it wants to run on any other principles. When I say the
House, it is perhaps more a matter for the Constituent Assembly, but these
questions will- have to be thought out. Similarly, when the constitutional
question comes up thought will have to be given to the question of the re-
grouping of railways which in turn will depend upon the constitutional settle-
ment. And, 8ir, [ am inclined to think that some committee is necessary in
the near future ds a sort of fact-finding conmittee on all these questions in
order to have material ready for the Constituent Assembly. That is purely a
personal view. I, therefore, accept the principle of &« committee, and I think
it is not only desirable but inevitable that there should be such a committee.

Then, Sir, comes the question of what sort of cormmittee it should be. My
Honourable friend suggested that it should be a committee of the House with
experts. ~ Again, what sort of experts? You want experts from America, or
the United Kingdom, or Switzerland, or do you want Indian railwaymen?

Sir Mohammad Yamin Khan: Indian railwaymen.

The Honourable 8ir Edward Benthall: 1t i« a point for consideration and
it is very difficult to settle these matters across the floor of the House.
Obviously for these heavy tasks which we envisage for the Committee, the
Committee must be a wholetime body and it must clearly be also a very high-
powered body and it must contain high-powered representatives of cormnmerce,
industry and agriculture.

Prof. N. @. Ranga: It shall not be u whole-time body.

The Honourable Sir Edward Benthall: I suggest that these problems are of
such dimensions and seriousness that nobody can do the work in a few odd
meetings. You do really need a very high-powered body. But let me finish.
1 would also say that from the railway angle the timing of it has to Le con-
sidered. The railway administration at the moment is still recovering from the
very severe strain of the war and is facing extremely serious problems of
rehabilitation, reconstruction,” staff problems, food problems and a thousand
énd one other things. If you are going to take your Railway Board off these
administrative problems and put it on to planning for the future, it is going
to add to the stress. I do not see how it can be done. That aspect must
be considered. Finally, you come to the question whether & committee of
this sort, apart from the Committees of the House should be set up by this
Government or the new Government. The suggestion is that it should be
this Government. I think, my time being up, that this would be a suitable
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point to leave the matter. I accept my Honourable friend’s suggestion in
principle. I would like to consider further and discuss with him and other
Honourable Members who are interested, how best to set about it and I
.express the hope that in view of what I have said, and the serious attention
I have undertaken to give to this problem, my Honourable friend will consider
withdrawing his cut motion.

Mr. K. 0. Neogy: Do 1 take it that the Honourable Member is prepared
t0 accept my motion in the terms in which I have -worded it?

' The Honourable Sir Edward Benthall: I am sorry. The substantive part
-of the motion is that the demand under the Railway Board be reduced by
Rs. 100. That is a token of censure. Apart from that, I said the Railway
Department would appoint a committee to look into these things but I cannot

.accept a cut of even Rs. 100 because I cannot accept a cut on the Railway
Board. :

Shri Satya Narayan 8inha: The question be now put.

Mr. President: I was wondering whether the Honourable Member was
thinking of withdrawing. I do not see why a cut is considered necesearily a
.censure. It js only a method to have an opportunity of discussing a subject.
1 do not know what the convention of this House is.

Sir Mohammad Yamin Khan: If it is a cut of a rupee, it is a token for
.discussion. But if it is Rs. 100, then, in this House, it has been considered
as a censure.

Mr. President: It is not an economy cut. It depends on the convention
-of the House. Personally, T do not think a cut necessarily means a censure.
If there is no motion there is no occasion for a debate. 8o the cut really
‘means an occasion for debating a certain point. )

Dr. Sir Zia Uddin Ahmad: There is a definite motion by Mr. Neogy. He
thas the right to withdraw or press it to a division.

Mr. President: It is not a question of his right of withdrawal.

The Honourable Sir Edward Benthall: It is up to the Honourable Member
either to be responsive and withdraw or press the motion.

Mr. K. O, Neogy: I chould likc to explain my position. My Honourable
friend made it quite clear that the object of the committee should be more to
look to the future, and that is the sense in which he is prepared to accept
the suggestion of the appointment of a committee. But I made it quite clear
that T wanted to find out how the State management system has fared under
the existing administration. The two are fundamentally different issues, and

therefore 1 do not think that I should be justified in withdrawing the cut
motion.

The Honourable Sir Edward Benthall: Well, our views differ on that. I
think anyone who is going to decide on the statutory body of the future would
mnaturally have to look into State management in the past.

Mr. K, 0. Neogy: It may be a separate committee or the same committee.
That is a different aspect of the matter.

The Honourable Sir Edward Benthall: T have accepted the idea of such a
committee in principle. I leaves it to my Honourable friend whether, he
wigshes to censure me or not.

Mr. K. 0. Neogy: If the scope of the committee to which my Honourable
friend ngrees, is to include the examination of the past management of the
railway administration, then only am I prepared to withdraw it. )

Dr. Sir Zia Uddin Ahmad: You will spoil the future recommendation if
you include the past and hand over both to one committee.

The Honourable Sir Edward Benthall: I have agreed in principle to the

Committee but I do not lkmow whether this Government or the new Govern-
ment should set it up.
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Prof. N. G. Rangs: Mainly a matter of no confidence !

The Honourable Sir Edward Benthall: You must look into the operation of
the management of the past in order to review the new set-up.

Mr. K. 0. Neogy: I think the issue shou'd be considered independently.
Mr. President: The question is:

“That the demand under the head ‘Railway Board’ be reduced by Ras. 100.”
The motion was adopted.

ATTITUDE OF RAILWAY BOARD ON STAFF MATTERS ESPECIALLY THOSE RELATING TO

WigEs, ALLOWANCES, WORKING HOURS, LEAVE ARRANGEMENTS AND SECURITY
OF STAFF, ' :

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
Bir, 1 move: ’

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The Honourable Transport Member, while replying to the general debate -
stated that '‘if we agreed to the demand made by the All-India Railwaymen's
Federation, we should require 57 crores per annum more to meet the scales
of pay and another 21 crores to meet the additional dearness allowance which
they asked for. Where is it to come from? I do not think that those demands
were really serious and certainly if they had been in possession of the figures
as they are now, no responsible leader could have put them forward unless
he was prepared to demand a substantial increase in rates and fares. If you
are going to be generous to the railway staff, then the public have to pay for
it either in the form of increased rates or increased fares.”” It was u clear
attempt on the part of the Railway Member to scare away the House in
rejecting the reasonable demands made on behalf of the raflway workers.
Apparently the cue has been taken up both by some Honourable Members in
this House and the mercantile community outside. I regret to say, Sir, that
in the press note published by the merchants of Bombay, there is not one
word about the demands of labourers employed in the railway administration.
The criticism is mainly directed against the administration with a view to-
secure revision in the rate structure and reduction of rates. Here also one
Honourable Member from the European Group also complained that the Wage
Bill was considerab'y huge and therefore ought to ! reduced. I am not sur-
prised, Sir, that there has been a sort of joint {ront between the outside
merchants and the party of shopkeepers here and the (Government. But I
want to show and, if possible, convince the House that the railway employees
are not really getting a square deal. It has been stated that the wage bill has
considerably increased. Two persons in every thousand employed by the railway
are gazetted officers and the percentage of wage bill which the gazetted officers
receive is 5 per cent.; 50 per cent. of the total employees are workers in the
inferior staff but they get only 26 per cent. of the wage bill. 'If we take into-
consideration the lower subordinate service, it is 20 per cent. in strength bub
gets 36 per cent. from the wage bill. The strength of the upper subordinate
service is 0'9, but its share in the wage bill is 8 per cent. The daily-rated labour
is 27 per cent. in strength but gets only 21 per cent. of the wage bill. 1f the
bill has increased it is due to the fact that there is a top heavy administra-
tion. I do not want to suggest anything about its composition, how many are
Europeans, how many are Anglo-Indians but the point remains that except for
nine persons in every hundred, the payment made to the rest is not adequate
nor consistent with the living wage standard.

It bas been suggested by the Honourable Railway Member in his speech
that it was not possible to say anything or do anything at this stage, because
the prices have not yet stabilised, that there is umcertainty of future price
level, that revision of scales of pay is an intricate problem. But all these
considerations, it seems, have not occurred to many Provincial Governments,
for many of these Provincial Governments have revised the scales of pav of



THE RAILWAY BUDGET—LIST OF DEMANDS 1375

their respective employees and particularly, of the Police Department. If the
Honourable Member had really tried hard to do justice, I am sure he would
bave found out some way. Nobody can accuse the Government of having ever
been generous and few will agree that it has ever been just. But whether if
is generosity or justice, the employees must get a living wage. If you say that
if you concede all the demands, it means nearly an increase of 70 crores, then
the fundamental principle has got to be decided once for all: whether this
administration is to be run on commercial lines or as a public utility service.
If it is a public utility service, then it is the duty of this Government to see
that its employees are well paid and according to the living wage standard.

The Honourable Sir Edward Benthall: I take it that the Honourable Member
would accept that even a public utility undertaking, purely as such, would still
have to pay it way and that if therefore. . . . . .

8jt. N. V. Gadgil: If it is a public utility concern, the men must be paid
adequately, whether it is a profitable concern or not. If I want to live, if I
want food, I must have it at whatever cost. That is the point. My life is
not a commercial thing. I want food and I must have it cost what it may.

The Honourable Sir Edward Benthall: Somebody has to pay for that and it
will have to be given out of a rise in rates and fares. If you accept a rise in
vates and fares, then it is easy.

8jt. N. V. Gadgil: You wi!l see. 8ir, that when the low-paid or inferior
staff makes a demand for increase such considerations crop up. As regards
gazetted officers, the average pay each gets is more than Rs. 1,000. When these
‘new poor’ were granted recently 174 per cent. dearness allowance no suck
consideration was raised! Now the average wage that the lowest paid man
gets is Rs. 26'7. It is only in this country that the variation between the lowest
und the highest grades is the greatest in the world. In 1987 I had occasion
to refer to this subject in the general discussion on the Budget and T had worked-
out figures then. The variation between the pay of the lowest paid and that
of the highest paid Government employee at that time in the case of South
Africa was 1 to 11, United Kingdom 1 to 82, India 1 to 188. You will see
how topheavy is the administration and how much inequitable is its pay struc-
ture. My point is that the labourer, the employee in the Railway department
must get a living wage. Tt is not difficult to ascertain that. The difficulties
that have been pointed out by the Honourable Member are difficulties which
oan be solved if he has a will to solve them.

In the report of the Textile Labour Enquiry Committee Bombay it has been
laid down how to work out a living wage standard. It is not difficu't for this
Government to find out what is a living wage. It means ‘‘a sum sufficient
for the normal and reasonable needs of the average employee living in the
locality, where the work under consideration is done or is to be done”. It
must be sufficient to maintain a well conducted employee of average health,
strength and competence aud his wife and a family of three children in a fair
and average standard of comfort, having regard to the conditions of living
prevailing among employees in the calling in respect of which such basic wage
is fixed and provided that in fixing such basic wage the earnings of the-
children or wife of such employee shall not be taken into consideration.
Living wage standard is a generic concept and a general standard for Railways-
can be laid down. He himself has admitted that owing to the fact that now
all the railways are state-owned uniformity is possib'e. In 1940 the living wage
standard was considered by the Textile Enquiry Committee and it was put downr
at Rs. 52 in Bombay, Rs. 45 in Ahmedabad and about Rs. 42 in Sholapur.
The unit taken was a family of man his wife and two children below 14. At
that time the index was 112. JToday that index of the cost of living of the:
working class is somewhere about 249. 1t is not difficult for this Government
with a huge staff, with a research bureau, with a statistical department, com-
irercial intelligence department and half a dozen other departments to find'
out exactly what would be the living wage, the minimum wage below which:
no man ought to get. If you refer to Railway Reports you will find that: the-
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lowest man today gets only Rs. 45 including dearness allowance. The daily-
rated labourer, gets including dearness allowance, only Rs. 58. Working on
the data given by the Textile Enquiry Committee no man should get today less
than Rs. 73 to ensure for him a living wage. Now in Ahmedabad an unskilled
labourer gets today not less than Rs. 78 in the textile industry. Here in the
Railway Department employees must starve! These railwaymen have been
honest, faithful, loyal during the last six years of war and they have suffered
innumerable hardships; but gratitude is not a strong point with this government.

The House will like to know what are the main grievances which have been
put before this government by the All-India Railwaymen’s Federation. One

i8 about retrenchment, the other is about revision of scales of pay and the third
is about dearness allowance,

Now, about retrenchment. The Honourable Member has said that:

“Only 8,800 out of a total strength of 8,50,000 have had to be discharged. The Railway
Board have been in close touch with the All India Railwaymen's Federation in regard to
this question, although they have been unable to accept the claim that mo railway servant
=should be diacbugotf, a claim which it will be impoesible fer any government department
or any other businsss concern employing large bodies of men to accept.”

I do not accept this proposition. This very government only a few days ugo,
while the food situation was under discussion, stated that it was the duty of
this government, or for that matter of any government, to feed every citizen
with sufficient food of requisite quality. Now if you are to discharge that
duty, am I to understand that you are going to keep men idle and feed them?
Unemployment ultimately is more costly to society than employment on howso-
ever small u scale it may be. If you accept it to be the primary duty of this
-government to feed every mouth, then surely it will be stupid on your part
‘to allow them to remain idle. The All-India Railwaymen’s Federation has not
«criticised the policy of the government in an irresponsible manner. They have
suggested ways and means whereby the present level of employment can be
kept up; and not only this, but if your post-war plans are not a ruse but are
to be a reality, then it thinks that many more hands will be required and
there will be no necessity for retrenchment. S0, on the main grievance of
retrenchment I do not agree with the Eonourable Member's stand that the
government cannot accept Federations claim. It may be that the government
1may not be able to find employment in this particular department, but it is
the duty not merely the moral duty but, by the fact that they have accepted
it fhe other day asg their legal duty to feed, it is their legal duty nlso to find
.employment provided the man is willing to work.

Now, as regards revision of scales of pay, it is stated by the Honourable
Member that a commission has been appointed and that it is a complicated
question. I do not know when the commission will come into existence, when
i4 will record evidence, when it will record its conclusions, and who knows

‘whether they will be accepted. As is usual, the commission’s report may be
‘pigeon-holed in the secretariat.

Last week the executive of the All-India Railwaymen’s Federation met here
in Delhi and they have passed certain resolutions and they have decided to take
‘ballot for a strike. This is a serious matter. If you want them to wait till
the report of the proposed commission comes, it is only up to you, if you are
.convinced that what they get today is not sufficient to keep body and soul
together, to recommend something immediately. People talk about corruption.
“‘Undoubtedly there is corruption. But there are branches in the railway ad-
ministration where there is no scope for corruption. The porter, the pointsman,
the sangsmen working in the interior—they are absolutely immune from bribery.
Trom morning ti'l evening they have to work; they have their own families and
+heir own children to look after. From the very fact that they are away from
the cities they cannot put forth their claim with sufficient strength. From .the
moment of their entrance and to the end that is their exit from the service.
thev have no companion but poverty, the wretchedest poverty in the world.
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With us it is s matter of academic interest, but with them it is a daily
experience. They meet it all along their life, and if this House does not come
to their rescue; f respectfully submit—and if they take a strong line of action
they at any rate cannot be morally blamed. 8ir, I move.

Mr, President: Cut motion moved:

“‘That the demand under the head Railway Board be reduced by Rs. 100.’

The Honourable Sir Edward Benthall: May I just put a question to. the
Honourable Member? It is this: he said that the textile worker in Ahmedabad
now gets & minimum wage of Rs. 83. . .

8jt. N. V. Gadgil: Rs. 78.

The Honourable 8ir Edward Benthall: Whatever it may be: but he will
also agree, I think, that the texti'e industry has put up its prices by 150 per
cent. since the war started.

8jt. N. V. Gadgil: You have increased your passenger fares and other
rates in the last five years and have put on a surcharge also.

The Honourable Sir Edward Benthall: T have increased the railway fare
only by 8 per cent. and not by 150 per cent. If the Honourable Member and
bis party consider that we should pay a minimum wage up to anything like
the Ahmedabad worker's rate, he must concede that rates and fares must go
up, not® by 8 but by 150 per cent. May I put a straight question to the
Hcnourable Member and  his party. ‘‘How does he propose to meet the
gliﬁerer?lce, or does the Honourable Member and his party funk facing the
issue’’

Some Honourable Members: Cut the top expenditure.

Mr, 8, Guruswami (Nominated: Non-Official): Sir, 1 rise to support the
motion that has been moved by my Honourable friend, Mr. Gadgil. I have
already on a different occasion spoken to this House and conveyed to them the
primary demands on which there is universal unrest among the railwaymen to-
day. I do not propose to cover the same ground. I shall confine myself to
the three important aspects which should receive the attention of members of
this House and the members who are responsible for the present policy of the
government.

Let me first take the question of insecurity of service. It was stated by
certain members that there is an undertaking given by the government that
regervation of posts for ex-servicemen should continue and it would be
immora] to break that undertaking.

4
[At this stage Mr. President vacated the Chair, which was then occupied
by Mr. Deputy President (Sir Mobammad Yamin Khan)].

I am obliged to Sir Yamin Khan when he expressed the other day that
he was against the policy of discharging any employee in railway service
because the government is unable to provide employment for the ex-service-
inen. 1 am also obliged to leaders of public opinion like Mahatma Gandhi
who have unequivocally condemned this threat to the security of service of
70,000 railwaymen in the name of providing employment for ex-servicemen.
Not only this, these men numbering 3,86,000 (these are the figures given by
the Railway Board to the All-India Railwaymen’s Federation as being the
numbers of temporary men on the railways) are not eligible for the privileges
to which the permanent staff are eligible. These men are.liable to be dis-
charged at short notice. The War Transport Member has been telling the
House that there is no serious problem of retrenchment. Nobody wants that
there should be retrenchment. But in the same breath he indicated . that
there would be a fall of 48 crores in the revenue. For every three rupees
earned by the railways, one rupee goes to the wages bill of the rai'waymen.
A fall of 48 crores must mean a reduction of the wages to the extent of 18
crores of rupees,. unless by some statistical jugglery in which the Honourable
Member is an expert, he wants to avoid that situation. Let me tell you
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that this undertaking to reserve 70 per cent. of the permanent posts was not
an undertaking given to the ex-servicemen—it is an interdepartmental reso-
lution arrived at with a view to provide employment for the men who returned
after war service. Therefore there is no question of an obligation that they
shou!d discharge the men who are already in service and then they should
provide employment for those who have returned from the front. What are
the terms for the discharge that the Railway Board gives—12 days’ pay for
each year of service. Most disgraceful. Why cannot they giva at least free
grain shop concessions until they get some fresh employment. Why do they
not realise that they have responsibility as the greatest employer in this
country to see that there is no feeling of insecurity of service or that the men
who become unemployed are provided with adequate relief. But this Gov-
cernment constituted as it is has no imagination. It cannot take that revolu-
tionary step. I shall not deal with this question any more except to say that
you are unnecessarily creating a feeling of insecurity of service by your
present policy. Take the example of the South African Government. They
have committed themselves to the policy that no ex-service man shall be
duraped in in the place of men who are already in service. They have com-
mitted themselves to a policy by which the rate of demobilisation will be
according to the rate of actual vacancies in the industries. Till then «t is the
duty of the War Department to provide employment and maintain them during
unemployment. If the War Department is unable to give them employment
themselves, they have no business to dump their men, after the war is over,

on other industries and ask the corresponding number of men in those indus-
tries to be relieved of service.

Next I shall deal with the question of wages. Sir Edward Benthall drew
a lurid picture of what it would cost if the demand of the All-India Rail-
waymen's Federation was conceded. He calculated that 57 crores of rupees
would be required for wages and another 21  crores of rupees
for granting relief for dearness allowance. If we have erred, let me say
that we have erred in the distinguished corapany of the Chief T.abour Adviser
of this Government who was then the President of the All-India Railwaymen's
Federation and who formulated its demand at the Moghal Serai convention.
We are prepared to examine every demand of ours with regard to its financial
implications and to collaborate with the administrations ¥ they really want
our co-operation but they are not wanting it. He failed to mention that if
the abolition of the new scales of pay is conceded, according to the demands
of the All-India Railwaymen’s Federation, it would not cost more than 2 or
8 crores of rupees and we are pledged on this thing—to abolish the new scales
of pay. There are anomalous scales on the Bengal Assam Railway. In the
Bengal Dooars Railway Section, the men who are already in service get
inferior scales compared to the new entrants. There are different scales for
tlic same job. There is a large number of persons who are blocked on the
same pay for years. Daily I receive telegrams from different railways from
men who have rendered 25 years service and who are blocked on Rs. 60
and the Honourable Member has no suggestion to make.

The Honourable Sir Edward Benthall: T have a suggestion. I ‘should
bice to put to my Honourable friend the same question as I put to my friends
?n ﬂ;e opposite side. Does he agree to a corresponding rise in rates and
ares

Shri Sri Prakasa: Ask them where they got their money for the war?

Mr. 8. Guruswami: That is what I was going to ask. Then there is the
question of the travelling porters who are given a consolidated travelling allow-

ance of Rs. 8 for spending 20 days out of headquarters and for contingent oub
of pocket expenses.

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): How much does
the Honourable Member himself get?
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Mr. 8. Guruswami: He can get what he wants to get. 1 am only worried
sbout those for whom 1 speak, the lowest class of people- who are most
P neglected mn this country. Well, he was taking about the tinancial

: implications. 1 shall come to it later on but I ask hum -what is
ins attitude in regard to the recomynendations made by his own technical
experts. The General Managers of the Railways said that these railwaymen
deserve 8 months’ bonus. He could not concede that demand. The I.R.C.A.
Cenference said that a particular scale should be given to medical officers. He
would not concede that demand. Certain General Managers said that the new
scalos of pay were anomalous and must go. He would not touch it with a
pair of tongs. He would not even consider the first demand, that there should
be abolition of new scales of pay. What we want is that the stundards
attaired in the last 25 years should not be any more denied to the railwaymen
and they should be given the option of choosing the best possible scule that
hus been already recognised in the last 25 years. .

Sir, last year, the Government of India appointed a committee known us
the Krishna Prasad Committee. They came to the conclusion that at least
Rs. 60 would be required for the lowest paid manual labourer or worker in
the department to meet his minimum demands in the present conditions.
Would he accept that recommendation of the Krishna Prasad Commitiece?
Ne. The Labour Department of the Government of India suggested on the
lines of the practice followed in regard to the Workmen's Compensation Act
that dearness allowance should be treated as part of wages. Well, the cons-
piracy of employers defeated that. The result is that today the workers lose
by that nearly 1% crores in the shape of provident fund bonus and gratuity
which would have otherwise accrued to them.

Then in regard to dearness allowance, the other day he wanted to point out
that the men are getting lot of money as dearness allowance and that could
not be ignored. The practice on the railways is that a portion of the dearness
allowance is given in kind and that would not enter into the relief of a
worker if he dies or meets with an accident while on duty and in regard to
wages that are given in cash, there is 8 new cash system there. Men under
49 get one rate and men above 40 get another rate. This practice was not
prevalent on the railways when the dearness allowance was introduced. The
Postal Department virtually abolished this practice by giving in the shape of
cash allowance and good conduct pay an amount of relief which is equal for
all grades of staff. )

Then there is the zonal distinction. A Provinecial Government abolished
the zonal distinction in regard to dearness al'owance but the Railway will not
do it. It did not have the courage to consider. such a demand. He raised
the question about the financial implications. He did not raise the
question when he gave away 200 crores of rupees in all these years to the
general revenues, contrary to the findings of the Wedgwood Committee which
«ail that the railway surpluses should not go to the general revenues. The
Wedgwood Committee said that a reserve fund of 50 crores and about
80 crores depreciation fund is all that is necessary. Now he has accumulated
130 crores. He is a very good business man, good at window dressing. He
can give a gloomy picture if he wants.

Mr, Deputy President: The Honourable Member has two minutes more.

Mr, 8. Guruswami: The position in regard to the demands that we have
n:ade is that we are not so arbitrary as to say—neck or nothing. We are
prepared for modifications if an impartial adjudication is arrived at. 1f the-
go into the statistics that we produce and into the statistics that wi'l be
prepared by the Railway Board and if these are placed befora that adjudica-
tion authority we shall abide by the findings of that body. The position is
that the present machinery for settlement of disputes on the railways is very
unsatisfactory. The Whitley Commission recommended that there should be
a joint standing machinery. If that had been in existence there would not he
the threat to industrial peace that exists today; there would not be the
present unsatisfactory conditions where the Labour Member is intimidated by
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the towering personality of Sir Edward Benthall. The Labour Member is
following the attitude of that Laputan philosopher who did not know whether
the water in the jug supported the jug or.the jug supported the water inside.
He is still considering whether there is a justiciable issue or not. It is &
most absurd and reactionary attitude that the Labour Department takes in
this matter. But under the Trade Disputes Act if there are any differences
and any disputes between the employer and the employed and if there is a
joint application we do not require the favour of the Labour Department to
bring into existence a court of inquiry. May I appeal to the Railway
Member that he should join with us in an application and refer to an impar-
tial court of inquiry all the points that are in dispute? Within 15 minutes I
cannot give him figures which will show how he can find the revenue for
meeting our grievances.

Finally, Sir, I have one thing to say and that is this. In 1938 I was
invited by the Mexican Government for the purpose of seeing for myself how
the management of the railways was conducted in Mexico. I accepted that
invitation and went there; and I found that when the employers said that the
workers irresponsible and unreasonable and that any concession to their
demands would fall on the poor consumers, President Cardenas made this
offer to the Mexican Railwaymen’s Federation, ‘‘Will you run the railways?"’
They accepted the challenge, they reduced the rates and fares, they increased
the wages bill and the administration was extremely satisfactory under the
control of the workers. I will make this offer to the Railway Member. If
with all his business acumen he cannot meet the demands of the railwaymen,
let him hand over the administration to the workers. They will run the
railways much better, to the satisfaction of the people of this country who are
the owners of the rai'ways, to the satisfaction of the consumers and to the
satisfaction of the workers on the railways.

The Honourable Sir Edward Benthall: Sir, can the Honourable Member be
given one minute more to answer my question?
An Honourable Member: What is the question?

Mr., 8. Guruswami: I am prepared to answer the question if the Honour-
able Member accepts adjudication. Fifteen minutes are not enough to find
out 78 crores.

* The Homourable Sir Edward Benthall: I thought the Honourable Member
was going to answer it

Dr. 8ir Zia Uddin Ahmad: Sir, two issues have been raised on this motion,

nameiy, retrenchment and wages. T will raise a third issue, namely. tenure of
service.

With regard to retrenchment there is already a Bill before the House
proposing reduction: of working hours per week. If that Bill becomes law and
the number of working hours are reduced. not one single person will be
retranched and the problem will be automatically solved.

As regards wages my Honourable friend the Railway Member thinks that an
increase of wages will also mean an increase of rates and fares. I take a
different view, and that is that when the wages were fixed in terms of rupees
they were guaranted certain comforts. Now the purchasing power of the rupee
is reduced and ten rupees do not bring in the same comforts in the way of food
and clothing as when the wages were fixed. So my Honourable friend the Rail-
way Member should approach his colleagues the Commerce Mcmber and
Tinance Mem.bers and others to lower the price level and fix the purchasing
rupee, in which case the problem about wages will disappear.

I now come to the important issue of tenure of service. On the 24th
Februrary, 1984. I raised the question of appeals which, I said, was most
defective. A person files an appeal to the Divisional Superintendent who just
sends it back to the clerk on whose report the discharge or dismissal took place.
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aud theo he gives an order. When it goes to the Geueral Manager he never
reads the appeal; that has been proved on the floor of this House aund was.
admitted by one of the predecessors of the Honourable Member. It is sent.
back to the Divisional Superintendent, again sent back to the clerk, and then a.
note is written that agent has no reason to interfere. It comes to the poor wman
without any one having even read the appeal. When the thing comes to the-
Railway Board the same thing happens and even when 1t goes to the Viceray
the appeal comes back to the same clerk and he gets the same reply. 8o it
is really decided by one man who is a clerk in the Divisional Superinten-

dent’s office. In that debate on the 24th February, 1934, the late Sir Henry.
Gidney took part and this is what he said: :

“My Honourable friend Dr. Ziauddin has immortalised here the ubiquitous clerk in the-
railway office. This is a daily occurrence. The opportunity of a subordinate to appeal then

becomes an absolute farce.”

1t was suggeste.l in that debate that o person with a judicial mind skould be
appointed who should be attached to the office of the Agent and the Railway
Board to attend to these appeals. I made this suggestion 12 years ago but.
uothing hus yet been done. B8ix years later this question was again raised in
the House and T meutioned a number of cases in which a very curious punish-
ment has been awurded. One cuse I mentioned was of a man who had joined
service as Ahinad Husain and after 20 years he was told that his real name was
Husain Ahmad, and so he had been guilty of false personification and was dis-
missed. Sir Andrew Clow was at that time Railway Member; I told him that
when hz joined service as Joint Magistrate of Aligarh he was called Kaliu
Sahe’ and after that long service he had become Sir Andrew Clow. 8o accord-
ing to this dictum he also should be dismissed. But this is the kind of justice
done. T appeal to the Honourable Member to look into this and request that he
should appoint a person with a judicial mind who should be attached to the
Railway Board and to the office of the General Manager, to listen to the
appeals of the Railway Staff. The other thing is that appellant authority should
not b2 attached to the Railway Department but to the Labour Department
because the man dealing with appeals should not be looking forward to any
promoti, in his own department. It is very important. In other countries
great stress is laid on these appeals, and for the benefit of Honourable Members
I will quote the system prevailing in the South African Railways. Here he
says, in the system of appeals in South African railways, they have
established a. Board of Appeal consisting of ten Members, a Police Magistraté"
appointad by the Governor in Council is the Chairman, four representatives
of the employvees representing four Divisions of the State, and five Officers,
namely, the Chief Mechanical Engineer, the General Traffic Superintendents
of thras Divisions and the Engineer in charge of maintenance, signal and light.
The Polics magistrate, an officer not of relevant branch, and a nominee of em-
ployces of the same branch to form the quorum.

What I have described just now is quite different from the casual system
of listening to appeals. Not a single individual ever reads the appeal of the
unfortunate person who has been punished simply on the report of a clerk. This
is a thing which requires careful consideration. Iynguin point out to the Honour-
able Member that this matter has been waiting for the last 12 years and we
have had debates in this House several times and nothing happened. I think
that this question ought to be taken up by the Labour Department, because they
have a Labour Welfare Officer. So I suggest that the hearing of appeals ought
to Lo trrrsferred from the Railway Department to another Department-of the
Government of India, preferably the Labour Department. They should appoint
persons with judicial experience to listen to these appeals, as was suggested
by the House 12 years ago. Or, they should follow the example set by Bouth
African Qovernment and appoint a special Tribunal of which the President
should be a semi police officer and the Tribunal should contain representatives of
railway employees as well. If this system of hearing appeals is introduced, then
surely thers will be better security of tenure in services which does not exist
among officials at present. I do not want to lay great stress, but I must point
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out to my Honourable friend representing the Labour Federation that his
Federation gave very Lttle assistance ip the matter of appeals when
specinl ocases went to them. It was for this reason that
the Mus.i1n  employees were forced 1o have their own
Muslun Railway employees Association. We repeatedly brought the cases of
these persons who were ill treated -under the system of appeals, but they paid
no attention whatsoever. It is one of the grievances I have against the all India
Railway Eniployees Federation, because they really took up the cause of only
vue class of people about appeals. They did not take up the cause of other
classes of people. Ii my Honourable friend is anxious about these things, he
may read my speecn which was delivered in the Legislative Assembly when I
recited 2 number of cases of this kind, a good many of them were also quoted by
Mr. DeSouza in his report. Probab.y the Honourable Member might look up those
cases as well. We should have security of tenure for these railway employees,
to whatever nationality they may belong, they should be convinced that so long
as they discharge their duties satisfactorily, their services will be secure and
.they will nov be haressed or dismissed simply on the whims of an officer who
did not like the subordinates for one reason or another and punish them becuause
they had not been obedient to him in private life or something of that kind.
Sir all the three points raised in the Cut Motion are important. There ought
to be no retrenchment and I am sure there will be no retreuchment because we
will hav: new works and also the hours of work will be diminished. On the
-question of rates and fares, I suggest we should lower the price level and we
shou'd make the rupec have the same purchasing power which it had when the
scales of salaries were fixed. On the system of appeals, I have already said
you should adopt a better system.

Sardar Sampuran Singh (West Punjab: Sikh): Sir, I have full sympathy
with the Honourable the mover of the motion, but he seems to be taking only
two parties into cousideration, that is the Government and the railway em-
ployees. I think there is a third party to this question, and that is the public,
the passengers and the masses for whose benefit the railways are being rum.
If the general cundition of the peop.e in this country, is kept in view, we would
not talk about 1aising the pay and increasing the expenses when we know that
the person who has to pay has much less income than the pcrson whom the
railaay employs. We are too much in the habit of measuring everything with
the standard of wages by which we pay to the Englishman in this country.
"Whenever we think of any Government employee we try to measure his wages
by the standard of the emoluments by which we pay to the Europeans in this
country. Wc do not consider what is the income of an averuge man of our
country who pays us who pays the railway employees and who is responsible
for meetiug all expenses incurred in connection with this top heavy administra-
tion. When we compare the income of the railway emp oyees with that of the
peasant in this country, I think we would feel that we are not perhaps quite
right to demand such high salaries for our railway employees. I have full
sympathy with this principle that it is the duty of the Government to see that
everybody gets enough wages at least to keep his body and soul together. That
is the utmost we can expect in this country of poor people. But that does not
mean that we should not provide at least the same comfort for the paymaster.
Considering the condition of the people of the country we can not allow
high salaries to the railway men.

Next is the question of employing ex-service men in the Railwav department.
I quite agree that it is the right of everybody that he should get enough work
for his living. But this principle should not app'y only to railway employces,
it should apply to all—ex-service men as well. If you are yoing to turn out
thousands and millions of people from the army and from various other Depart-
ments connected with the War, then it is the duty of Government to employ all
thesa people as well whom they are going to demob. On this point, I am not
going to gainsay what has been said by others. I would certainly add that
when you are thinking of these railway employees, you should also think of
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those millions of people, who, as you ought to admit, have joined the army and

other services because they were starving here. They joined the army for
making their living and now on being demobbed they should be givep "
opportunities and occasions to make their living: I fully - agree with my

Honourable friend Dr. Bir Ziauddin Ahmad that officers not only in the Railweay
but also in most of the other Government departments have developed t'«
habit of not going deep into the cases of appeals, I would even say they d.

not give even proper thought to appeals from subordinates which come befcie
them, Sometimes they pass most ridiculous orders on such appeals.
When one reads  their orders, one feels that perhaps they
did not even go through the files. Perhaps they have to do too much work,
bus i5 is a faot thut the appellate authorities rarely go carefully through
the files—as their predecessors did and consequently rarely justice is done to
the petitioners. I think under these circumstances either there should be
separate tribunals for hearing these appeals or I think it would be better if the
appeals relating to one Department are looked into by another which is likely.
to know and understand the working of the former Department. So far as
the Cut Motion is concerned I generslly agree with the principle and I would
support it, but it should not be taken in the sense as some Members of the-
House seem to take it. .

Mr. Nagendranath Mukhopadhyay (Calcutta Suburbs: Non-Muhammadan
Urban) - I rise to support the Cut Motion moved by my honourable friend Mr.
Gadgil. This budget has been called a victory budget. But I would call it &.
mechanicn]l budget because it has taken no notice of the human element in it.
Do the Railways merely consist of so many engines and trains? Are the
employees also to be considered to be machines? That the employees are men,
that they have cravings and that they have higher aspirations in life have not
been taken into consideration. My submission is this. It is very refreshing
to hear that thz railways have delivered the goods. It is equally refreshing to
hear tha: 85 millions of passengers have been carried by the railways every
month. Tt is also heartening to be told that profit has accrued to the extend
of Rs. 22 crores this year. But when you are to pay these men who have worked
dey and night, day iv and day out, without any rest and brought about this sue-
ocess, when the question of remunerating them comes up, you complain ‘“Where
is the money to come from?'’ That is very funny indeed. I do not like to refer
to the Lee Ccraimission which awarded crores of rupees to the superior officers
in all branches of the service. I do not object to the payment of dearness
allowance to the officers who are drawing over thousand rupees pay. I simply
say ‘‘Out of the 225 crores of rupees why do you not put aside fifty crores for
these human macHines?”’ Now, the days are fast changing. We are going fo
attain freedom. 'And these human machines may someday become an asset to
the Railway Board. Don’t you see how the times are changing? Here we
have & Governor who has been a porter. From the rank of a railwayman he rose
to the position of President of the Union and now he has occupied the gadi of
the Governor of Bengal. 8o, if the best brains in the Railway Department are
encouraged and if proper facilities are given to them, some people will rome
forward and be able to sit by the side of the Members of the Railway Board and
will occupy positions by the side of the Honourable Member. Instead of en-
couraging these men, you say this victory budget means that 8,800 persons are
to be discharged. What is their offence? They have worked for the success of
the railways and they thought as a reward of their labour that they will have
permanent appointments. But these temporary hands are to be discharged.
This is funny indeed. After their sfrenuous labour, after their bona fide attempt
to make it a success, they are now to be discharged. This ought not to be.
Not a single railway man should be discharged. That is my humble submission..
Tf you want to create a tradition thal will remain for ever, even when Indis is
tree, a tradition tha® will be followed, it is your duty to follow it now. I
simply submit that the mamooli stafement, the stereotyped method of saying
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that a Commission will be engaged to revise the scales of pay, is. certain to put.
it off. That is not encouraging. ! think the whole budget should be recast sand
a sufficient amount should be provided fer giving proper remuneration to the-
employees—these labourers who have made it a success. If you do that, then.
you will have the hearty blessings of all people of India and of God. If you.
fail to do that, then you are damned for ever. So I ask the Honourable Mem--
ber to reconsider the present situation. The times have changed and these young.
men who have given their best to the service of the railway should be en-
coucaged and their better brains shou.d be developed. Fuller opportunities.
should be given for their education and training. They are men. They have:
their familics and their children. They have to look after them. Please
therefore consider them as human beings and give themn human facilities to-
rise. That is my humble submission. With these remarks I support the-
Cut Motion. T

Mr. Frank R. Anthony (Nominated Non-Official): I rise to support this-
motion although I do not propose, like the previous speaker, to s%tempt to-
dama the Honourable the War Transport Member.

Mr., Sasanka Sekhar 8anyal (Presidency Division: Non-Muhammadan.
Rural): Why not? ‘

Mr. Frank R, Anthony: He may deserve it, but I do not propose to-
do it as in attempting to do so I will have to invake the services-
of a bishop in order to make it effective. With regard to my honourable-
friend, the mover of this motion who has also interrupted me with.
the question ‘‘“Why not?''—I am glad he has not pursued a communal hate—
I may tell him that I am as much interested in the inferior servant
as he is. Do not for s moment allow yourself to labour under a fallacy
that the Anglo-Indian is in receipt of munificient scales of pay. There are many
scores of Anglo-Indians who are getting twelve rupees a month as a basic wage..
Thet is all they are getting today—six annas a day. I want you to disabuse
your mind of this fallacy, that because a person is an Anglo-Indian an Anglo--
Indian he automatically is in receipt of a good pay. I am glad therefore that
the mover did not persue any communal issue, although he made an oblique
reference to it. :

" Sir, I do not want to elaborate on this question of wages because I have a
separate Cut Motion on which I hope to speak at some length, In that Cut
Mgpi‘on I have asked for a sixty rupee wage to all employees who are in the
lower cadre of railway service. But I would ask here, as all the railways have
come under State management, that a uniform wage scale should be introduced
for all the railways in the lower cadres. These scales and emoluments vary from:
railway to railway. It is high time, now that there is the same administration,
that for me:n with the same qualifications doing the same work you should pay
thé sam. uniform scale of emoluments.

.My hecuourable friend in his Cut Motion referred to the question of working
hours but I have not noticed any comments from the speakers. Before I come
to that I might make some answer to my honourable friend to my left who
rather cut acroes the requests on behalf of railway labour. T agree with him
entirely that this eountry is abjectly poor, that the man in the street is abjectly
poor, but may I suggest to him that labour in this country, when it makes &
request for better emoluments for the railway worker, is acting as a spear-head
for the general advancement and uplift of the poor man in this country? T am
asking for the uplift of the railway worker, but thereby we are not proposing
to put su inoubus on the peasants in whom my friend. is very warmly interested.

These increased emoluments need not be made availgble as a result of increased: .

burdens on the peasant. My friend Mr. Guruswami has. told us that if this

matter is referred to adjudicatiom he will tell the Homourahle the War Trans. -
port Member haw to secure the. 78.crores.of rupees ‘which will be involved inr. -

giving tho lower codre of railwaymen s decent living wage. ...

" A
LIS f "
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As 1 said, nobody has commented on this question of working hours. I have
:raised this matter for the last four years and quite frankly I have got really
tirad of it; this is a matter on which I cannot evoke the simmering of any
.response from tho Honourable the War Transport Member. For years I have
.complained of these unduly, inordinately long hours of work. I do not lmow
why even a request of this sort, a very modest request, my Honourable friend
figuratively and sometimes literally turns his back on.

8hri 8ri Prakasa: He works very hard himself.

Mr. Frank R. Anthony: Not anything like the Fireman or the Driver who in
-scores of cases known to me have been required to work—I am prepared to
.give you figures authenticated by log books—for 20, 25, 80, 32 hours con-
tinuously. My Honourable friend, on my left was talking of a 42 hour and 50
hour week. I can produce cases where men have been made to work 32 hours
continuously, where men have been made to work 16 hours continuously in the
summer months, on the foot plate—the most leartbreaking job—and when
they where physically incapable of standing the strain any more and asked to
be relieved, they were summarily removed from service. I know one case per-
sonally: A man was removed merely because after having worked for 16 hours
continuousiy and when it was physicu'ly impossible for him to do any more
work, he asked to be relieved, and instead of doing that he was summarily
removed from service, after having put in .’0 years of service. That is the most
unfortunate part of the whole thing . . .

The Honourable Sir Edward Benthall: Thre is a little more in it than
that, as the Honourable Member knows. There were other considerations.

Mr. Frank R. Anthony: I will come to that later. But I may tell the
Honourable the War Transport Member that even now on the B. N. Railway if
you will get hold of the log books in certain areas you will find that men are
being made to work for 20 and 22 hours. I would ask him to put a stop to this.

On the question of leave, which is another item which occurs in this motion,
1 have been iniormed that it is & considerable source of resentment that dis-
crimination prevails very strongly in the matter of leave privileges; that people
who take leave overseas are allowed to take a certain period of leave on full pay,
while people doing the same work if they want to take leave in this country
can only take half the period on full pay or the full period on half pay. This I
submit is a discriminatory condition which is very much resented by the men,
and quita rightly so.

Finally. I come to this question of the security of staff. And here I would
-endorse completely the views expressed by my Honourable friend, Dr. 8ir
Ziauddin Ahmad. This is & matter also which I have raised in season and ouf
-of seasou. but so far without any successful results. I do not know whether
Members of this House appreciate the fact that of all the Governmenf services
this is the one service which insists on perpetuating a system of insecurity of
gervice which is nothing less than a relic {rom the dark ages. The railwayman
today has absolutely no security of service. He enters into what is euphemisti-
cally called a contract, but is entirely an unilateral arrangement. The railway
.can get rid of him, give a notice without assigning any reason. This does
not obtain in any other Government department. There is & provision of
-yemoval from service as distinct from dismissal. Any railwayman who has
‘put in even 25 years of service, because his appearance—the colour of his hair
or the colour of his eyes—does not commend itself to his boss can be removed
~from service. This is a matter of which I have personal knowledge and" which
.I would say even the Honourable the War Transpor Member does not possess.

The Honourable Sir Edward Bemtball: Has the Honourable Member ever
~come across a case where some of these railwaymen have been removed from
-gervice because of the colour of their eyes or of their hair. - '

Mr. Frank R. Anthony: I do not expect any railway officer of however low
-degree of infelligence to put down on paper that he is removing & man because

+
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he does not like the coiour of his hair. But they remove him for these motives
without assigning any reason. You have this provisicn which gives the ruilway
authority ubsolute power which is ubused over and over again. A man commits
Jhimself under the rules, you can dismiss him provided you substantiute the
<harge but you wou't give him the opportunity of explaining his position. It
.is a monstrous provision. 1t is one of the provisions which has led to a consider-
*able feeling of insecurity on the railways.

My Honourable friend said when 1 reforred to the cuse of & maun having
been renoved lor refusing to work after sixteen hours of continuous work, that
‘there were other considerations. The other considerations were these: You
have another provision on the Railways—a man can be removed from
service for alleged repeated minor offences. Take this phrase into consideration:
repeate’l minor offences. What Government servant in the course of twenty
Yyears of service has not fallen from gracc and has been fined two rupees or
three rupees, but on the railways in pursuance of your old-fashioned, arbitrary,
high-handed policy you will get hold of a man whom you don’t like, you will
rake up his official past, his record of twenty-five years service, and you will
find out here and there that he has been fined tive rupeos for dropping a lead plug
or two rupees for running late and you will remove him from service. ‘This
is not doue in suy other department of the Government. These are obvious
injustices whiclh 1 have repeatedly asked you to remove. How will your
eficiency suffer if you merely bring the provisions governing conduct, governing
enquiries, gcverning  dismissal  into line  with the  provisions
-obtaining in tha other Government services. That is all I am asking you.
As my Honourable friend, Sir Zia Uddin Ahmed, has pointed out, your pro-
visions with regard to enquiries and appeals are obsolete, they are more than
that—they are farcical. In a Court of law if a man is convicted, he can gef
copies of the evidence on which he is convicted. You charge-sheet o man as a
result of an enquiry and you decide to dismiss him. When that man in order to
put iu his appeal asks for copies of the evidence which has been led against
‘him, you say that no copies can be given. The commnnest felon in this country
after he has been convicted has the absolute right to get copies of the evidence
on whizih he hss been convicted. But you refuse to supply that evidence.
With what resuit? He puts in an appeal without knowing what evidence has
been considered against him. And as my Honourable friend Dr. Sir Zia Uddin
Ahmed pointed ouc the process of appeal is the most farcical of all the
processes. It hus to go through the authority that has convicted the man, and
the appellate authority usually never reads it. If a man is convicted on the
railway, in cent per cent cases—I will give you a concession,—in 999 per cent
casas the appeal is never read. It is only a nominal process of getting a rubber
stamp affixed to it. That is all. I am not asking for much. I am only asking
vou to do away with this obsolete provision. If a man is to be convicted, allow
him an enquiry based on judicial procedure.

And, finslly, may I ask the Honourable the War Transport Member—he is
ot listeningtome . . . . .. ‘ -
Mr. Deputy President: The Honourable Membeér has one minute more.

Mr, Frank R. Anthony: May I make a final reference to this question of
reservation of 70 per cent, of vacancies for ex-servicemen. I feel very strongly
on this point. Perhaps members of the House look at this matter from opposite
points of view. But as I said before Government has an obligation to the ex-
soldier. Whether Honourable Members are prepared to accept it or net the
ex-soldier was responsible for preventing this counfry from being overrun by the
Japanese. The most ardent Indian patriots who knew the Japanese when they
were gerving with the Indian National Army, regarded -the Japanese as savage
_uncivilised little brutes. It is the ex-soldiers :who did prevent our country from
being overrun by such men. I am not for one moment asking you deliberstely
¢o retrench tkose in employment. -

Mr, Deputy President: The Honourable Member’s time is..up.
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Mr. Frank R. Anthony: Try and find them the maximum employment. But
dn the matter of re-employing the ex-soldier you have given a promise und it
will be & sorry thing if you went back on that promise.

8hri Satya Narayan Sinha: The question be now put.
Mr. Deputy President: The question is:

‘“That the question be now put.”

The motion was adopted.

The Homourable S8ir Edward Benthall: | shull have to deal very hurriedly
with only u few of the points that have been ruised. Oune of two speakers spoke
-of the crores of rupees given away to the guzetted statf. 1t Houourable Mem-
bers concerned, or any Members will look at the Administration Report of last
_year, page 43, they will see that of the total of 57 crores which is paid out 1o
statt for that year, 3 cores or ubout 6 per cent, only is paid to gazetted staff und
.the balance 5372 crores is paid to non-gazetted employees. The concessions to
the gazetted staff amount to very little indeed compared with the concessions
to the rest of the stafl.

1 must just muke one other point. It is said that it is the duty of the Govern-
ment to find empioyment for all ruilway workers. I agree that it is the duty of
Government to create conditions for the maximum employment. But I do
not think that any Government can be expected to find employment in the-rail-
-ways if the work is not there, particularly for temporary workers, possibly men
who have joined for a month or two and who now apparently claim—I do not
think the claim is really sincere, bechuse 1 can quote Mr. Guruswami’s own
words - against it—but the claim often pressed applies to men who have only
‘had perhaps a couple of months service with the railways and who claimn that
.on that basis they should be employed on the railways for the rest of their lives.

Mr. Anthony raised u number of points in his usual style and reiterated
points which he bad raised in previous years and frankly I am not able to
deal with them all at the moment, but I would like to touch on this question of
hours of work, because it is one which has been worrying us for a long time. I
have talked to engine drivers and the running stuff who have had very long
‘hours during the war and it is our desire to do something about that. In
cases where we have attempted to do it we have however sometimes got the
‘backlash from the running staff. They say that they are thereby losing
allowances and, so would rather have the longer hours. The Board have issued
instructions to railways that they have no objections to Administrations giving
cousideration t the immediate application of the principles of the Paymenf of
‘Wages Act to the running staff if by doing so they can keep on men who would
otherwise become surplus and thereby prevent an increase of unemployment
amnong railweymen. The whole question of the hours of employment regulations
is under careful study of the fBoard with a view to seeing what they can do to
oaso the position of the running staff.

1 had now better try and deal with the main issue in frond§ of us. I should
not like my honourable friends representing labour to think that we are anything
‘but sympathetic to their claims. T have interjected certain questions to-day
because I feel that the House is not facing up to the issue. I have asked the
honoursble the mover and my honourable friend Mr. Guruswami to give me &
straight answer to the question where the money is coming from and in neifher
case have T had it. They will not face up to the issue.

Shri Sri Prakasa: The Nasik Press will give you all the money!

¢ The Honourable 8ir Edward Benthall: Tn spite of those interjections I do
-appreciate how very anxious railwaymen are and it is natural too that they
#hould ask for better pay and conditions. I do appreciate how worried they
sre about the question of retrenchment, about the post-war scales and so on.
And we are not at all unsympathetic. But some of the demands are unreason-
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able and 1 have attempted to show that. We are bound by financial limitations
whatever anybody cares to say and we cannot get away from them. They must
.be faced up to. We have got to come out boldly and fage up to the facts of
‘the situation. Someone has to do it and it is not reasonable to leave it only
to the Goverunment spokesmen and for other Memnbers to shrik the issue for
that is what is happening.

I am very anxious that this difficult question should be solved by consuita-
tion. My howvowsble friend said, ‘Where there is a will there is a way’ and
there ought to be a way out of this. Mr. Guruswami said that he would be
very pleaged to discuss it. 1 quite agree. The Railway Board and Government
are perfectly willing to discuss this but the House should know that we did
. arrange a mecting the other day, on February, 12th, with the Railwaymen's
Federation and the Board was sitting there when a letter came saying that
the Ruilwaymen’s lederation very much regretted that they were unwilling
to meet the Board and instead put out a strike threat. Well, Sir, I have
always ‘had one principle in dealing with labour questions over quite a number
of years. 1t was my principle in business, that where there are disputes with
labony there is usually no smoke without fire and I have always believed in
-examining the grievances of the workers with the utmost thoroughness and
. sympathy and very often one finds that there are wrongs, that there are things
which might be righted and that concessions cau justly be given, concessions
which naturally fall below the extreme claims of labour, but which are reason-
abl: and within the financial limitations. which can be given and go some way,
if not all the way, to meet the just demands of labour. I believe therefore in
goinz most thoroughly into all questions which arise with labour and making
quite certain that they are getting a fair deal. T have stood for that throughout
the war and there is no doubt that the railwaymen do get greater concessions
than any other cless of Government servants. But having given the workers
a fair deal, I do not believe in yielding to threats.

Sir, this strike threat is a challenge not only to the Railway Administration
but far more to the public. Furthermore, it is something in the nature of a
boomerang. Because if you have a strike, it affects the financial position of
‘the railway and immmediately and automatically there is less money to pay fo
the workers. That is inescapable. There is no question therefore that if you
subsequently have to go in for retrenchment, it is not a case of victimisation
but it is a consequenco of the action taken. It is also, I suggest, at the present
‘time & challenge to the public, just at the moment when everybody is straining

every nerve for the reconstruction of India, politically and economically, and

particularly at a time when we are facing a food crisis. And I consider that
‘in view of the attitude of Government in this matter this threat of strike is
‘a totally unjustifiable attitude and one, which, I for one cannot accept.

[At this stage Mr. President (the Honourable Mr. G. V. Mavalankar)
rosumed the Chair.]}

On the general issus, it would of course be extremely easy for me to respond.
‘A speaker over there, I think it was Mr. Gadgil, said that Government is never
generous, that Government never shows generosity in this matter. It would
be perfectly easy for me to give handsome benefits to railway labour and to
walk out and leave my Honourable friends with the baby. It would ro#, I
think, be right, but that is what would happen, because as the figures show,
somebody has got to face up to this issue. : .

I think myself that the solution of all these problems lies not in the course
of “less work and more pay’’ as is suggested in many quarters but in finding
more work for the railways and in more work by the railwaymen. If we can
work together to create industrial activity throughout the countfry, there is every

- hope that we shall reduce retrenchment to the minimum and in consequence .of -

-the industrial and consequential railway aotivity, have more money available
for staff amenities and for every other purpose. But, as I said, every stoppage,
~whether in industry or in railways, means less money for the railways and

v
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therefore less money for the workers; and therefore it is commousense that we,
must find & solution for this difficulty in working together, in meeting and dis-
cussig these proilcms and trying to find a way out. S8ir, we in the Railway
Department are only too anxious to meet the Railwaymen'’s Federation and
discuss these matters further with them. Government have stated that they
are appointing an impartial committee, because it is going to have & non-official -
majority. It is an impartiul commission to go into the question of postwar -
sealss and I believe that goes quite a long way in reality, if the will is therc, .
“to meet Mr. Guruswami, who said that he was prepared to cuogemte with an
impartinl court of enquiry. This is an impartial commigsion and 1 can only"
assure hiri once again that we are only too anxious to meet and discuss and.
try and find u besis of agreement. But we will not yield to threats as my,-
. Honourable friend Sardar Sampurun Singh said, in the interests of
%" the public, whose interests come far above anybody’s in this matter, .
particularly at this difficult time. 8ir, T must oppose the cut motion.
Mr. Prasident: The questiom is:
“That the demand under the head Railway Board be reduced by Rs. 100.”
T'he moticn was adopted. '

STTUATTON RE STRIKE AT BOMBAY AND KARACHI BY R.LN.
RATINGS

Shri Sarat Chandra Bose (Calcutta: Non-Myhammadan Urban): Sir, T ask-
y-ur forgiveness and also that of the House for detaining the House at this
hour 1n the afterncon but my justification is that the news which has come to
Delhi from different parts of the country, and particularly from Bombayv and
Karachi, is that the situation has considerably worsened since this morning.
You will remember, Sir, this morning I said that having regard to -
the latest news that we bad got that the situation had worssned in
Bombay and also in XKarachi, we could not be a party to drop-
ping the adjournment motion altogether. In answer to that Mr. Mason said,
"I do not think it is correct to say that the situation has worsened. I believe -
that all vesterday evening the situation wes very much better”, and, later
on, he added, "It is very much better. I think there is very good hope of a -
reasonable solution being reached in the course of todey.”’ In those circum- -
stances, Sir, we thought that, having regerd to what was said from the Gov-
ernment Benches, it might improve the situation if the adjournment metion
was not .discussed this afternoon. But at about quarter to- four news vame -
to us.that in Karachi this morning H.M.I.8. Hindustan was under fire for 256
minutes, that there were casualties and eventually the ship's company had sur-
rendered. Further news came that in Bombay the situation had definitely -
warsened, that tanks were on the streets of Bombay, and that there were a lot
of casualtick. I am told bv my colleagues who come from the Bombay Presi-
dency that there were firings 20 times and 60 (sixty) deaths I would not like -
to detair. the House longer than iz necessarv; but, having regard to the faet
that the situation hae definitely worsened, I would request vou and T would
request the Leader of the House also to co-operate with the House in having
# sitting {omorrow. Having regard to the situation with which we are faced,
I think the House should be in readiness tomorrow to deal with anyv urgent
matter that comes before it, the situation, from all accounts that we have
received, cortainly demgnds of us us representatives of the people that we
ghould be in readiness to tackle with it and to gpive our advice whether by
means of an adjournment motion or by any resolution that can be framed, The
first thing to be dome is this: I ask you, Sir,—and I ask the Leader of the
House to cooperate with you and with us—to decide that the House will git
tomorrow, because it may well be that the situation mav be worse tomorrow
thay- it is todav and we cannot possibly, as representatives of the peepls, @it
in our homes while fires are burning in Bombay, Karachi and elsewhere. With
the utmost respect 40 all my colleagues in this House, I would suggest to them -
to . leave. afll work; aside, .to, apprecigte the seriousness: of $he situation and to -
asgémble in the. House tomorrow marning.. .y "

. P e DERI
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Mr. President: I do not know what the position of the Honourable the-
Leader of the House will be.

The Honourable Sir Edward Benthall (Leader of the House): Sir, I have:
been handicapped owing to the debate this afternoon—I have not had the
despatch which the Honourable Member has just read. The position is, as
you know, that this morning your ruling, as I understood it, was that we:
should meet on Monday to discuss this subject at 4 p- m. I also understood
that there was general agreement this morning that it was in the public interest
that we should leave o little time for thought between now and then and that
this question, in the general interest, should stand over for debate on Monday
afternoon. That is how I understood your ruling this morning; naturally in a
serious situation like this which has arisen further developments may have-
occurred; but I still think it would be in the public interests to leave the-
debate till then, when we hope the thing will be clearer. Apart from that we
had reserved tomorrow for Bretton Woods, but that has fallen irrevocably
thrcugh and we have rothing for the order paper.

Mr, President: My point is whether Government will consent to the House-
sitting tomorrow.

An Honourable Member: We can find business any time.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Practically this is in itself the business.

Mr. M. Asal Ali (Delhi General): Mayv I say that if there is no other busi--
nesa then I would insist on my adjournment motion being taken up tomorrow,
because after all it was the urgency of the situation. which had moved me to
table that motion, and T was prepared to postnone it till Monday in view of
the statements that were made and in view of the general hope expressed that
there would be no further deterioration of the situation. In fact T had made
it perfectly clear in the morning that the suggestion T had made about referring:
the whole matter to the Defence Consultative Committee should be taken as a
sign of truce. In fact I made it perfectly clear that it should be truce from
that moment onwards. Now, apparently that truce has fiot been observed;
amd if that is so, T insist that the adiournment motion should be taken up
tomorrow; and it is the right of the House that we should demand a sitting-
for tomorrow for the simple reason that the situation is deferiorating from
moment to moment. It is not a question of the situation standing still. T#
has not stayed out; it is deteriorating from moment fo moment; and in tha$
situation T do not see how we can sit still. We shall have to assemble here-
Tt is not as if we cannot assemble tomorrow. We can assemble fomorrow and
I do not see why Government should not agree to a sitting tomorrow. As for
the business, T have said that if there is no other business, then this adjourn-
ment motion ought to be taken up.

Sardar Mangal 8ingh (East Punjab: Sikh): 8ir, T entirely associate myself
with the observations made bv myv friend the Deputy Leader of the Congress
Part=; but T do not agree with him when he says that tomorrow we should come
and take up the adjournment motion only. I would submit that the Govern-
ment should bring forward a motion earlv in the day that the political sifuas
tion in the country be taken into consideration. In that case we would be
able to devote the whole of the dav for the discussion of this question. T we
take up the adjournment motion there will he onlv two hours to discuss it, and
nutursllv. manv honourable members would like fo speak on this matter. I
would therefore submit-that the T.eader of the House should agree to give the-
whole of tomorrow to the discussion of this critical position.

‘Miss Maniben Kara (Nominated: Non-Officia): When the Assembly is
going to sit tomorrow in order to discuss this specific question. T do not under-
stand how it can bhe debated on an adjournment motion.. 8o I submit tha¥
%ornorrow’s meeting should be entirely devoted to a thorough discussion of
the subject. When a special meeting is being called, it should not be only
for discussing an adjournmen§ motion.
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Mr. President: The question at present is whether we are meeting tomorrow
-or not. On that point, 1 would like to hear the War Secretary.

Mr. P. Mason (Goverument of India: Nominated Official): May I say in
reply to the Leader of the opposition that when 1 said this morning that I
felt that the situation was improving, I was speaking of the prospects of a
settlerent over the next two days of the indiscipiine which has occurred,
-and 1 know of nothing that has happened since, which makes it unlikely tha$
thay question should be sett.ed over the next two or three days. There bave
been, it is true, according tu 1ny information two occurrences, one is tne sur-
render of Hindustan. )

Mr, M, Asaf Ali: Despite the truce.

Mr. P, Mason: 1 never mentioned the word ‘truce’. I also heard there was
an outbreuk of rioting in Bombay during the day; but my information is that
that is not a matter in which the ratings of the R.I.N. are concerned. Other
members of the House may have better information than mine, but I under-
stand that that is an outbreak of rioting such as does happen in Bombay and
Calcutta when the conditions are disturbed in which the lawless elements of
the population have broken out ., . . .

An Honourable Member: What about Karachi, Mr. Mason?

Mr. P. Mason: In Karachi the position is, as I said this morning, that the
shore establishments have now banded uver nll their weapons and there seems
%o ‘be ho further resistance there. In the Hindustan the ratings have fallen
in on the jetty and the inatter is, I hope, virtuaily over.

Prof, N. G, Ranga: Kill them into submission.

Mr, P. Mason: The point I wish to make is that while negotiations are still .
going on and the matter is being comnpleted I question whether a discussion
in this House is really in the public interest. It seems to me—and 1 do say.
this with a sense of responsibility which, I know, is shared on the other side
of the House—that the only effect of a further meeting and a long day’s dis-
cussion on this subject tomorrow—the only effect it ~an have is to encourage
those who are taking purt in this indiscipline to continue, and that is what I
think we all wish to avoid.

An Honourable Member: And leave you a free hand to shoot them!

8bri Sarat Chandra Bose: May I say & few words in reply to Mr. Mason?
‘I'he facts which I placed before the House this afternoon have not been attempt-
ed to be chalienged. The first fact is that H.M.'.S. Hindustan was brought
under fire and that there were casualties. The further fact is that the fire lasted
for twenty-five minutes, and one can safely presume that the casualties were
heavy. Then, as regards Bombay, the situation has - definitely worsened. My
Honourable friend Mr. Manu Subedar and other members of this House have
roceived information that there have been sixty deaths in Bombay today since
we met in the morning. The suggestion that has fallen from my honourable
friend, Sardar Mangal BSingh, that the whole situation should be discussed
tomorrow, is one which, I expect the Leader of the House and Mr. Magon will
acoept. It is no use saying that there has been discipline here and indiscipline
there. We know what discipline or indiscipline means in the voecabulary of
the British imperialist. We know what law and ordey mean in the dictionary
of British imperialists. We Indians have our own view of discipline and our
own view of indiscipline. We have our own view of law and order, I mention
these facts in order to show that there is certainly very great necessity for the
inatter being discussed in the House tomorrpw. After all, we are here repre-
senting the people and surely we cannot sit with folded hands here while
Bombay is burning, Karachi is burning and probably Calcutta also is burning by
this time. I therefore press my suggestion for vour consideration and for the
consideration of all Members of this House—the suggestion being that tomorrow
we. should meet in the morning at 11 a m. to consider-the whole situation.
Whether in the afternoon an adjournment motion should be brought forward
or not would be a matter for vou to consider.
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Nawabzada Liaquat Ali Khan (Meerut Div.sion: Muhammadan Kural): 1
think 1t s recoguised by every one i this House that the situution is very
serivus wideed.  Lbe ony vojection wh.ch the Government skem ’to have with
regurd to the discussion of tuwis particuinr matter toworrow is thut they feel
thut a dweussion i tws House ight make the situation deteriorute. 1 do
‘nét agree win ual propos uon Ot voe GovernmeDi. 1 oleel WldL 8 WISCUBSION
in thiw House is likely to iinprove the situution., 1 was in Bombay last evening.
Buiue of these people who ure involved i it met some of the Muslim League
Leuders there and tney seemed to be very anxious and very keen thut a solution
should be 10und snd tnut ther legitimate grievauces snowd be rewcdied and if
they come to know that the elected representatives of the people have taken
notice of the si.uation, sre cogmusant of Lhesr prievulces and wle press.ng upon
the Goverument to meet themn, 1 feel that the situat.on 18 Likely to umprove and
I don t see why the situation should deteriorate. After all the Members of this
House wre responsible persons and on this occasion at least 1 hope that no
Mewmer wul make & speech for propaganda purposes, becuuse tbere are the
lives of s0 many hundreds and thousunds of people involved. 1 feel, Mr. Presi-
dent, that a discussion of the situation will improve matters and wul not deterio-
rate it further.

Mr, P, J. Grifiths (Assam European): We, in thig Group, feel some hesita-
tion in coming to a conclusion as to the advisubility of a discussion tomorrow or
not. There 18 no doubt as to ithe ser.ousness ot tne s.tuauion but the practical
guestion 1-—will a discussion tomorrow contribute tu a settlement or exacerbute
the trouble? That is sn exceedingly difficult question to determine. For my
own purt | have some doubt. 1 have u good deal of doubt as to whether a dis-
cussion tomorrow may not make things worse. At the same time we recognise
the apxiety of everybody in this House on the subject. We recognise that it is
natural that the House should waut to discuss it. Bo, in spite of the doubt
which exists in our minds, we raise no objection to the hoiding of a session
tomorrow, if other parties so wish.

My  President: I think so far ag the Chair is conovrned now the matter rests
_on the consent of the Government,

Mr, P. Mason: May I make & suggestion? What I am afraid of is, as I
have said, that an open discussion here may lead to a more obstinute attitude
and more refusal to discuss and may result in harm being done to the prospects
of an early settlement. 1 would suggest what 1 understund bee been done
Lefore in this House and has been adopted in the House of Commons and that
is u secret session.  We cau then discuss the watter freely and the conclusione
reached may be placed hefore the publie, it necessary.

Shri Sarat Ohandra Bose: The practice of secret sessions came into vogue
during the war and is properly applicable to war time. Is the War Becretary
serivusly of the opinion that what is taking place at Karachi and Bombuy has
led to a state of war? It is only then that he can talk of a secret sexsion, not
otherwise.

Nawabzada Liaquat All Xhan: A secret session ie likelv to make the situation
worse because evervbody will begin to think that the situation rea'lv must be
terrible if the House had to go into a secret session and that is bound to create
mor2 mischief than otherwise.

Mr. P. J. Grifiths: 1 think & secret session would make things worse rather
than better.
- My, P, Mason: I recognise the point of view of Nawabzada Liaquat Ali Khan.

'Mr, Presidemt: Is Government agreeable to have a Session tomortow? The
oint is that if they want to have a discussion on a separate motion it can be
gone. Otherwise it wi'l be discussion on the adjournment motion.

The Honourable Sir Edward Benthall: We are nct prepared to' put down o
mét'ofi. There i§ of course an Homest differdnce’ of opididn ad t6 whether a
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debate of this sort, secret or public, will do good or not and Government defi-
nitely feel that it will not do good- I wudhere to the view which was expressed
this morning by both s'des of the House that it will be much bhetter ii view
of the present delicate situation if we thought over it over the week end’ and
have our debate on Monday afternoon. ] do not want to go into further details. '
We weuld prefer to leave it at that. The Deputy Leader of the Congresg Party
this morning said that he wished to keep pol‘tics out of these questions. I
think it is better to keep politics out at this stage.

Prof, N, @, Ranga: You can keep violence out of it.

The Honourable Sir Edward Benthall: Let us discuss this on Monday. . 8o
far as the rioting is concerned, it is o provincial matter. It is much better to-
think over it coolly till Monady afternoon and we might arrange to come to an
understanding in the meantime,

Shri Sarat Ohandra Bose: Till then your agents and forces will have a chanee
of massacring hundreds and thousands of Indians!

The Honourable 81t Edward Benthall: It ix remarks like this which make me
think that it is better if we wait till Monday.

Shri Sarat Ohandra Bose: It is because of the hopes expressed this moring
of a reasonable solution that we did not press the adjournment motion today.
Otherwise, we would have done so. Our hopes have been dashed to the graund
as you have seen yourself,

Prof. N, G, Ranga: We want the Government to cease fire. Who ordered
the finng first?

Mr. President: The question hus two aspects, ﬁl-st.ly to d.scuss a sepsrate
Motion the whole day. That is one. For that I am afraid it will not be .pge-
sible for me to appomnt a day, unless the Government are a conseuting party.
Rule 24-A is quite clear on that point. Then, the other course is to restrict .
the session on.y to the Adjournment Motion, that is the other course. open to
me.  Does the Honourable Member wish to say anything?

Mr, P. Mason: It only seems curious to me that we should meet only tc
discuss whether we should adjourn.

Mr. President: Theoretically and technically, it is a bit curious; bub the
substunce of the Adjournment Motion is to huve some business before the House.
for the purpuse of diecussion. Ordinarily, it is a devise to tuke something out...
of the routine business before the House or the Order of the day. In this parti-
cular case, that is the only business.

8ri M, Anantbasayanam Ayyangar (Madras ceded Districts ang: f‘h:ttoor :
Non-Muhammadan Lwral): On a point of information Sir, There is business.-
f@ tomorrow. The Honse has already been adjourned on the Motion of the
Honourable the Finance Member for a sitting tor tomorrow. In advange be
wants to tell you that he is not gomg to sit. This® House has got to meéet -
formslly tomorrow, the Honourable the Finance Member hag got to bnng t.be
Bretton Woods matter and request the House nct to proceed with the seme,
go that it may adjourn the discussion on that to some other day. Therefone,
Bir, I submit we do have to sit tomorrow in the normal course.

Mr, President: I mav explain to the Honourable Member my own.personal .
difficulty in the matter. Yesterday, I think it was settled that we should: see
day or not. Today also when I put the question to the Honourable the Finance -
what happens today aud then cousider whether the llouse should sit on Satur- |
Momber he said it was not possible for him to present the Bretton: Wood Com-
mittee Report and then I had to say that the House wonld not. sit. tomerrow.
That was the reason why this Motion was kept off till Monday. There is. alsc
the other subsidiary convenience .»f having two clear days mbervemng 80 t];at we |
might have more information in the meanwhile, That was how the
stood. It has now taken a different turn and the Houge is anx;loua, to hau the
Motion discussed tomorrow. That is what I find. Of course mm
Group is not objecting. I do ot mean to sdy they consent, but st an}'
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[Mr. President]
this Motion i8 put up for tomorrow, they have no objection to it. That is how
1 understood Mr Griftiths. Then the suggestion was mude that we should
have a separate Motion and discuss the Motion the whole day. To that, I
pointed out the difficulty of Rule 24-A, that is, that unless the Government are
& consenting party, a special Motion of that type cannot he discussed.

Then, the only question that remains iz the adjustment ot the business of
the House, and whether the Adjournment Motion which by consent was fixed
for Monday should be fixed for tomorrow or not. That is the only question
which to my mind requires decision. 1 find Para, 8(8) of the Muanual of Busi-
ness and Procedure says: '

‘‘After the commencement of a Eession, the Assembly shall sit on such days as the
gmxdem. having regard to the state of business of the Assembly may from time to time
1rect

This is irrespective of the consent of the Government and I believe, T have
gat 1he power of fixing the session from day to day, once the sitting commences,
if the Honourable the Law Member or any Member of the Government has to
sav anvthing against this view of mine, he might please enlighten me, I shall
consider it-

.. Tho Honourable Sir Edward Benthall: If I may respectfully ray so, what
you say is not right. The para. says:
‘‘Having regard to th"j state of business of the Assembly
and there is no business of the Assembly for tomorrow.

Mr, President: It is not the business for the dav, it is ‘‘business of the
Ausembly It can be argued that- there ie not enough business for the day.
What is requn'ed is the business of the Asserubly; that does not mean the
business for a particulur day. Amn I clear on the pomt?

The Honourable -Sir Edward Benthall: We shall of course accept your
Huling.

Mr, Prefident: It is not merely a question of any Member uccepting my
Ruling. Every Honourable Member is bound to accept wny Ruling. But I
want to be sure that I do not commit any mistake in the 1nterp1etatlon of the
Hules of the Assembly. Therefore, I shall be glad to hear any view, which
ia contrary to nine. It the rule rea’.ly means ‘for that particular day’ or ‘any
partiocular day’, then the previous wording becomes superfluous.

Shri D. P. Karmarkar (Bombay Southern Division: Non-Muhammadan
Rural): If the Honourable the Law Member wants to take time to consider this
complicate question, he may take time till tomorrow.

‘The Honourable Sir Edward Benthall: May I make a suggestion, Sir. W@
shall not in any way question yom Ruling if you suggset that this Adjournment
Motion should be taken up towmorrow at four of the clock. I suggest that seeing
thay there may be sume irregularities in that, you might permit Mr. Mason to
make a statement at the opening of the Session and again permit him to speak
again at the end, so that the House muy be in possession of full facts.

Mr, Pmlldent: With pleasure. Of course the idea is to thrash out the whole
subject with a view to helping a solution. That is what I gather. The words
used here are ‘the state of the business of the Assembly’. That also means not
only the volume of business, bus also the importance of the business; and in
view of the importance of the business, and practically the unanimous wish of
the elected portion of the Assembly, I shou{d like tc fix the Mofion for dis-
cussion tOMOrrow.

Nawabzada Liaquat Ali Khan: Apart from that, from what the Honourable
the "Leader of the House has said just now, there is business for tomorrow.
The ‘War Secretary is going to muke a stutement before the House and after
thdt: the Adjournment Motion will be taken up.

‘Mt Presdent: That was corrected by him. The House ought to be really
.Mmkful to him.
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Nawabzada Liagaut Ali Khan: We are. ,
Mr, President: The next question is at what time do we meet?

. Bhri Sarat Ohandra Bose: May I suggest—my Honourable friend Nawabzada
Liaquat Ali Khan anticipated me in what I was going to say—that the Gov-
ernment have now decided to place some business of their own before the House.
We are prepared to receive and hear the statement of the Government on the
subject. We should certainly meet for that purpose, at least one hour earlier

. than the timme ordinarily fixed for Adjournment Motions. That is my sugges-
tion. .

The Homourable Sir Edward Benthall: With due respect, Bir, I never said
that Government was placing any business before the House. The Government
are only trying to meet the convenience of the House.

Bhri Sarat Chandra Bose: The Statement of the Government means that.

Mr, President: I did not mesn to interpret that Government undertook to
place some business before the House. If the Adjournment Motion was to be
tixed as I indicated by the remarks I made, the Honourable the Leader of the
House wanted to have permission for Mr. Mason to make a statement, Other-
wise, perhaps he may not have sufficient time during the course of the debate
on the Adjournment Motion. That is how I understood the Government posi-
tion, not that the Government were going to place any business before the
House.

May I know how long Mr. Mason proposes to tuke over the statement he
wili make? '

Mr. P, Mason: It all depends upon the amount.of news I get but it might
take 15—20 minutes.

Mr, President: Then we meet at three of the clock and take up the Adjourn-
.ment Motion, as soon as Mr. Mason's statement is finished, so that we may
not have to wait unnecesserily in the meanwhile. We will continue the Adjourn-
ment Motion for two hours from the time Mr. Mason concludes his statement.

Srijut Dhirendra Kanta Lahiri Choudhury (Bengal Landholders): I want to
be clear. If Mr. Mason drags on his statement till four of the eclock, the
Adjournment Motion itself should be taken up only after that and it should
run for full two hours.

Shri Sri Prakasa: We have the precedent of Adjournment Motions. being
taken up at half past two of the Clock in the afternoon. This happened dyring
the first few days when the Assembly met this session. Why not following that
practice meet half past two and then have the statement of Mr. Mason.

Mr. President: T think the lnter the better. The sense of the House -seems
to be to meet st three o'clock The House is adjourned till three- o’clack
tomorrrow.

The Assembly then adjourned &l three of the Clock on Saturday, the 28rd
Yebruary 1948.

-
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